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LOK SABHA

Wednesday, July 12, 198T/Asedha 21,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

(Mg, Speaxzs in the Chalr ]
ORAL ANSWERS TO QUESTIONS

Choti Sadri Gold Seandsl Case

+
*1081. Shri Madhu Limaye:
Shri 8. M. Banerfee:
Dr. Ram Manchar YLohis:
Shri George Fernandes:
8bry Hukam Chand Eachwal:
Shri Jagannath Rao Joshi:
Shri Onkar Lal Berwa;
Shri N. S. Sharma:
Shri Onkar Singh :
Shri Benl Shanker Sharma:
Shri Umanath:

Will the Minister of Home Affairs be
plensed to state-

(a) whether Government’'s attention
has been drewn to the Memorandum
submitted to the President of the Re-

e
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(d) whether Government will be ple-
ated to place on the Table the reports
submitted by these agencies or the
gist of these reports?

The Minister of Home Affairs (Bhri
Y. B. Chavan): (a) Yes, Sir.

(b) to (d). Having regard
fact that there is a connected case now
pending before Court, the Director,
CBI, was asked to make only an In-
formal check and scrutiny of the re-
cords. Thig has been done but the CBI
fee] that detailed investigation is ne-
cessary in certain respecty which s
poisible only after the trial in
pending criminal case is Over.

ot wq fod : wew  wWERw,
Igwmegr e YW | wwer W
e oy fegm ol & oefa
Y oY Aoy e a1, foyr & sy
TATRT & WWT G2 YT TWAT Wigaw
g wife vo% fier oy aoeen A%
QO 7 v | [geverea § vuy )
Hwd demrqwe dto—992/67] XU H
I 9 AF T ¥ wIew, 9 U
¥WT ¥ ®wmw Wi 6 TrwERry
¥ framr Wt & TR, X @t
¥ ey | o wree v
w gy o &

Mr. Speaker: No; I shall consider it

ot ay femd : ox srwwr o
wor vg § v oy o dtew §, w b
¥t gfam § odw o & aew
T wg qw oA guken
¥ fewrs § 1 vw v gufen ¥
et S wfy § ( mg-siey oft Wy
weprlfe w ¥ oMt ¥ wiw



1037 Oral Ansver: JULY I8, 1987 Oral Answers 11028
v wxawfe v o dwwr &mmum&.-m
g v e e oo ML B S T D e

waw w faawy dw amr  wfgy w,
¥ arx T et & firaw eaw & &5
T} xwfay i ey W e
ax § fer o1 w1 ax g e g wmn
wmrawe & frerode §, o §
/o o wgA & fs AWvew v ATAET
farerge ety ft §, 7€ @t (&

wt & of Tw | WY W,
e g7 dfl & wgrox g T
fear Ty ot v b W § 1

ot srea fagr®y aeRd) @ wEw
wew, WM €F A A A
u frore @ Wit QT wY
g s muft ¥ Acfem
9T I@ T W WA ¥ B 'y
Wit Srvh WA Fdwife
fie & 3w ¥ |

i

., Speaker: That 1s exactly what I
going to say. I shall have to look
it

&

o fiod : WX W e
firotyr v fy g G oY 7 T 1 fewr
W W aww @fer fe gufr
¥ fawrs W eitww ¥ oF wnw
7% & fis 3R wirfes safeid. .

Shri M. A. Kban: Is this the propey
Hme for all thig discussion]

§F

Wt Jo wo Wt :  EWH-ETAT
# gw Y 7w a3 oF o s AR
os qAc @ e ar awar o
But he 15 again raising a point of
order

ot wyq fomrd : & fofz & Wt
7w @ f | Ww W oy sy
t

Mr. Speaker: I have been trying to

understand the point of order. Now,
let me hear the point of order.



o weh o Y war flemr oic
wewd spwdt 1 gE W
wrag ¥ 1| witfer ot # gurher
s wiw o1 fis 7w W 708 s g
Wt gt Yumar § Wi W W wowe
word, e ot g & e ¥
TR wreh off ¥ Gwmr o get W
qufam ¥ WY demwr fear . L.

Mr. Speaker; The hon. Member o
going into the details.

ot uy fd ¢ & fedewr ¥ Y
wagf Ko wEm g g e
fs ay s AT ¥ fasmronfr
Wiy, w fey s wgw W
Fox 1 wifgh | @ ¥ R ¥ wrowr
gt g W wfi®, wre ww I @
oY YW 4T WY wE-gE] T 90,
W % qrTe af 1 & 15 e
e feqr ot giw fier g
wT T |

Mr. Speaker: He may give that to
me. Let me see.

Shri 8. M. Banerjee: I want to make
a gubmission.

Shri P. K. Deo: On a point of order.

Mr. Speaker: Shri Banerjee also has
one.

Bhri P. K. Deo: He only wants to
make a submission. Mine is a point of

order, 8o it should get precedence.
Bhri 8. M. Banerjee; Mine is also a

g
i

In
said in (a) Yes, &« memorandum addr-
essod to the President signed by all of
us has been received and his aitention

drawn to it Regarding (b), (c)

memory does not fail me—a
could start in the House. And we had
a fulldress discussion.

. Here our charge in the memorandum

el
teriir
il
fpreifieris
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Shry D, C. Sharma: I beg to submit

Shry D. C. Sharma: Then he said that
this man should be behind the bars.

Shey 8. M. Banerjoe: 1 said ‘who
should have been behind the bars’

Shri D. C. Sharma: He said he should
be imprisoned, but he has been made
Chief Minister of a State Are we
going to Tefer to the Chief Munuster
ef g State {n this manner in the
House?

=t wq fomdt : @ ¥ ¥ wnfe
g?

Shri D. C. Sharma: I can also refer

to Chief Ministerg of other States who

do not belong to the Congress Party
but to other parties

An hon, Member: Go ahead

Shri D. C. Sbarma: Are we going
to treat Chief Ministars ke this, whe-

Orul Amawers JULY 13, 1Y

Oral Awwers  YroSs

Mr. Spesker: We ame making f#t 2
discussion here.

we T wAlge wifjnr ;e
T, A e e Av .
[ ot fow wroww : oo TR,
AT WU AW g W A IR
L¥ afer o vwx ¥ wo Wi @
| &A% w0

Mr. Speaker: You will also be called.

To W wAlgT Wfgar : e
T § fe T el off ¥ g e g
fic ag wweT g ¥ fawrodte @

oot wrer fawrerdftr & Ay &)
Mt meTr wEfeg oF =mmow
frarodtrar or ot o mft gen

A AT UGT § AE W@ WEA B AT
wifgg + W= 7y form T fo weft
o wmw ¥y warnnm § f5 owg

Mr. Speaker: I will look into all this,

Te W wAlge Aifgar : & ot
T wg W A vt aw agt fedt
At § e sow Faamondier wwan
#r frnforan &1 oy s ofil
| WY fis T ArHEY s Fama § ?
s R aTagwg & fe s
e ¥ fearode § o fet @
aaw ¥ wew w1 arq wfwee W™
o wer w1 o qgt v
wifgt fs wit g v § faw Wt
ot A s S I
Tt ¥ g wr g ¥fer  qw oAt
¥ wgR oY ©¥ W * qU sfewrc ¢
WO R Tt 1 Ay wwewy wr-aey
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ghri ¥, B, Chavan: Certainly, I
leave it to you to go into this, (In-
terruptions).

volved, partly at least, 15 the
Our intention was, when the
randum was sent, to make a further
probe into it. As the Finance minis-
try was also seized of the matter,
certain discussion took place on the

Shri 8. M. Banerjes: Mr. C. C.
Desar also wrote to you.

Shri Y. B. Chavan: Why don't you
have some patience. Mr. Desai also
wrote to the Finance Minister, Mr.
Morar)i Desa; the Deputy Prime Mi-
nister and 1t was the Deputy Prime
Minster who s.ggested to the Home
Ministry that it was necessary that the
CBI should make an enquiry, At the
same time, in farness to Mr. Sukha-
dia, it should be said that Mr.
Sukhadia alsp wrote tp me saying
that it is better if we were to make
some enquiries through the CBL If
the man had any guilty conscience,
he would not have asked for it......
(Interruptions).

Wt wy fowd : og & 9 o
wft ) v G v § W g
toran sy §1 s vod ag fros-
o wifes aft @F &1

Oral Answers JULY 183, 1067

Oral Answera $1036

Shry Y. B, Ohavan: I gm not his
friend but I hope you are not his ene-

;

-

e, g A W v g ?

Shri Y. B. Chavan: I wanted to
make a further probe into it.. .

Shri C. C. Desai: Has the Home
Minister or the Deputy Prime Minis-
ter or the Prime Minster seen the 44
bricks of mutilated gold?

Shri ¥. B. Chavan: We have not
seen the gold, because it is a property

tion. We were advised that as
gold 1s the game ..,

ot wy fawd : AW T¢ WY W
wfwere §

Shri Y, B. Chavan;...it is difcult
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records that are available and he
made the check and advised me

e T wige wifiar :
wR ?

Bbri ¥. B. Chavan; The Director,

CBI. He advised us that a further
detailed investigation would Dbe
necessary and as a further detailed
investigation cannot be undertaken as
the case is pending. ...

Shri P. K. Deo: It can be under-
taken; that is the view of Ashok Sen.

Shri ¥, B. Chavan: The advice
ﬂkmmu:i.thnitemaheunder-
en.

L 1

o T wAIgT Afgar : g
!&“ml

Mr. Bpeaker: He was saying about
the CBI opinion. ([nterruption). I
would hke to know from the hon.
Members whether, in view of this, we
can go to the next question, because
it is taking a long tume,

ot wy fmz : & gowE
U g g o

Mr, Speaker; Before I give a de-
cision, how can it be answered?

8hrl 5. M. Banerjee: Postpone the
Question; it can be taken up on an-
other occasion.

Shri Ranga: Supposing the Speaker
comes to the conclusion, in the light

Oral Answers uog‘

question, so that the House can get
an answer from the Miinistry?

Mr, Speaker; The hon. Minister
may, if possible, without touching
that case, answer it. 1 do not know,

8hri Ranga: Let him do it

ot Wy e : AT cange W
ax ¥ 1 wft ot ®e Wlo aff
A g arfe st garfrr ot da A
wifg ar | ¥ wgar g fr g7 Wl
1 o ¥ & fropre faar oy

Mr. Speaker: How can all this
arise when I have said so much, and
after I have said it?

Shrimatl Tarkeshwarl BSinha: He

1s asking for the expunction of the
words of Shri 5. M. Banerjee,

Mr. Speaker: No expunction. They
will all reman, The Speaker has no
right to expunge anything; that is
what I said the other day, Unlesws
it 15 unparliamentary, unless it is
something else, he has no power to
expunge; therefore, we cannot ex-
punge it. (Interruption). Now that
the Minuster is prepared fo answer it,
let us proceed,

ot wy feord :  wew wENw,
Tsgafa Y A wrigy v faqr @
91 39 ¥ gro wiT st o | gt oA
g A ag W § fis_(wwwer)

5 5
4
1

wrizw o fear @ ow ¥ gy wwit
¥ anr Wi o o | Y oy winY
s § fe wrer gonn s ¥
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vty oifer @ & iy fol
¥ weiwa aqr efin gt
ﬁﬁﬂm*m*.'m
¥ oft g o guifer o ox @
wgatst wt g Faoremy figar
WX AT IT T HIAT TRy 1y |
wre-ure 3g ot g 74 16 vroeyrer
% §w @y,

Mr, Speaker: You should put a
supplementary. You are giving it to
mne to decide whether it shayjd be
slaced on the Table or not, and you
ire reading the whole thing!

Wy fowd : 90 st @@
A wy B oaymt .
vy figar

ot wo 7o foardt : oAt Pomy ¥
wy e 2q oC Tar 917 | Wy 3 w2y
fis 7o @7 o FF OF WIAT  Fopi
& | AW T U ER AT Thgy 2%
¢ e forg St %1 249 9T vt wr
fada weft aneY § 79 FT W wr qEy
% T S T A ?

ot oy Foord oo g g
w2l

“whether Government hgye
examined the varlous suggwstions
made m the memorandum”

My, Bpeaker: I have seen it Syp-
sose the question mentions sofe book,
wre you going to read the whole
w0ok?

@t wy vl 7O SO0
£ A er dw Ak | TS o
W E 1 RW R AN gang
sTRE 1 el

Orcl Amwers  1184n

asw Ta, gt der ot
% g wgr war ¢ e gurfear ¥ o)-
for 1% § wrelt ot W whzr &
wifow &t o qafedl © g
faan

Shrimat| Sushila Roltagi: On a
point of order, Sir, Rule 50(1) lays
down specifioally as follows:

“No discussion shall be permit-
ted during the time for questions
under rule 32 in respect of any
question or of any answer givem
to a question.”

The hon. member is entering ints a
discussion about this.

Mr, Speaker: That is why I am
asking him to put only a suppleman-
tary,

ot wy fod : g ® €Y S
7 ed R v v & Tt
war & ware T W@ AT | WY gArA
m & fs g7 Adrew A =
w 1 fs udlfer @9 Fat
garfear arga ¥ vl oft ) weiled
% fa ag a7 fear ofic O syafomr
TorIdmm g I @ ® graw §
arr ot 7 § fr 37 wrohm T
wrt ¥ frogare fer a oy 98
a9 % & e fewr ¥ | w9
ot wrsqfed o gare aff §) Ko
g fewr wolt gt w R
art ¥ farare fipar & ol o7 vk
w?
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one st of faots, completely imsolated
frem the originel set of fants,

ot wy fomd : sperfacat o Fireeeme
raRI T wrvmesg @ §
a wt waw % g v wff wrf §

ot gwwewTe wegrer : § 9Y wg
W E 98 % gy 1 7t wree v
¥ ot Tt ult

So, it 1s very difficult to take a part
of it. Nobody wants to conceal or
hide anything, but what can I do?
There are certamnly some judimal
limitations which we have to accept.

ot oy fowd : wa s Famgw

wrs @ a1 gurfear s frcgar
e g eI E
ora wg s @ fw w7 B faars
WrERT St ¥w ) WTEr TN WO
wrewar, ¥o ¥ fory wew farderc )
w7 aag & W woere 99 Y fre
W wx ¥ fad o v gown
T ¥ waniy 37 ¥ faame  ¥w
saxfarge w41 wa-
wfe® wTo Aemw@y T 4 &
WA gOAT &TA € 9T § wy
wfad dareg)

The Deputy Prime Minister and
Minister of Fipanoe (Shri Moerarji
Desal): My predecessor had made a
full statement in this House about
this matter. After that I received a
letter from Mr, C. C. Desa: and some
others also. I called for the papers
and saw that there was a case. Then
1 found that it was g case which the
Finanee Ministry ocould not pursue
with 1its staff, Therefore, I requested
the Home Minister {o take the help
of the CBI so that a full investigation

stated by the Home Minister.

1 am asked why Shri Sukhadia was
not arrested under the Defence of
India Act, 1 can only say that Shri
Sukhadia cannot be arrested or any-

Oral Anywers 11042

body cannot be arrested because some
hon. Mcmber says that he sheuld te
arrested.

Wy foma: fimr 30 Wy
g

el aredwrdt o
feamn & & srgwi RaTS R )

Shri Morarjl Desai: I am very

sorry to say that the hon. Mamber
has not only not been able to make
out a prima facie case but not even
the basis of any case on the strength
of the papers that he has produced.
He has only made allegations; be-
yond that there 18 no proof any-
where

wit ay foma : ag W7 w7 wim ?
WY weqw & Atw oy | § ot worer
B! et dwar & sy & fad
dare g o

Shrl Morarjl Desal: This is not a
matter which c¢an be decided by
shouting or by loud voices. This is
a matter which cen only be decided
on facts. If I am not convinced that
there 18 any prima facie case 1 can-
not arrest anybody, Yet, we did say,
that there should be g full investiga-
tion of the case, After that we will
hnuw what to do, Till then what
can one say? The bon. Member may
lay any amount of emphasis on this,
but I am gorry I cannot oblige him.

ot wy fowrd : weow wgvw. .

Mr. Speaker: Order, order. Let us
go to the next Question—Shr1 Bibhuti
Mishra, We have spent half hour on
this. I am not gong to allow any
more time for this. Hon. Members
have entered into a controversy and
discussion on this, It ia not allowed
during the Question Hour.

Shri Bibhuti Mishra: Question
No. 1082.

Th» Minister of Diossliem (Dr.
Trigusa Sen) roye~—
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Some hon. Members (Internuptions).

ot wy fowd : ¥ gEt W T
W geT 7 qR O YW (X &
wiex § | faag @Y wagroaET
¥ wyr et §, 8% afy fem £

Mr. Speaker: Please do not take

down anything. Nothing need be
taken down

(Interriptions) ***

Mr. Bpeaker: Shall we proceed
now?

Shri Ranga: Sir, 1 can appreciate
your difficulty. But you should also
realise our difficulty. For no fault of

Mr. Speaker: We have spent 34
minutes on thus.

Shri Sheo Narain: Sir, when such
false charges are made .....

Skri P, K. Deo: Sir, Shri Ranga is
on his legs and he 1s not able to pro-
ceed because of interruptions.

Shri Banga: You should kindly
have some Dpatience,

Mr, Speaker; I have shown patience;
am not allowed to proceed.

JULY 13, 1967
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ot wy foerd : ww dNGw #
Wit yed atr oy Maf e fe wed
fiewrr & ot wfawtd §...

Shri §, B, Damanl: Sir, on a peoint
of order

Mr, Speaker: What 1s the point of
order?

Shri 8, R. Damanl; The ntention
of asking a supplementary 18 to seek
informaton on certamn important mat-
ters, not to start political mud-sling-
ing or making political capatal. This
hon Member always asks questions of
this nature. Something should be
done about it so that we can function
properly

off Sw wey wat - % % srwear W
g@ Jeer W g1 wra fafy
fir ot Y W WW W@ & fAg
qar fomr a1 @R SER weE
gz + % fiear ar Wix fafreet anw
A fage My W
WY Gt N 9 §EO SN w
S omwg R R Y W WY R W
aare g araT wifgd | Wi TR A
I o 2 QY O o Erd iy
W GR o & O avg ool S g o
TRy el ?

. The question itself has “it shall not ask for an expres-
bﬂ::n.':m have yourself seen, dmuophlmorth-olﬁmd
argumentative, Anyhow, I will see, uammlmlqwﬂ?wua
All right, let us hear the question, hypothetical proposition;
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whether to arrest a person or not has

Mr. Speaker: Let us hear the ques-
tion. If the question is covered hy
that rule, naturally it will not be ad-

Tt v g g—fendtew =<
qiwqr wriar Wt 7 ot 153 feet
AT P WA AR A AF ¥ an
% war wrtag gk ?

Shri X. B. Chavan;: This question of
taking action against the Finance
Ministry officers did not come before
me. I am coming back to the same
thing and I hope the hon. Member,
Shri Madhu Limaye, would appreciate
this fact. The questions were whether
there were two lots of gold or there
was one lot of gold, what was the
number of gold bricks, where ¢hat

Oral Answers 11046

is very dificult for me to0 give In-
formation on facts ... (Interrup-
tion).

ooy fomd : S ool
wrdenfy A Fqer 1 o v
ot fafreee ¥ wed § 1 v

o g X frw il ¥ wmw WX
w g e wrwrd fawrr & wfvefat

* qurferer wif aff fer mar )
Mr. Speaker: Shri Banerjee.

W wWRT YR gy ?

Mr. Speaker: I do not know how I
should proceed with this,

ot wy foerd : wr frer Wl &
T ey w7 JoT ey o

Mr, Speaker: This way, I do not
think, any question can be answered.
One question can take one full hour,
Then, all the questions will go. The
Question Hour 15 becothing an argu-
ment on both the sides. One is trying
to defeat the other. After all, if you
want information, you can esk for
mmformation; if you want a debate,
there is another method of having
one-hour debate or two-hours debate,
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Mr, Speaker: I am not preparsd to
argue here.

Bhri C, C. Desal: You can express
your displeasure

Shri 8, M. Bamerjee: 1 want to know
whether the attention of the hon.
Minjister was drawn to the letter dated
6th April, 1967, from Bhn C. C. Desai
to the Finance Mmicter—Shri Pant 1s
here; S8hri Morarji Desai is not here
—fin which he mentioned

“T would request you yourself
to sae the 56 kilos of gold recover-
ed by Government and you would
observe that these are mutilated
bricks, mutilated in order to
separate the remamning 67 kilos
of gold which has been, gccord-
ing to our informa‘ion, misappro-
priated jointly by Shri Mohanlal
Sukhadia, Ganpat servant of
Gunwantlal and the then District
officials of Chittorgarh™

Mr. Speaker: Is that a supplemen-
tary question®

8hri B. M. Banerjee: My supple-
mentsry 1s

Mr Bpeaker: Question Hour should
go on like this in future! What is the
point 1n reading all this?

Shri 8, M. Banerjee: | am not read-
ing the whole letter

My. SEpeaker: Everybody has got it.

wt ag fowd : ot & T wer
5 ag uwen oy 3

Shri 8, M. Banerjee: I want to know
whether they have seen thig portion
of this letter and whether either the
CBI or the Home Minister or the
Finance Minister or any official of the
Finance Ministry has seen that this
gold was mutilated with a view to
appropriating the whole thing

Shri C C, Dessi: Officials of excise
have acen this but I am surprised that
the hon. Ministers have not seen this

Orsl Anewers JULY 13, 1967
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My, Speaker: Nobody can get wp
like this and begin speaking.
Shri ¥. B. Chavan: The letter of

Shri C. C. Desai was received by the
Finance Minister,

Bhri S. M. Bamerjee: Let the
Finance Minister reply

Mr, Speaker; No

Shrl Y. B. Chavan: The Finance
Minister cortainly did reply to that
aspect of the question. He gaid that
he did receive the letter of 8hri C. C.
Desai and after that he advised the
Home Mmistry to undertake an in-
quiry in regard to this matter

ot wq fawrd : off ¢ ww 3O
ar fear )

Bhri ¥. B. Chavan: The fact was
mentioned  Whatever be the allega-
tions mentioned there, unless the alle-
gations are investigated into, no action
rould be taken

Some hon. Members rose—

Mr Speaker: Dr Lohia who has
pu* the question wants to put a sup-
plementary

Bhri C. C. Desai: On a point of
order, Sir.

Mr. Speaker: Dr Lohia 18 ome of
the people who have put the question
How can Shr Desai put a question
before him?

%o T weige Wifger : www
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w gfew ¥ w7 oF e Yy
frrwvar 1 & g ooy off & sy womr
wign § fe wifex 7 67 feslt @it
w1 W §, ¥ WTE W ST S
§ fruw 10 fewsare o wrer wgx
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My, Bpeaker: May 1 demand q little
peace? (Interruptioms).

Shrl Jyolirmoy Basu: They are sup-
pressing facts.

Mr. Speaker: Order, ordei.

Shri Jyotkrmoy Basu: I have the
right to say ... (Interruptions)

Mr. Speaker: Why do You jom
them? You have been very quiet

House. Al this abusive language,
from this or that <ide, will be ex-
punged. I could not think of it on
the floor of the House. So, all this
sbusive language is expunged,

Lat us go to the next Question. Shri
Bibhuti Mishra.

Oral dmswers 11m30

ot g WY veww ;. wew
e, & sTw qem wgn f | W
FghHam i,

Mr. Speaker: The House stands gad-
journed to meet again at 12-30 raw.

1150 Bre,

The Lok Sabha then adjourned till
Half-past Twelve of the Clock.

——

Lok Sabha reassembled at half past
twelve of the clock.

(Mg, SFEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS—
(comtd )

SuorT NoTticR QueEsTION
Kosi River

8.N.Q. 28 Shri Bhogendra Jha: Will
the Minister of Irrigation and Power
be pleascd to state:

(a) whether the Sischarge of Kosi
flood waters has reached one lakh and
2 thousands cusecs and there is immi-
nent danger of the change of the
course of th> river itself at Dalwa
and mnminent danger of breach in the

western embankment at Dalwa,
Kusaha, Simro, Kalyanpur and
Kanauli; and

(o) if so the steps taken or propos-
d to be tuken to prevent the breaches
and the change of course of the river?

The Minister of Irrigation and Power
iDr. K L, Ra#): (a) and (b). A
statement is laid on the Table of the
House

Statement

The discharge that passed down the
Kos:1 River on Tth, 8th and 9th July
was of the order of 84,000, 1,786,000 and
3,12,000 cusecs respectively. Although
the river has started attacking the

**Brpumged a8 ordered by the Chair, wide Col. 11043.
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Western Embankment near Kushahs
and Kanauli, actual erosion of em-
bankments has not been reported
from any place 30 far,

Measures already taken or being
taken to meet the flood situation are

(i) Construction of 2 spurs at
Kushaha, 3 spurs near Kanau-
1 and 2 spurs near Dalwa
has been taken up.

(n) A new central channel has
been dug near Dalwa.

(1) One spill channel coming
towards the embankment
near Kanauli has been plug-
ged

(1v) Attempls are also being made
to plug other spll channels
taking off above the Dalwa
channe] and also the spill
channel taking flood water to-
wards Bhaluahi,

(v) Construction of a new spur
and repair to the one damag-
ed nesr Bhaluzhi has been
taken up

{vi) In the Eastern embankment
repairs to badly damaged
spurs in the portion 14 KM,
to 28 KM are nearing com-
pletion, and construction of 2
spurs near 78 KM and 5
spurs between 85 K M. to 122
K M. has been taken up.
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Dr K L. Rao: It is true that the
Kosi River is pressing upon the west
embankment, and we are keeping a
very carefu]l watch and are taking the
necessary measures for it. Again this
year, about two days back, the flor
waters have risen higher; they have
come up to 4 lakh cusecs and we are
taking all the necessary measures to
Combat ficod danger

With regard to the second part of
the question about the construction
of the second barrage, it had been
examined in the model study and it
has been found that, in the interest of
the safety of the area between Hanu-
man Nagar and Dalwa, it is better
that the second barrage is not cons-
tructed That 13 what the model
study indicates Therefore, we are
further considering the subject and I
do not think that we will take up the
second barrage so quickly

ot A Wy ;. wesTw AR,
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Dr. K. L. Rao: That 1z what 1 sub-
mtted The construction of the
second barrage will endanger the area
near Kanauli. Also the proposal for
the second barrage did not have the
advantage of model Since then, a
hydraulic mode] was set up at Poona
and the model study indicates that it
is dangerous to take up the construe-
tion of the second barrage

‘With regard to permanent measures,
1 have already submitted that there
are a number of spurs and eonstruc-
tions being undertaken and we are
spending about g three-fourth crore
of rupees or nearly Rs, 75 lakhs every
year on the maintenance of these em-
bankments, We are having a very
careful waich on the embankments

oft woprr e dew ¢ whw
wdy wear b o ¥ o ol e
yrar gforar & et wveT w0 g

gt woverr v o v gheé Fafrelt
¥ gu dwd e maprC e} &t
wrgs fud wie R nff o day
waTaw g Iy N e e dar g
?

Py, K. L, Ras: A dredger hag been
It will be erectad shortly
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Dr K, L. Rao: The lateral] move-
ment or the side movement of the
Jamuna is not a chenge of course,
Change of course is technivilly very
much beyond that The lateral move-
ment of the Jamuna 15 only Yor a
small gistance But the Kosl is not
like that. En the past, in about 76
mmﬂte!luihnmowﬂﬂmlhn
It has entirely changed its course.
But it is quite a different thing with
regard to the Jamuna.

As regards the submerging of the
15 villages, to whieh the hon. Meniber
has referred, we cannot help it, be-
cause the villages gre Just lorated by

the river waters enter ile villages,
they get submerged. The otily solu-
tion is to shift them to a higher place.
The Delhi Administration has been
thinking very seriously and has re-
quashdﬂlevﬁhm.gmmwdow
want to shift. So, whenever the
flocds come, they come cut and .hen
the floods recede they go back agiin.
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Pr. K. L. Bao: The Gandak 1s a
very gentle river and it has not given
any trouble like the Kosi, and we do
not gnticipate any trouble in the case
of the Gandak river.

Shri S. M. Banerjee: The hon. Minus-
ter in his statement has said that
some measures have been taken, I
would like to know from him whether
he is convinced that as g result of
these measures, the breaches in the
embankments will be prevented and
they will pot recur in future May 1
also know what has happened to the
master plan for flood control” Has it
been shelved or is the plan still there?

Dr. K. L. Ran: In the case of a river

nobody can say whether 3 breach will
occur or not, and especially in the case
of the Kosi, because the Kosi is all the
time moving towards the west. It is
on account this peculiar naetuie of
Kosi that we have taken yp the Kosi
Project and this has prevented the
river from moving and it has stayed in
its place for the last ten years. Other-
wise, during the last ten years, it
should have moved on to Jhanjharpur

JULY 13, 1087
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fore, every precaution necessary to
safeguard these banks and every work
necessary to safeguard them are being

Shri 8. M. Banerjee: What about
the master plan? He has not answer-
ed that part of the question.

Dr. K. L. Rao: As regards the master
plan, we have got a master plan for
flood control for the whole country.
But since it 1s very costly to under-
take all at once, we take whatever
finance permits and we are taking up
the most important priority projects
in every State in respect of flood
control
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37

Dr. K, L. Rao: Regarding the de-
silting of the rivers, wherever it is
possible, 1t is a very good measure;
under the Adhwara system desilting
1s the only good method by which we
can control these rivers, and we are
trying to do i1t wherever it is possible.

As regards afforestation, the hon,
Member 13 quite correct when he says
that due to the cutting down of the
forests the floods are coming more gnd
more and giving more trouble, because
they not only bring water but also
bring silt along with them. Un-
fortunately, in the cmse of the Koal,
the caichment area is in the Nepalese
territory, and s0 far we have not been
succeszful in starting any extensive
afforestation in that area,
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by
taking certain steps like planting trees
on them and so on, because without
them these are of no use? May I
know whether any steps are being
taken to make these embankments
firm by planting irees on them and
taking such other suitable steps®
Dr K L. Rso: The national flood
control work was started in 1954, 13

embankments are standing up. But
some of them were breached at in
the case of Assam and North Bihar.
The only remedy for this is to have a
very close and careful maintenance
There must be verv organised main-
tenance during the flood season That
19 becoming more important.

I am sorry to say that this year al-
ready there are 12 breaches reported
in Assam due to, I feel, want of pro-
per maintenance We are domng that
in Kosl and that is paying us very
well—careful maintenance

off Tq dwe omw :  wEm

to go to Poona and see the model
‘The point with regard to the cous‘ruc-
tion of the second barrage 13 that it
will create g tendency for the river to
move sideways. That is already what
is happening 1n the case of the first
barrage, in Hanumannagar it 18 al-
ready giving us a lot of trouble mov-
ing this sude and that side. The same
thing will happen in the case of a
second barrage and then precious
areas will be lost by the shifting of
the river That 1s what the model
studies have indicated to us every-
where Sl we will further consider
the subject :
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Astronomical Obstrvatory in Andhra
Pradesh

*108% Shri D. XK. Eunte:
Shri H. P. Chatterjee:
Shri 8. C Samanis:
Shri Yashpal Singh;

Will the Minister of Education be
pleased to state:

(a) when the most modern astrono-
mical Observatory named the
Nizamaiah Observatory in Andhra
Pradesh is going to be set up;

(b) its specialities and how it com-
pares with the existing observatories
in Egypt and Japan;

(c) whether it is a joint Indo-
American venture; and

(d) if so, how the expenses will be
shared by U.S.A. and Indla?

The Minister of Siate in the Minis-
fry of Education (Shri Bhagwat Jha
Aszad); (a) and (b). The Nizamaish
Observatory has been in existence
since 1008; it was transferred to the
Oemaniz University in 1919. It is
being developed on modern lines, A
new 48-inch reflector with Newtonian
Cassegrain and Coude focl is being
asdded t0 the Observatory. Tt is like-
ly to be installed by the eud of
1967 and when it comes into operation
it would have the distinction of being
the largest telescope of its kind in
Bouth-east Asia.

(c) and (d). An Allocation of
$2,30,000 was made available under

35080

the Indian Wheat Loan Educational
Exchange Programme for the procure.
and

US. authorities have also been pro-
viding services of experts and engi-
neers in connection with the installa-
tion of the telescope.

The expenditure on the oonstruc-
tion of bulldings for the observatory
and other ancillary equipment is met
by the Osmania Umiversity. The Uni.
versity Grants Commission has ap-
proved grants of Rs. 23,14,000 being
made avallable to the Osmania
University for the purpose,

High Court Judges

*1084. Shri Shri Chand Geel: Will
the Minuster of Home Affairs be pleas-
ed to state:

(a) whether the Law Commission
In its report had recommended that
one third of the Judges of the various
High Courts 1n the country should be
recrurted from outside the State?

(b) whether the recommendation
has been implemented; and

(e) if so, the number of the Judges
in each High Court who have been
recruited from outside the State?

The Minister of Home Affalrs (Shri

Y. B. Chavan): (a) It was the States
Reorganisation Commission and not
the Law Commission which recom-
mended that one-third the number of
Judges in a High Court should be rec-
ruited from guiside the Btate.

(b) The recommendation has not
been implemented fully so far, To
implement the recommandstion, Gov-
ernment considered it necessary to
prepare panels, in consultation with
the Chief Justice of India, of persous
from the Bar and the Judicial Service
of each State considered suitable for
appointment as High Court Judges o
that whenevar the need for an outside
appointment arose, names from the
Panels could be suggested to the



outside the States either by transfer
or as initial appointment, gince 1lat
November, 1056,
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“Gheras”

*1086. Shri Tridih
Chaudhuri:
Shri 8. C, Samanta:
Shri Bamar Guha:

Will the Minister of Labour and
Rehabilitation be pleased to state:

a) whether Government have carried
out any analysis of the causes and
factors leading to the adoption of the
new technique of agitation by some
trade unions known as ‘Gherao’; and

(b) in how many cases these
‘Gherao’ demonstrations were due to
the non-implementation of the awards
of the labour tribunals by the em-.
ployers?®

The Minisier of Ladbour amd Ke-
habilitation (Shrl Hathi): (a) Ycs.

+10%7. Shri Sidheshwar Prasad:
Shri Onkar Lal Berws:
Shri Onkar Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Administrative Re-
forms Commission’s Study Team on
Relations between the Press and Ad-.
ministration has submitted its report;

(b) if so, the salient features there:
of; and

(c) Government's reaction thereto?

The Minister of Stale in the Minis-
try of Home Afisive (Shri Vides
Chasam Shakln): (a) The Study Team
appointed by the Administrative Re-
forms Commission to examine the ve-
istions between the Press and the ad-
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mimstration has submitted its report
to the Commission,

(b) The recommedations are con-
tained in the report of the BStduy
Team, copies of which are placed in
the Parhament Library.

(c) The Admunistrative Reforms
Commissioh has not yet submutted its
recommendations to the Government.

Correspondence Course for Technical
Edueation

#1088, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Education be
pleased to state:;

(a) whether the manner of imple-
mentation of the Correspondence
Course for Technical Education has
been considered; and

{b) if s0, the detalls thereof>

The Minister of Edueation
Trigana Sen): (a) No, Sir,

(b) Does not arise.

(Dr,

College Text-Books in Modemn
Indian Languages

#1089, Shri Sradhakar Supakar; Will
the Minister of Educations be pleased
to state:

(a) whether any steps are bemng
taken by Government to prepare text-
books in modern Indian languages on
all subjects of Umiversity Education
including books for Engineering, Agri-
cultural and Medical Colleges; and

(b) the subjects in which there are
no standard text-books in any modern
Indjan languages?

The Minister of State In the Minis-
try of Edueation (Shri Bhagwat Jha
Axad): (a) The Ministry of Education
is already bringing out standard
works of university level in Hind: and
Regional languages in collaboration
with various universities, academic

Written Answers JULY 13, 1961
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bodies and private publishers in differ.
ent subjects relating mainty to science,
Technology, Medicine,

Social Sciences and Humanities, A
catalogue of books so far published
under this scheme and those under
preparation has been placed in the
Parliament Library,

(b) Leaving aside some highly speci-
lised branches of Science and Tech-
nology, literature of the graduate Jeve]
on most branches of knowledge Iis
generally available 1n Hindi or other
Indian languages.

Tutorial Homes and Cheap Bamsr
Notes

*1090. Shri A. E. Kisku:
Shri 8. N. Maiti:
Shri Tridib Eumar
Chaudhuri:
Shrli Yashpal Singh:
Shri 8. C. Samanta:
Shri Abdul Ghanl Dar:

Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that the tutorial homes and cheap
bazar notes are frustrating the best
efforts of teaching in our institutions;
and

{b) i so, the policy Government
have adopted to stop this widespread
corruption 1n education?

The Minister of State in the Minis-
try of Edueation (S8hri Bhagwat Jha
Azad): (a) Yes, Sir.

(b) Some of the measures taken to
fight this evil include:

(1) suggestion to Stale Govern-
ments to enact suitable legis-
lation to discourage establish-
ment and running of sub-
standard institutions;

(i) improvement of library faci-
lities in Universities and col-
leges and building up of text-
book libraries;

(iti) reform in the teaching and
examination systems.
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TUnemployed Engineering Gradusies
and Dipleme-holdery

1691, Shri Vasudevan Nair:
Shri C. Jamardhanan:
8hri P. C. Adichan:

Will the Minister of Labotir and Re-
habilitation be pleased to state:

(a) whether 1t 15 a fact that hund-
reds of Engineering Graduates and
Diploma-holders are remaining unem.-
ployed;

(b) 1f so, the break-up State-wise;
and

{c) the steps contemplated for pro-
viding employment to these people?

The Minister of Labour and Reha-
bilitation (Shri Jaisukhlal Hathl): (a)
and (b). A statement is laid on the
Table of the House. [Placed n Lib-
rary. See No LT-983/67]. The num-
ber of job seekers as given m this
statement does not, however, present
an accurate picture of unemployment
among Engineers for the following
reasons:

(1) Type studies conducted 1n g
few sclected areas indicate
that the proportion of eng:-
neering graduates on the hive
1egister who are already em-
ployed may be of the order of
50 per cent.

(i2) An ad-hoc study has revealed
that of the Engineering Gra-
duates and Diploma-holders
belonging to the principal
branches (Civil, Mechanical
and Electrical)—nearly 75 per
cent and 50 per cent of respec-
tively, werc on the register
for a period of less than six
months.

Thus the unemployment problem
among Engineers 15 not as acute as
revealed by the size of the Live
Register.

(¢) Development of Industries, agri-
culture on modern lLines, greater im-
petus to small scale industries and ex-
pansion of transport and communica-

Written Answers 11086

tions system etc. envisaged in the
Fourth Plan are expected to lead to
larger employment opportunities for
the unemployed including engineers
and other technical persons,

Telephone Bevenue Aoccount Offices

*1092. Shri Anirudhan:
Shri E. K. NayAnar:
Shri Umanath:
Sbkri Viswanatha Menon:
Shri K. M, Abrabam:
8hri Jyotirmoy Basu:
Shri P, P. Esthose:
Shri C. K. Chakrapani:

Will the Minister of Communieations
be pleased to state:

(a) whether the decision to decen-
tralise the Telephone Revenue Ac-
counts Offices from the Circle leve] to
the Divisional level was taken on the
advice of the forelgn consultants;

(b) whether the Staff Unions were
against such a proposal gnd whethex
they felt that it would not only cause
untold hardship to the staff by dis-
location and change of service condi-
fions but also mmpair the efficient
functioning and proper checks on the
revenue collection;

(c) whether Government have con-
sidered the merger of the Maintenance
Wing of the Department and the Re-
venue collection machinery; and

(d) if so, the results thereof?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) The decision to decentralise Tele-
phone Revenue Accounts Offices ta the
Divisional level was taken 1n 1960.
The foreign consultants, who examin-
ed and reporfed on the accounting
procedures of the telecommunications
operations, also recommended the
same step 1n 1985.

(b) Yes, Sir.

(c) and (d). Orders for the trans-
fer of the telephone revenus work to
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Divisiomal level have been issued in
respert of a number of Divigions.
Some of these offices have also shift-
ed, others are in the process of
shifting.

Public Sehesls

*1093. Shri G. 5. Mishws:

Shyi Molshu Prasad:

Shri Shecpujan Shastri:
Will the Minister of Education be
pleased to state:

(a) the reasons for recogni-
tion and awarding aid andjor support,
if any, to the public schools which are
run for the benefit of the children of
the rich;

(b) when the policy of recognition
and support to these schooly was
adepted by Government and the speci-
fie benefit acoruing to the country
from such schools; and

(c) whether Government propose to
revise the policy of giving recognition
and support %o the public schools?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Amd): (a) The Central Government
does not give any maintenance grants
to Public Schools.

The guestion of the Government
giving recogmition to such schools,
therefore, does not arise,

For its recognition as a Public
School, g school has 1o be a member
of the Indian Public Schools Head-

tional purposes its recognition depends
o the sohools fulilling the conditions
prewcribad by the BMoard/Agency for
whose examinations it seeks to pre-
Pere i students,

(b) and (c). Do not grise.
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Pay-Smies of Ex-Fecash CGevernment
Servants in Popdicherry

*1096. Shb M. L. Semill:
Shai Umanath:
Shri K. Ramani:
8hri C, K, Chakrapanl:

Will the Minister of Home Affairs
be pleased to state;

(a) whether there 15 a proposal for
a revision of the scale of pay of 1,400
ex-French Government Employees
who entered into service before the
liberation of Pondicherry;

(b) whether any representation
from the employees has been received
for the grant of Dearness Allowance
and Children allowance; and

(e) if 50, the action taken thereon?

The Minister of State im the Minis-
try of Homo Afisirs (Shri Vidya
Charas Bhukla): (a) No; S,

(b) Yes, Sar.

(¢) The demands of the ex-French
employees were carefully considered
and the Pondicherry Government were
asked to give option to these emplo-
yees to retain either their ex-French
conditions of pay ete. or come over
to Madras scales of pay etc. with the
assurance of protection of their exmst-
Ing emoluments,

Withdwewal of Cosse-Fire

*1006. Shrimati Tarkeshwari Sinha:
Shsi K, P, Singh Deo:
Shri Vishwa Nath Pandey:
Shri Liladhss Kotokl:
Shri N. R. Laskar:
Shri Shri Gopal Sapoo:

Will the Minister of Home Affalrs
be pleased to state:
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(b) if so, Government's reaction in
regard thereto?

The Minister of Home Affaiys (8hri
Y. B. Chavan): (a) Government of
India have received no such repre-
sentation.

(b) Does not arise.

Case against Birla Group of Textile
Mills

*1097, Shri Jyotirmoy Basu:
Shri P. Gopalan:
Shri Yogendra Sharma:
Shri Chamdra Shekhar Singh:
Shrimati Sharda Mukerjoe:
Shri Sidheshwar Prasad:

g
i
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Will the Minister of Home Affgirs
be pleased to state:

(a) whether the Central Bureau of
Investigaton have recently registered
a case against the Birla Group of Tex-
tile Mills alleging evasion of the Cen-
tral Excise duty:

(b) whether any searches have been
conducted; and

(c) if s0, the result thereof?

The Minister of Nome Affairs (Shri
Y. B. Chavan): (a) and (b). Yes, Sir.
The Central Buregu of Investigation
has on 13th Jume, 1987 registered a
case aganst eight Textile Mjlis of the

Birla Group in respect of certain
allegations including those of evasion
of Central Excise Duty, and carried

out searches.

(c) Records relevant to the
have been seired and they are undar
mﬂlﬂ.
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R.MS. Employees

*1099. Shri Umanath:
Shri Satya Narain Singh:

Shri C. K. Chakrapsnl:
Shri K, Aniradhan:
Will the Minister of Communications
be pleased to state:

(a) whether a “call attention” day
was observed by RMS Workers
%mhout India on the 24th June,

i
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(b) if so, the ressons therefar;

(c) whether Government received
any communication from the All-
India RMS Employees Union Class [1I
n this connection;

(d) if so, the details thereof; and
(e) the steps taken in the matter?

The Minister of State in the Depart-
ments of Parliamentary Affalrs and
Communications (Shri L. K. Gujral):
(a) It came to notice from the May,
1867 1ssue of a Union Journal ‘RMS
Worker' that the All India RM.S, Em-
ployees Umion Class III had directed
its Branch Unions to submit memo-
randa to the local Heads on 24th June,
1967 1n mass deputations.

{b) The memoranda were to draw
attention to local problems

(e) to (e). No formal communica-
tion from the All India RMS Em-
ployees Union Clase III has been
received. However, all the Local
Authorities were advised to look into
the ynmion's grievances and ensure
promp! rechification :in accordance
with the existing rules and orders
wherever necessary.

Arrest of Canadian Tourlsts

*1100. Shri K. P. Singh Deo:
Shri P, K, Deo:
Shri M. C, Majhi:
Shri Atam Das:

Shri P. Ramamuarti:
Shri Jyotirmoy Basu:
Shri A, K. Gopalan:
Shrl Umanath:

Sbri C. K. Chakrapanl:

Will the Minister of Home Affairs
be pleased to state:

(a) whether 1t is a fact that two
Canadian Tourists were in
by the Police near Mahisagshan in
Cachar District on Asgam-East Pakis-
tan Border on the 23rd June, 1987
while attempting to cross over to East
Pakistan;

(b) whether the matter has been
investigated; and
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(c) if 50, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charsn Shukla): (a) Yes, Sir.

(b) and (c). They were interrogat-
ed by the local authorities,
but nothing incriminating was found
against them. They were later
brought to Silchar and made to leave
for Calcutta.

Scholarships to Arab Btudents

*1101, Shrl Eanwar Lal Gupta:
Will the Minister of Edueation be
Pleased to state:

(a) whether 1t js g fact that Gov-
ernment award scholarships to stu-
dents from Arab countries,

(b) af so, the number of scholar-
ships awarded and the amount spent
on them during 1965-86 and 1968-87;

(c) whether it 13 a fact that the
conditions for awarding scholarship to
foreign students are that they will not
take part in the political activities and
will give good performance of their
studies;

(d) if so, the action taken against
the Arab students who participated in
a demonstration in New Delh; at the
time of a reception,

(e) whether 1t is also a fact that
these students failed many times in
their examinations; and

(f) the reasons for not taking any
action against them?

The Minister of State in the Minis-
try of Education (Shr] Bhagwat Jha
Aszad): (a) Yes, Bir.

(b) ~ .
Number of scholar.  Expenditure in-
ships awarded to curred during
students from
Arsb countnes
196566 196667 1965-66  1966-67
Rs. Rs.
6 18 79197 70031

(c) The scholars should not take
part in political or other objection-
able or illegal activities and they are
to show satusfactory progress in their
studies.

(d), (e) and (). If the demonstra-
tion referred to in the Question relates
to the reception held on the 14th May,
1967, at the residence of Shri Khush-
want Singh to celebrate the Indepen-
dence Day of Israel, the demonstra-
tors included foreign students as well
a8 Indians and ;t is not yet known
whether there were any Government
Scholars among them. The police had
registered a case on the same day.
Information in respect of the Arab
scholars, if any, against whom a case
has been registered by the Police is
awaited.

Return of Mizos
*1102. Shrimati Jyotsna Chanda:

Will the Minster of Home Affairs
be pleased to state:

(a) whether it 13 a fact that 300
Mizos who went to East Pakistan,
have returned to India; and

(b) 1f so, the measures taken by
Government to stop their hostile
activities or to arrest them?

The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
Charan Bhukla): (a) According to
the State Government of Assam, there
are unconfirmed reports about the
return of 200 to 300 Mizo youths from
East Pakistan after receiving training.

(b) Security Forces are on the alert
to locate and apprehend hostile ele-
ments,
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“Gheraes”
*1193, Shrimati Sushila Rohatgi:
Shrl B. C, Sharma:
Will the Minister of Home Affairs
be pleased to state:

(a) whether 1t 15 a fact that
“Gheraos” are becoming more exten-
sive 1n nature and have spread to
Bangal, Bihar, UP. and are threaten-
ing some other States;

(b) whether Government viey the
‘Gherao’ gs g dangerous tendency to-
wards lawlessness; and

(c) af so, the manner in which Gov-
ernment contemplate to meet this
new threat ;n the country?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Gheraos have
occurred mainly in West Bengal
although there have been g few cases
in other States also.

(b) A gherao involves g breach of
the law. If gheraos are not dealt with
accorcung to law, it would lead to an
erosion of the rule of law with serious
consequences for the peace and pro-
gress of the country.

(c) The Central Government had
advised the Government of West
Bengal to yphold the Constitution and
the rule of law. They have informed
us that the police were now free to
act according to law. The matter had
also come up for consideration in the
Conference of State Ministers of
Labour and the Standing Labour
Committee. It 1s hoped that all State
Governments would take appropriate
action under law to deal with
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Global Cemmuniestion System

*1105, Shri G. C. Dixit: Will the
Minister of Communications be
pleased to state:

(a) the nature of the assistance
given to India to participate in the
Global Communication System in 1088
and the names of the countries thess-
of;

(b) whether the presesi inter-
national communication channel is In
apwiﬁnntouhupmewentm
and

(c)m:nuabedumuhwhteh
will bhave communication facilities
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through this satellite and how this
Global Communication System will
affect our present system?

Communications (Shri §. K. Gujral):
{a) The question of foreign aid for
India's  Satelite Communication
Ground Statlon 15 still under con-
sideration.

(b) The overseas traffic is at pre-
sent handled mostly on high frequency
radio system, which 18 insufficient to
provide rehable and prompt telephone
service and 15 also incapable of meet-
ing the growing demands, due to con-
gestion in HF Spectrum,

(c) The present indications are that
about 20 countries, including India,
are expected to operate with the
Indian Ocean Satellite as soon as they
are technically equipped to do so The
existing system will continue to be
used for communication with coun-
tries which will not have switched
over to Satellite working, and any
equipment becoming surplus will be
diverted for other nternal require-
ments,

Chief Development Commissioner,
Andamans

#1108, Shri K. R. Ganesh: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether there 15 a proposal to
appoint a Chief Development Com-
missioner in the Andaman and Nico-
bar Islands equivalent in status to the
Chief Commussioner;

{b) 1f so, whether Government have
considered the desirability of this post
in the context of the financial strin-
gency;

(¢) the specific duties, to be per-
formed by the Chief Deve-
lopment Commissioner; and

(d) whether these duties could not
be undertaken by the Islands Deve-
lopment Commissioner?

Written Anstoers1ro78

The Minister of State in the Minis-
try of Labour and Rehabilitation
(8hrl L. N. Mishra): (a) It is pro-
posed to create a post of Chief Deve-
lopment-cum-Rehabilitation Commis-~
swoner for the execution of the accele-
rated development programme in the
Andaman and Nicobar Islands. The
officer appointed to the post will be
lower 1n status than the Chief Com-
missioner and will work under him.

(b) Yes, Sir.

(c) The Chief Development-cum-
Rehabilitation Commissioner will be
responsible for preparing the Project
Reports and the execution of various
projects under the accelerated deve-
lopment programme of the Islands.
He will also be in over all charge of
all developmental work 1n the Islands.

(d) The Island’s Development Com-
mssioner 1s, comparatively speaking,
a junior officer. The Chief Comrms-
sioner has 1indicated that, for the
carrying out of these duties, there
should be a Chief Development.cum-
Rehabilitation Commissioner in addi-
tion o the Development Com-
missioner
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Telephone System in Bhopal

5258, Shri Baburao Patel: Will the
Minister of Commnpications be pleas-
ed to state:

(a) whether it is a fact that the
programme of converting the entire
telephone system at Bhopal, the capi-
tal of Madhya Pradesh, into automatic
system has not been going on sccord-
ing to the achedule;

(b) if so, the impediment: “tanding
in the way;
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(c) the number of telephones in
Bhopal which are still manual; and

(d) by which time are expect-
edhbem&demim:h‘lg

(a) No, Sir. The programme is pro-
ceeding according to the schedule,

(b) Does not arise.

(c) and (d). 674 telephones are still

manual. They are expected to be
automatised by 1971,

Engineering College, Calicut

5258. Shri E. K. Nayamar: Will the
Minister of Eduwcatlen be pleased to
state:

(a) whether it is a fact that a stu-
dents strike took place i1n the Regional
Engineering College, Calicut last year
to press for the accommeodation and
adequate teaching staff;

(b) whether Government received
any representation from the students
last year in this regard; and

(c) if so, the action taken thereon?

The Minister of Education (Dr.
Triguna Sen): (a) A students’ strike
did take place in the Regional Engi-
neering College, Calicut last year but
lack of accommodation or inadequacy
of staff were not the reasons for it.

(b) A representation was received
from the students but in regard to
other matters.

(c) Swtable action was taken on
students’ request.

Scholarships in Rural Institutes of
Gujarat

5800. Shri Nareadra Bingh Mahida:
Wilt the Minister of Eftocation be

pleased to state:

(a) the number of students selacied
from various rural institutes of
Gujarat with their names which would
receive scholarships from the Central

Written Answers JULY 12, 1067
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Government during the current finan-
cial year;

(b) whether it ls a fact that the
number of such scholarships awarded
to students of QGujarat is compara-
tively less than those of the other
States; and

(e) if =0, the reasons therefor?

The Minister of Bducation (Dr.
Trigena Sen): (a) to (c). Selection of
students from the various Rural Insti-
tutes in the country for the award of
scholarships is not made centrally.
Under the scheme of Rurel Higher
Education, provision is made for the
award of stipends by individual Rural
Institutes to 20 per cent (additional
5 per cent. for girl students of Rural
Services and Preparatory Courses) of
students on roll in each class at ap-
proved rates.

The basis of calculation of the num-
ber of stipends iz the same for all the
Rural Institutes located in the varlous
States. There is one such Rural Insti-
tute in Gujarat viz. Lok Bharati Rural
Institute, Sanosara. The exact num-
ber of students who would receive
stipends during the current financial
year will be known only after the
admissions are completed.

Assistance fo Political Sufferers in
Gujarst State

5261, Shri Narendra Singh Mahida:
Will the Minister of Home Affalrs be
pleased to state:

(a) the total number of applications
received from political sufferers for
the allotment of land and monetary
help in Gujarat State upto March,
1907;

(B) the number of applicants sanc-
tioned land;

(¢) the number of applicants sanc-
tioned monetary help and the total
amount spent upto March 1967; and

(d) whether Government propose to
allot more funds to the local Govern-
ment to minimise the plight of the
political sufferers?
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (d). The
relief and rehabilitation of the politi-
cal sufferers is primarily the res-
ponsibility of the State Governments.
According to the information made
available by the Government of
Gujarat 6 political sufferers have been
allotted land by the State. In indivi-
dual cages of hardship, aspistance in
the form of lump sum cash grants is
also given from the Home Minister's
Discretionary Grant. Financial assisé-
ance to the extent of Rs. 1,050 has
been given from this Grant to 3 politi-
cal sufferers of Gujarat.

Employment Exchange in anaxat

5262, Shri Narendra Singh Mahida:
Will the Minister of Labour and Re-
habilitation be pleased to state:

{a) the number of educated and
illiterate persons belonging to the
scheduled castes and scheduled tribes
registered with the various Employ-
ment Exchanges in Gujarat as on the
31st December, 1966 and on 30th
April, 1967; and

(b) the number out of them pro-
vided employment assistance during
1966 and upto the end of April, 19677

The Minister of Labour and Rehabi-
litation (Shri Hathi): The information
is collected sannually relating to
December. Latest figures are given
below:

(a)

arogory of spplicants  Number on_Live
@ o . Register as on

31-12-1666
Schedu-  Schedu-
led led ¥
Castes Tribes
1 h 2 : 3
Below !Q_latric (includ-
ing illiterates)* 9,887 3.525
Matriculates and
above. 2,627 729
ToTAL 12,514 45252

"%Epﬁra_te figures for illiterates are
not collected. i

1306 (Ai) LSD—3.
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(b) 1,493 and 687 placements were
effected in respect of Scheduled Castes
and Scheduled Tribes respectively

during the period January to Detem-
ber, 1966.

Telephone Connections in Gujarat

5263. Shri Narendra Singh Mahida:
Will the Minister of Communications
e pleased to state:

(a) the number of applications for
he grant of telephone e¢panections
pending in the various Telephone Ex-
changes in Gujarat separately for each
Exchange as on the 30th April, 1967;
and

(b) the steps taken to expedite their
sanction?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri J. K. Gujral):
(a) The number of pending applica-
tions in the various Exchanges in
Gujarat was 31,878 on the 81st March,
1967. The information as on 30th
April, 1967 is not readily available. A
statement showing number of appli-
cations on the waiting list for each
exchange separately is placed en the
Table of the House. [Placed in Lib-
rary. See No. LT-996/87}.

(b) Subject to availability eof re-
sources, efforts are continuously being
made to open new exchanges, expand
the existing exchanges and lay uynder-
ground cables to give more and more
connections.

Telephone Exchanges, Gujarat

5264, Shri Narendra Singh Mahida:
Will the Minister of Communications
be pleased to state:

(a) the number of Telephone Ex-
changes in Gujarat on the 30th April,
1967,

(b) whether there is any preposal
to inerease their number during 1967-
£8: and

(¢) if so, the details thereof?
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The Minister of State in the Depart-
ments of Parllamentary AWyiry and
Commanications (6hrf 1. K. Gujral):
(a) 200,

(b) Yes, Sir.

(c) Exchanges are likely to be
opened at most of the following 40
mtations:

J. Adalaj
2 Adas

3. Aliabada

4. Bareja

5. Bilkha

8. Chital

7. Dhrol

8. Dungar

9. Fort Songdh
10. Gadehda

11. Gariadhar
12. Gerita Kolwada
13. Jodia

14, Kalawad
15. Khamba

18. Koyali

17. Lalpur

18. Lodra

19 Magdalla
20. Malia Hatina
31, Moti Marad
22. Naswadi

23. Ode

24. Padhdari
25 Ras

26, Salaya

27. Sanjan
28. Sankheda
28, Sayla

8. Songadh

31. Bherbagh
9. Silvasy

33. Sami

M. Sojitra

3. Sipor

11088

38. Sinor
37, Thara
3, Timba Road
30. Vadal

40. Vejalpur.

Dialects of Hindl

5245, 8hri G. 5. Mishra:
Shri Nitiraj Singh Chandhary:

Will the Minister of Home Affalrs
be pleased to state:

(a) the varlous dialects of Hindi;
and

(b) whether there is any proposal
under consideration to accept any of
them as a separate language?

The Deputy Minister jn the Minis-
try of Home Affairs (Shri K, 8. Rama-
swaml): (2) A statement giving the
mother-tongues which have been
included under “Hindi" according to
the 1881 Census is placed on the
Table of the House, [Placed in Lib-
rary See No LT-907/67]

(b) there is no such proposal

Reservation for 5.C. & 8.T. in Gov-
ernment Services

5286. Shr D. R. Parmar:
Shri Ramachandra J, Amin:

Will the Minister of Home Affairs
be pleased to state:

(a) the quota of reservations for
Scheduled Cames and Scheduled Triber
well

(b) whether this quota is being ful-
filled in each category of staff under
the Central Goverrmment as well as
the State Governments;

(¢) if not, the reasons therefor; and
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Indisan Classioal Dances

5268. Shri Shivey Chandra Jha:
Will the Minister of Education be
pleased to state:

(a) the name of the Indian classi-
cal dances;

(b) the stepa taken by Government
to popularize them abroad; and

(c) the foreign exchange India
earned out of their performances
abroad during 1968-67?

The Minister of State in the Minis-
try of Education (8hri Bhagwat Jha
Azad): (a) Scholars have generally
accepted Bharat Natyam, Kathakali
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tries of the world. Foreign artistes
and students are also encouraged to
visit India on scholarships or cul-
tural programmes to study Indian
Classical Dance.

Government have also presented to
interested institutions and idividuals
abroad musical instruments, litera-
ture, documentaries on Indian classi-
cal music and dance.

(¢) Most dancers and dance troupes
have been sent abroad at the invita-
tion of foreign Governments or insti-
tutions on a non-comrmercial basis.
The Government of India has met
international travel costs and the in-
viting institution has met costs on
internal travel and hospitality. There
have been some instances of indivi-
dual participation or commercial con-
tracts by artistes for which the artistes
take permission and render accounts
directly to the Reserve Bank of India
on return. Details of foreign exchange
earned by such commercial perfor-
mances during 1966-67 are not yet
available.

Central Institute of English, Hyderabad

5269. Shrimati Tara Sapre: Will the
Minister of Education be pleased to
state:

(a) the number of teachers from
Maharashtra among the 953 teacher-
¢rainees reported to have been train-
ed so far at the Central Institute of
English, Hyderabad;

(b) the basis and the eriteria fol-
‘lowed in the selection of the above
teacher-trainees from the States; and

(¢) the names of the places where
the Regional Imstitutes under
Central Institute of English are pro-
posed to be set up?

The Minister of S‘ate in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) to {c). Information is being
collected and will be placed on the
Table of the House,

JULY 12, 1967
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Aerial Photo Interpretation Institute,
survey of India, Dehra Dun

5270. Shrimatj Tara Sapre: Will the
Minister of Education be pleased to
state:

(a) the basic qualificationg of the 16
trainees reported to have been admit-
ted to the first course of the Aerial
Photo Interpretalion Institufe, Survey
of India, Dehra Dun, which commenc-
ed from April, 1966;

(b) the duration of the course and
the chances of absorption of the sue-
cessful trainees in the Survey of India;
and

(c) whether the trainees were se-
lected on State-wise basis and whe-
ther they were awarded any stipend|
scholarship?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) The basic qualifications of
the 16 trainees in the first course were
as follows:—

8 M.Sc. in Geology.

1.  M.Sc. with Pedology.

1. M. Sc. and B.Sc. (Agri)

1 B.A. and Rangers Certificate in
Forestry.

4 Rangers Certificate in Forestry.
1. B.Sc, AIFC (FRI)
2 B.Sc.

(b) Duration of the course was one
year. The training was not given
with the object of absorbing the tnai-
nees in the Survey of India.

(¢) The trainees were selected by
the organisations who sponsored them.
They were not awarded any stipend|
scholarship.

CIA Aid to Missionary Schools
in India

5271. Shri Shinkre: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that most of
the schools run by the Indian an_d
‘Foreign Christian Missions in India
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receive subsiantial funds from Ame-
tica;

(b) whether Government have in-
stitwed any inquiry to find out if
these American sources have any
direct or indirect connection with the
Central Intelligence Agency of Ame-
ca;

(c} whethey it is also a fact that
this direct foreign aid to educational
{ustitutions in India places them under
certain moral obligations to follow to
tiome extent the educational policies
uof those foreign sources; and

(d) if so. whether Government have
finalised some scheme envisaging that
all foreign aid should be chanalised
to these educational missionary insti-
tutions through Government Agen-
cieg?

The Minister of State in the Min-
istry of Education (Shri Bhagwat Jha
Azad): (a) to (d). The Intelligence
Bureau were direcied to inguire into
the use of foreign fundg in elections
and for other purposes, A report of
the inquiry has been received and is
being examined by the Home Minis-
try. Government will take some time
to formulate their conclusions and de-
cide whether any further inquiry is
hecessary.

Arms Act

5272. Shri R, R, Singh Deo:
Shri D. N. Deb:
Shri D. Amat:

Will the Minister of Home Affairs
ye pleased to state:

(2) whether Indian Arms Act is one
and the same for all States in the
Indian Union;

{b) it so, whether any discrimina-
tion in the mode of issuing of licences
ind ammumition in gifferent States
Ias come to the notice of Govern-
merrt; and

€c) if so, the action taken in this
regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Shr;
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(b) Mo, Sir; licenceg for arms and
ammunition are issued im accordance
with the provisions of the Arms Act
and the Ruleg framed thereunder.

(e) Does not arise,

Prabhudas Thakkar Cellege of Com-
merce and Science, Anmedabad

573, Shri R. K. Amin; Will the Min-
ister of Education be pleased to state:

(a) whether it is a fact that the
Vice-Chancellor of the Gujarat Uni-
versity has app:oached the University
Grants Comrmission and the Central
Government to intervene in the dis-
puies between the Gujarat Univer-
sity and the Government of Gujarat
regarding the grant of affiliation to
Prabhudas Thakkar College of Com~
merce and Science in Ahmedabad;
and

(b) if s0, the details thereof?

The Minister of Education (Dr. Tri-
guna Sem): (a) and (b). The Vice-
Chancellor sent a letter on June 23
te the Chairman. University Grants
Commission imforming him about the
difference of views between the Umi-
versity and the State Government re-
garding the affiliation of the Prabhu~
das Thakkar College of Commerce
and Science, Ahmedabad for B.Se.
and sought kis reaetions and sugges-
iions, The Chairman of the Commis~
sion replied to him on June 29 ex~
pressing the hope that difference of
view between the State Government
and the University would pe resolved
through mutual discussion.

The Vice-Chancellor has not ap-
proached the Central Government jn
the matter,

U.G.C. Fellowships to Gmyarst
Teachers

5274. Shri R, K, Amin: ill the
Mmmterotﬂdnutinnbepleandto
state:

(a) the number of teachers in Gu-
jarat ‘who have been awarded felivw-
ships of Rs. 6,000 per year by the Unl-
versity Grants Commission during the
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last three yeary to conduct ressarch
after retirement; and

(b) the number of teachers who
applied for this fellowships during the
last three years?

The Minister of Edacation (Dr. Tvi-
guna Sen): (a) Three.

(b) Twenty-seven.
Pay scales of Gujarat University
‘Teachers

6275, 8hri B K. Amin: Will the
mumu pleased to

(l)whathu' the Universsties in
Gujarat pay to their teachers accord-
ing to the new grades proposed by
the University' Grants Comsmssion for
the Fourth Plan and the dearness
nllowances st the Central Government
rates; and

(b) if not, the steps Government
propose to take in the matter.

The Minister of Edocation (Dr.
Triguns Bem): (a) and (b). The
Government of Gujarat have submit-
ted proposals for fixation of pay of
university teachers un the revised pay

posal i under conmderation of the
Central Government. The scheme for
revizion of salary scales does not pro-
vide for payment of dearness allow-
ance gt any specific rates. The quan-
tum of dearnesg allowance, if any, to
be given is within the discretion of
the State Government gince the Cen-
tra] Government does not give any
astisiance for the purpose under the
scheme.

Archacological Museum at Old Goa

5276, Shri Shinkre: Will the Minls-
ter of Edneation be pleased to state:
(a) whether it is a fact that the
Museum at Old Goa is
scarcely visited by the tourists and
local people as it is situated far from
dty of Panjim-Goa;
(b) whether it is also a fact that it
s located in a Catholic convent which
fact hurt suscaptibilitien and religious

Written Answers JULY 12, 1967
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(a) whether & is a fact that a pro-
posal was acvepteg the Sahitya
Akademj in one of its gittingy in Pan-

matter?
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The Ministar of State in the Minis-
try of Edncation (Shri Bhagwat Jha
Asad): (a) to (c) The Akademi’s Ad-
visory Board for Marsthi met in Nov-
ember 1964 at Panjim, Goa, and re-
cormmended “that the Sahitya Aka-
dem: should bring out a Marath
transiation of about 150 pages of

was placed before the Executive Board
of the Akaderm1 which noted the re-
commendation but did not recommend
its implementation
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Common Print for In@ian Languages

5285. Shrimati Tarkeshwari Sinha:
Will the Minister of Education be
pleased to state:

(a) whether a common print for all

Indian languages has been developed;
and e
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(d) whether the key-board for type-
writers and teleprinters has been
finalised to type shorthand notings?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Devnagari script has been
developed with a view to equipping
it to express all those sounds which
are peculiar to the various languages
mentioned in the 8th Schedule of the
Constitution and Sindhi, but which
do not exist in Devnagari. This has
been done by adding certain diacriti-
cal marks to the Devnagari seript.
The Devnagari seript so 'modified can
be used for transcription »f different
Indian languages and thus it can serve
as g common script for them.

-('b) The standard key-boards for
Hindi-Marathi typewriters and Hindi
teleprinters are being finalized.

Top-level appointments in the Central
_Ministries

5286,~Shri George Fernandes:
Ugm Madhu Limaye:
Shri J. H. Patel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether senior ‘officials in
various Ministries and Departments
of the Central Government have pro-
tested against a circular issued by
the Cabinet Secretary that the Prime
Minister was very keen that merit
alone should be the criterion for %op-
level appointments; and

(b) whether Governrment are aware
of the decision of Courts that senio-
rity-cuma-merit should be the crite-
rion in making all appeintments?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) Ne, Sir.

(b) Government are not aware of
any specific @ecisions of Courts of
Law that senjority-cum-merit alone
should be the criterion in making all
appointments.
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Will the Minuster of Home Affairs
be pleased to state:

(a) the number of political sulferers,
State-wise, who have received grants
from the Centrg so far; and

(b) the total amount earmarked for



11105 Written Answers ASADHA 21, 1880 (SAKA)

number of womaen teachers in consul-
tation with the States; and

(¢) whether Government have
asked the States to find out a solution
to the problem of secommodation for
women teachers in urban as well s
rural areas?

The Minister of State in the Minis-
try of Bducation (Shri Bhagwat Jha
Asad): (a) A survey conducted re-
cently by the National Council of Edu-
cational Research and Trawing has
revealed the following position:

Rural Urban Towl
Male 797,153 130,832 927,975
Female 133,617 134,519 368,136
TorAL 930,770 265,341 11,96,111

(b) The need for special measures
such as the following, to Tecriat wo-
'men teachers on a bigger scale, has
constantly been emphasised:—

(1) Provision of residential quart-
ers for women teacherg in the
rura] areas;
provision of special sllowance
mncluding rural house rent al-
lowance;
provusion of condensed cour-
ses;
poating of husband and wafe
at the same place, wherever
possible, and
(v) relaxation of age ruleg and re-

employment after retirement,

wherever necessary.

(¢c) Special programmes for

(i)

(in)

Qv)

wo-
Five
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in the urban areas and recommended
thatauchhdubgbepmvlﬂqlinm
towns where these ate lacking.
recommendation has been duly Mr-
warded to the State Governments.
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National Staff College

5294. Shri Yashpa] Singh:
Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether it is proposed to es-
tablish 4 National Staff College for the
training of senior educational admi-
nistrators; and

th) um,whenztmhhe}ytobem
up?

The Minister of Education (Dr. Tri-
guny Sen): (a) and (b). A recommen-
dation has been made by the Educa-
tion Commission that a National Staff
College may be set up for trainiag
senior educational administrators.

The matter is under consideration of
Government,

Comanittee on Textiles

5295, Shri 8, R, Dammni: Wi'l the
Minister of Laboaur and Rehabilita-
tion be pleased to state:

(a) whether a meeting of the In-
dnstrial Committee on Cotton Tex-
tiles was held reeemtly; and

(b) if so, the matters discussed
threat and the decisions arrived at?

The Minister of Labour and Re-
habilitatien (Shri Hathi): (a) Yes.

(b) A statement showing the sub-
jects discussed and the Main Conclu-
sions of the Committee is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-1003/67].

Production of Original Text-books

5296. Shri Tridib Kumar
Chaudhari:
Shri 8. C. Samamnta:

Will the Minister of Eduncation be
pleased to state:

(a) whether the National Book De-
velopment Board has recommended
that a massive programme of produc-
tion of original text-books both at
the Union and State levels shou'd be
launched Immediately; and
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(b) if so, whether talented scho-
lars and specialists in the country
will be mobilised to write suitable
text-books in their mother tongues?

The Minister of Eduecation (Dr.
Triguna Sen): (a) Yes, Sir

(b) The recommendation has been
accepted in principle and the mecha-
nies for implementing the proposed
programme, involving mobilisation
of talented scholars and specialists,
will be warked out in consultation
with the State Governments.

Additional Inspectors General of
Police in States

5297. Shri M. R, Krishna: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Government of
India has decided to dispense with
the post of Additional Inspector
General of Police in the States;

(b) the reasons that prompted
Government to adopt this measuve;
and

(¢) the total number of Additional
Inspectors General in the country?

The Minister of State in the Mi-
nistry of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) Does not arise,

(¢) There are four such posts n
IPS cadre. Information regarding
temporary Cadre posts and equiva-
‘lent non-cadre posts, is being col-
lected and will be laid on the Table
of the House,

Retired Judges

5298. Shri Atal Bihari Vajpayee:
Shri Yajna Datt Sharma:
Shri R. S. Vidyarthi:

Will the Minister of Home
be pleased to state:

(a) the number of Supreme Court
and High Court Judges who have re-
tired during the last five years:

Aftairs
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(b) the number of those who have
accepted any public offices under the
Union or State Government;

(c) how many of them have accept-
ed offices under foreign Governments;
and

(d) whether Government m‘w
to evolve any code of vconduct for
Judges in this regard?

The Minister of Home Affairs
(Shri ¥, B. Chavan): (a) Supreme
Court: 11 including those who have
resigned.

High Courts: 52 including those who
have resigned. The above informa-
tion relates to the period from 1st
July, 1962 to 30th June, 1967,

(b) and (c). The information is be-
ing collected and will be laid on the
Table of the House.

(d) The question of evolving any
code of conduct for Judges in this
regard does not arise since there is
no bar on the re-employment of re-
tired Judges of the Supreme Court
and High Courts.

Engineering Colleges to be opened in
U.P. in Fourth Five Year Plan

5299, Shri Vishwa Nath Pandey:

Will the Minister of Edueation be
pleased to state:

(a) the number of Engineering Col-
leges likely to be opened in Uttar
Pradesh during the Fourth Five-Year
Plan period; and

(b) the names of places where they
will be opened?

The Minister of Education (Dr,
Triguna Sen): (a) None, Sir.

(b) Does not arise.

Central Schools in Uttar Pradesh

5300. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the names of places in Uttar
Pradesh where the Central Schools
are functioning at present: and
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(b) the number of such schools
Uttar Pra-

|
|

: (a) Agra, Bareilly, Babina,
Dehradun, Fatehgarh, Jhansi, Kanpur,
Lansdowne Lucknow, Manauri, Alla-
habad, Mathura, Meerut, Ranikhet,
Roorkee and Varanasi

(b) None,
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R.M.S, Offices jn U.P,

5303. Shrl Vishwa Naty Pandey:
Will the Minister of Communieations

be pleased to state:

(a) the number of RM.S. Offices
functioning in Uttar Pradesh at pre-
sent with their locations;

(b) the number of new RMS,
Offices sanctioned in Uttar Pradesh
with their dates of sanction; and

(c) the reasons for the delay in
opening them?
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Shahganj

et of Parllamentary Affalrs
Commsunicatiens (Bhri L K. GujraD):
(1) Suxty. They are located at the
following
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Shikohabad .
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Varanasi
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PM.s Visit o Eashmir

5305. Shri Bal Raj Madhok: Will
the Minister of Home Affairs be
pleased to state:

(a) whether 1t is a fact thai IDe~
chhigam Forest (Game Saneluasy)
was set on fire a few hours .befome
the Prime Minister was to .seach
there for rest during her recent wisit
to Kashmir;

(b) f s0, the action Goverrnsent
have taken to bring the offenders to
book; and

(c) whether Government propose
to nake strict security arrangements
In future for V.I.Ps. at such plees?®

The Minister of Stale in the Mi-
nistry of Home Affairs (Shyy Vidys
Charan Shokla): (a) A fire had
broken out on a hill situsted hilf a
mile away from the rest house <t
Dachigam. a day prior to the Prime
Minjster's visit The fire was extih-
guished before the asrival of "t
Prime Minister.

(b) The matter 15 under investigs-
tion

(¢) Dunng the wisits of VIPs to
Stotes, security arrangements far
their protection are always made
strictly in accordance with the riles
and instructions issued by Govern-
ment. b od |

Central Assistance for Vijman Sailiire

5306, Bhri Ramachandra Ulalca:
Shri DhnleshWar Meema:
Sbrl Heerfl Bhal:
Shri K. Pradiant:

Will the Minister of Educstion de

pleased to state:

(a) whether Government lave “con-

sidered the question of the-ptternni?
Centra] financis] wssistanes o e
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State Governments for up
Vinan Mendirs. during the Feuris
¥Five Year Plan period; and

(b) if so, the detalls thereof?

The Minister of State in the Mini,-
1ry of Education (Shri Bhagwat Jha
Asad): (a) The matter is under con-
sideration of the Government

(b) Does not arise

Instituts of Pedagogy

5307, Shri Ramachandra Ulaka:
Shrt Dhuleshwar Meena:
Shri Heerli Bhai:
Shri K. Pradhani:

Will the Minister of Education be
pleased to state

(a) whether any decision has been
taken 1n regard to the setting up of
an Institute of Pedagogy in India,

(b) if, so the main features there-

(c) the estimated expenditure in-
volved therein®

The Minister of Education (Dr. Tri-
guna Sen): (a) Not yet, Sir

(b) and (¢) Do not anse

Eradication of Illiteracy

5308. Bhri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heeraji Bbai:
Shri K. Pradhani:

Will the Minister of Education be
pleased to state:

{a) whether Government have since
considered the scheme about the era-

dication of illiteracy in the country:
and

(b) if so, the main features thereof?

The Minister of State in the Minis-
try of Ednsmtion (Shri Bhagwat Jha

1508 (Al) 1L8SD—4.
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of illiterates 13 about 34 crores, out
of whom about 145 crores are esti-
mated to be in the age-group 15—i4,
The Fourth Plan, ag it stands at pre-
sent, contemplates a target of making
5 crores illiterate adults literate
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(w) afc gr, & waww ¥
T el W g7

1w WAmT § wvw W (s
fearwew gqmw) ¢ (%) fradn

(&) soT @y Jsam)
Linguistic Minorities in Maharashira

5310, Shri M, Rampure:
Shri 8, A. Agadi:
shri J, H, Patel:
Shri Siddayya:

Will the Minister of Home Aff2frs
be pleased to state:

(a) whether the linguistic minonties
are given safeguards in Maharashtra
State;

(b) if so, whether it is a fact that
Hizs Holiness Sriman Niranjan Maha-
lingeshwar Mahaswamiy of Dhudham
Virakthamath of Agqalakot Taluk n
Maharashtra State was detained by the
Police in g bid to prevent him from
giving evidence before the Mahajan
Commission on or about the 21st May,
1967; and

(c) i so, the action taken in the
matter?

The Minister of Siate in the Mi-
nislry of Homte Affalry (Shri Vidyx
Ohiray Shukela): (a) Yes Sir.

(b) No 81 Swamijt gabe svidonce
biforé thé Mahajin Cotbrfishoti o8
Séhisduted,

(¢) Does not ariss.
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FPhoto Interpretation Institute, Survey
of India, Dehm Dun

5317. shri Bibhut! Mishra:
Shri K, N. Tiwary:

‘Will the Minister of Education be
pleased to state:

(a) whether the soil experts at
Indian Photo Interpretation Institute,
Survey of India, Dehra Dun undertook
training at IT.C., Delft;

(b) if so, the duration of the
course; and

(c) the certificate the soil experts
received from IT.C., Delft?

The Minister of State in the Mi-
nistry of Education (Shri Bhagwat
Jha Azxd): (a) Yes, Sir

(b) 4 months

(c) Post-graduate Certificate,

vt & foef wk w1 waTe

8318, «t werwdic el
ot crenTe wrelt

w e
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Qut-beeak of Fire in Delhi

5321, Bhrl Atam Dus: Will the M-
ruster of Home Affairs be pleased to
state:

(a) whether 1t 15 a fact that the
cases of fire break-outs have 1n-
creased in the Capital;

(b) if so, whether for the quick
and efficient working of fire services,
the fire stations are being connected
by wireless;

(¢) whether the wireless facilities
are meant for the Capital or the
neighbounng towns like Gurgson,
Faridabad and Gharisbad; and

their fire services with wireless?

The Deputy Minister in the Minis-
try of Shome flhirg (Sini K. 8. ama-
wwomy): {(a) Yes Sir. L2 cases
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of fire were reparted during Janu-
ary to May this yeqr as against 1114

(b) and (c), Delhi Fire Service is
expected to have wireless commu.-
nication system functioning in a few
months, It is meant for Delhi only.

(d) No, Sir.
Restarch and Development Policles

5322, Shrl Sidheshwar Prasad: Will
the Minister of Edweation be pleased
to state:

(a) whether it is g fact that some
recommendations on yesearch and
development policies were made in
the first get-together on research and
industry in December, 1965;

(b) if so, the recommendations
made therein and which of them have
been fully|partislly implemented; and

(c) whether a second get-together
is taking place?

The Minister of Education (Dr.
Triguma Sen): (a) Yes, Sir,

{b) The recommendations on re-
search and development policies have
been published in the form of a book-
let entitled “First Get-together of Re-
search and Industry-—Recommenda-
tions on Research and Development
Policies”, a copy of which 15 avail-
able in the Library of Parliament.

Action for implementation of the
recommendations has been itiated
with the Ministries|Departments, In-
dustry and Research Institutions con-
cerned,

{c) No decision has been taken for
holding a second Get-together,

Pending Applications for Telepbome
COonnections in States and Unlen
Terriiovies

5328, Ghrl Sredhakar Sppakar: Will
the Minister of Communicatioms be
pleased to state:

(a) the mwmber of pgpliestions for
new {elephane compestions pending
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in the States gnd Unlop Territories
!wmmthmoﬂcwmd

(b)th!ruloﬂmmdﬂw in
these cases?

mmamumm
ments of Parliamentary Affairs and
Communjostions (Sari L K, Gural):
(a) The number of applications for
telephone comnnections pending for
more than one year is 2,27.451 as per
details below:

Btates 1,77,808
Union Territories 49,553

(b) The delay in providing the tele-
phones is mainly due to the shortage
of equipment in the exchanges under
ground cableg and certain items of
stores. However, continuous efforts
are being made to provide the con-
nections to the maximum possible ex-
tent consistent with the resources
available.

Colony in Delhi for Displaced Persons
{from East Pakistan

5324 8bri Liladhar Eotoki:
Bbri N. R. Laskar:

Will the Minister of Labour and
Rebabliftation be pleased to state:

(a) whether Government propose
to put up a colony th Delh: for dis-
placed persons from East Pakistan;

(b) if so, whether there 1s any pro-
posal to accommodate the displaced
persons from West Pakistan who have
not been allotted any residential ac-
commodation so far; and

(c) if not, the reasons therefor?

The Minisier of Siate in the Minis-
iry of Labour, mzﬂ)ﬁ
wuﬂntmm N, Mishra): (a
is being developed

NWD:MM.!IMM
plots to the displaced per-
East Pakigan who are
employed in Delhl

%

i in

EE

&
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(b) No, Sir.,

{c) Government has already cons-
tructed g large number of colonies in
Delhi for the rehabilitation of Displac-
ed Persons from West Pakistan whose
rehabilitation has already been com-
pleted. There is no fresh scheme for
such Displaced Persons at present.

Chinese Espionage in Assam

5325, Shri B, N. Bhastri: Will +he
Minister of Home Affalrs be pleased
to state:

(a) whether Government are aware
that Kurseong and Kalimpong in
Darjeeling District of West Bengal
m honeycombs of Chinese espionage;

(b) if so, the steps Government
propose to take in thig regard?

The Minister of State in the Minis-
try of Home Affairs (S8hri Vidya
Charan Shakia): (a) and (b). Though
the Government have no information
that Kurseong and Kalimpong in
Darjeeling districts are at present
honeycombs of Chinese espionage, a
close watch on anti-national activi-
ties is being maintained, Anti-Indian
activities on the part of Chinese agents
in collusion with Chinese Trade
Agency, Kalimpong came to notice
before the outbreak of hostilities ia
1962, Measures such as closing down
of Chinese Trade Agency in Kalim-
porig, expulsion of undesirable ele-
ments from the district and declara-
tion of whole of the Darjeeling Dis-
trict as restricted areas have been
taken.

Results of Matriculation Examinations

538, Shri Rabl Bay: Will the
Minister of Edncatien be pleased t0

state:
(a) whether the masults of the

matriculation examination in different
States have already besn published;
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(b)ﬁﬂ.thlmdm
ful candidates in different States; and

(c) the perentage of failures in
English only?

The Minister of Eduestion (Dr.
Triguna Sen): (a) to (a). The re-
quired information 13 being collected
and will be placed on the Table of
the Sabha as soon as available,

Ferrite Requirements of L[TL Lid
Banpalore

5327. Shri R. Barua:
Shri Ram Aviar Sharma:

Will the Minister of Commeamdess
tions be pleasad to state:

(a) whether ‘fermte’ requiremeis
of the Indian Telephone Industries
Litd., are met from indigenous pro-
duction or by importing the same;

(b) f it i1s imported, the reasuns
therefor; and

(c) whether the National Physical
Laboratory 1z capeble of meeting the
requisite need?

The Minister of State in the De-
m of Parlinmentary Affairs

Communicstions (Shri I K.
Gu.iul) (a) The ‘ferrite’ require-
ments of the Indian T\ Indus-
tries Ltd, are met by importing the
material.

{(b) The ferrite cores of the type
and specification »equired by the
LTI Lsd are not Being manufactur-
ed ndigenously at present,

(¢) The National Physical Labora-

equipment manufactured at the LT.I.
Ltd. However, the N.P.L, hope that
future samples prepared by them
would be able to mekt the specifica-
tion requirements of the LT.I. Ltd.
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1966-67 ¥ wfew wifindt awy

5328. it mryem wfgeeTe : W
forwry welt g Ty ¥ por it e

(%) 1966-67 ¥ EmEeIET
frofea *t fsoht wrafe o

wragfear & of;

(¥) ™  oeafr o anr
gl wifet  aqr sfew enfot
Fuwraan fery frandig;

(v) wrgfem sfeat awr wfes
arfaat & o fraref §, wrag s
grafe % emgfa 3 ¥ fedr
Tg T qara y; W

(v) afe ), & ww wmaw ¥
T A Wy ST v Y 7

fow swem & wegsin (st
Wrew 1 www) ¢ (%) i (@),
g WAwT(t Hare & qre god wow
%t

() ot @, wpgfer onfedy
wfe & feorfes) & fa ot
onqfer @ ¥ g faurd W,
aNfe drer ff W gt e o
orryfer i mk oty

(w) warer it weary

Teachers of Alded Scheols in Manipur
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(b) it s0, when they are likely to
get the arreary, of pay; and

(e) the reasons for the delay?

Bu
the arears has been sanctioned by

(a) whether Government are aware
that there are two sets of text books
in the Union of Mampur—
ie. one set for boys and girls living

(b) when this practice will be
brought to an end?

The Minister of State in the Minis-
iry of Edncation (Ehri Bhagwat Jha
Asad): (a) Yes, Sir,

(b) For the present there is mo
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goodwill and study visits,

the House, [Placed wn Library.
No. LT-IOM}O‘T].

Telephone Connections in M.P.
5382. Shri Nitiraj Singh
Chandhary:
Shri G. C, Dixit:

Will the Minister of Communica-
tiong be pleased to state:

(b) the oldest of the above and the
date since when it iz pending; and

(c) when Government propose to-
give the connections to the npplimtn

The Minister of State in the De-
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mh!duﬂr-nmh

53328, Bhri Nitiraj Singh Chandhary:
Will the Minister of Communications

be pleased to state

(a) the sanctioned atrength of
Mechanics for Itarsi Hoshangabad,
Pipariya Gadarware and Narsinghpur
telophone exchenges n M P

(b) the number of Mechamcs work-
ing at each of the above Exchanges
at present,

(¢) whether the occasional break-
downs and the Itarsi Nagpur hne
often gowng out of order 15 due to
the shortage of Mechanics, and

(d) if so the action taken in the
matter®

The Minister of Siate in the De-
pariments of Affairs
sand Communications (Shri L K.
Gujral)., (a) Sanctioned sirength of
Mechanics at these places 1s as fol
lows —

Itarm 2
Hohangabad 1
Pipartya 1
Godarware 1
Narmnghpur 1

(b) Actual strength of mechamnics
at these places 15 given below —

Itars: 1
Hoshangabad Nn
Pipariya 1
Gadarware Niul
Narainghpur 1

(¢) No, Sir These were due to
theft of copper wire in this Section
and fadure of power at AMLA.

(@) For the prevention of copper

ugh

Prowpvetion of Primiiive Culigee

5334, Bt A 8. Saigal: Will the
mummhm
8

(a) whether the settlement of
refugees in Lattle Andaman 13 likely
to erode the primitive culture of
Ongies (primitive race),

(b) whaether 1t iz not agunst the

(c) f so0, whether GCovernment
would consider to settle them at
Great Nicobar to save the Ongies
race?

The Minister of Btate in
try of Home alrs (
Charan Shukia);:
proposed to clear
forest land 1in Little Andamap and
settle 12000 families there An area
of about 1,19200 acres of forest land
will still be left for the Ongies
whose number is about 140 only

(b) Little Andaman has been de-
clared as a reserved area under the
Andaman & Nicobar Islands (Protes-
thon of Abornginal Tribes) Regula-
tion 1956 The intention is that only
such area as will be requuwred for
settlement will be opened up, the
rest of the area will coatinue to he
reserved

(¢) Does not arise
Kitchen Gardéns in Niocphe?

5335, Shri A. 5. Baigal: Will the
Minuster of Home Affairy be pleased
to state
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(b) if a0, whether Govermiment pro-
pose to bring large ecompounds of
many acres in Government House,
Andamans containing large numbaer of
fruit trees under the Agricultural
Department management for raising
revenue

The Minister of State in the Minle-
try of Home Afiairs (Shrl Vidya
Charan Shukla): (a) No, Sir.,

(b) Does not arise.

-y

Will the Minister of Home Affalrs
be pleased to state,

(a) whether any reply has been
received from the Pakistan Govern-
ment to the protest note sent to them
in regard to Pakistam intrusions” oum
Rajasthan border;

(c) the de‘ails thereof and whether
Government propose to take any con-
crete action in the matter apart from.
sending protest-notes; and

(d) if so, the nature thereof?

The Minister of Home Aflalry (8hri
Y. B. Chavan); (a) to (d). Replies

ing Pakistan patrol party. A protest
has been lofAged by thes Superinter-
dent of Police, Barmer, with his p
posite number in Pekistan about this
incident. The local Border @ecurity
Force officials have also taken up this
inciflent with their counterparts oun
the Pakistan side,

Constant vigilance 15 maintainea un
the Indo-Pakistan border. Patrolling
is intensified whenever necestary.
Local officers of the Border Security
Forte take up border incidents with
their counterparts in Pakistan.

R.M.S. Offices, Delhi

Will the Minuster of Cemmunies-
tiong be pleased to state:

(a) whether Government are aware
that in Delhi Main Railway Btation,
R.M S. Office Carrier Belt Bystem was
installed about a year and a half ago,
but the entire installation was not put
to Commussion;

(b) the expenditure incurred for
the mstallation of the carrier belt
system and the name of the Company
which installed 1t;

(c) the reasons for not putting the
installation to commission; and

(d) whether Government propose
to look into the matter?

(a) The instellation is nct
yet complete.

(b) Total expenditure envisaged It
Rs. 18,775.00, Expenditure go far in-
curred is Rs. 2.92250. The
Mining and Machinery Co., Private
Ltd, P.0. Badarpur, New Delhi-1 has
been entrusted with the work.

(c) As at (a) shove.
(d) Does mat atise.
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Letier Tying Machines in RM.S,
Office, Dol

5338. Bhri A. K Gopalan:
Shri Viewanatha Menon:
Shri E. K. Nayanar:
Shri K, Ramani:

Skhri Bhagaban Das:
Shri Jyotirmoy Basu:

Will the Minister of Communica-
tiong be pleased to state:

(a) whether about half-a-dozen
letter tyimng machines were requm-
tioned for Delhi Main Railway Station
RMS. Office;

(b) whether these machines were
not put to use 1n the Office during the
last two years;

(e) the cost of these machines;

(d) the reasons for keeping the
machines idle in the Delhi RMS,
office and not umng them in some
other offices; and

(e) whether Government
to look into the matter?

The Minjster of State in the De-
paritments of Parliameniary Affairs
and Communiestions (Shri [ K.
Gujral): (a) Five Bundle Tying
machines have been installed gt the
Deihi Main Railway Station RMS.
Office.

(b) The machines were put to use

propose

JULY 13, 1967
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(b) the totsl grants and loans ad-
vanced during 1908-67 and to be ad-
vanted during 1067-68 to the differ-
ent Union Territories, Territory-wise;
and

(c) the steps being taken to make
the Union Territories to balance
their revenue and expenditure from
their own resources?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidyn
Charan Shukia): (a) Provision for
Union territories which do not have
legislatures 15 made in the budget of
the Central Government, The bud-
gets of other Union territories are
generally presented to the legislatures
concerned soon after the Central
Budget 15 presented to the Parliament,
They do not have to wait until the
passing of the budget of ‘he Central
Government,

(b) A statement showing the grants
and loans advanced during 1968-87
and budgeted for during 1967-68 for
the Umion Territories with Legisla-
tureg is laid on the Table of the
House, [Placed mn Labrary. See No.
LT-1009{67).

(c) The Administrative Reforms
Commassion have recently conmituted
a Study Team under the Chairman-
ship of Shri R. R. Morarka, inter
alia:

(i) to examine the administrative
structure of the Umion Terri-
tories and suggest reforms with
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financing their capital expern-
diture,

Watchmen st Ajania Caves

SMQ, Shri B, A. Agadl: Wil the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 213 on the 24th May,
1587 and state;

(a) whether any watchmen are
posted to keep watch'day and night
over the caves at Ajanta;

(b) if so, the number thereof and
the number of caves assigned to each
ohe of them;

(c) whether there is any proposal
to have a strong gate at the entrance
and, if not, the reasons therefo:; and

(d) the total strength of staff en-
goged for the watch and ward of the
Ajanta Paintings and Caves and the
details of their pay?

The Minister of State In the Minis-
try of Education (Shri Bhagwat Jha
Aznd): (a) Yes, Sir.

(b) Twenty. They are
with the following work:

1 One monument attendant is post-
ed at the entrance gate for col-
lection of tickets,

2 Eight monument attendants are
posted at caves 1, 2, 18 and 17
(two in each).

3 Four are posted to look after
caves 4 to 7, 9 to 11, 19 and 24
to 286.

4. Two monument attendants woik
as night watchman.

5. Three are generally on weekly
off day.

6. Two are usually on lsave such
a3 casual leave, earned leave
and compensatory leave ete.

(e) Iron collapsible gates already
exigt at the two entrances to the caves

respectively near Caves 1 and 16.

entrusted
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(d) Twenty five as per details piven
below:—

Monmument  Atten-

danty | 20 (Scale of pay Rs.
70-=85).

Senior Monmument 1 (Do. Rs. 75—
Attendant | . 95).

Caretaker 1 (Do. Rs. 110—
180).
Booking Clerk 1 (Do. Rs. 110—
180).
Sweeper 1 (Do. Rs. 70—

85).
Official Envelopes used by Kashmir
Government

5341, Shri J. Sundar Lal; Will the
Minister of Communications be pleas-
ed to gtate:

(a) whether it is a fact that the
Jammu gnd Kashmir Government are

ernment Service”;
(b) if so, whether this is permissi-
ble; and

(c) if not, the action Government
propose to take in this regard?

Gujral); (a) Yes, Sir.

(b) Under rule 181 of the Indian
Post Office Rules, 1833, official postal
articles shall bear the
“On India Government Service” when
posted by Government officials autho-
rised to use service postage stamps.

(c) The matter has been taken up
with the Government of Jemmu and
Keashmir.

ettt & wger g wwit fipdt
XY ww

$342. oY Wwg wow :
ot v o :
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Starfed Question Nos. 483 and 489 on
the 14th June, 1987 and state:

(a) whether any decizion has been

taken in regard to removing délspari-
ties in the pay scales of comparable
Government and non-Government
School Teachers;

{b) when 1t will be implemented in
the Union Terntories;

(c) when a decision will be taken
m this matter in regard to other
States 1n consultation with them;

(d) when it will be implemented;
and

(c) whether the States will be given
any grants to remove this disparity?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Government of India have
all glong been of the wiew that dis-
parity n the pay-scales of compa-
rable Government apnd non-Govern-
ment aided schoaol teachers should be
removed

(b) There 15 no duspanity n the
scales of pay of teachers of Govern-
ment and non-Government awded
schools in Union Territores.

(¢) and (d). The recommendations
of Education Commission in this re-
gard are still under consideration of
various State Governments,

(e) No provision has been made ia
the Fourth Plan for expenditure
{o be incurred on improving the pay
scales etc. of school teachers since it
has been decided that al] such expen-
diture should be met from the non-
Plan resources of the State Gevern-
ments.

goemha wdaw

s344. oft e wigone @ R
fawy st qg W e WG
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Regienal Ressarch Lebersiory,

537, Bbri Pabadia: Will the Minis-
ter of Education be pleaged to state:

(a) whether it is a fact that the
Regional Research  Laboratory,
Hyderabad is putting up a big plant
grtythemlrotwmmmw

(b) if so, the expenditure invol
in this project and the amount sanc-
tioned this year; and

(c) whether a copy of the Project
Report proposed, if any, will be laid
on the Table of the House?

The Minister of Education (Dr.
Triguna Sen): (a) The Regional Re-
gsearch Laboratory, Hyderabad is put-
ting up g Pilot Plant for complete
gasification of non-caking Coals at
1000 cu metres of gas per hour. The
gas could be used Yor industrial or
domestic purposes.

(b) The Laboratory has estimates
the expenditure on the plant as
under:—

Capital cost Rs. 10700 lskhs.
Recurring cost for a

Crosri68 o 1972

73 - . . Rs. Ba-30 lakhs.

——— et

ToTAL Rs. 189+ 20 lakhs.

—————

An additonal investment of Rs. 85.90
lakhs may be required for distribution
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Ralsing of pay scales of Librazians of
Aflllisted collages

(a) whether 1t 1s a fact that last
year the University Grants Commis-
son raised itg scales for afiliated col-
lege teachers but omitted to do the
same regarding affihated college Lab-
rarians; and

(b) if a0, whether the omission will
be rectified?

The Minister of Edueation (Dr.
Triguna 8em): (a) and (b). In April,
1968, the Government of India =ec-
eepted the recommendations of the
University Grants Commission for im-
proved pay-scnles for University and
College teachers In November, 1988,
the Commission recommended inclu-
slon of Librarians working in Uni-
versiues and Colleges within the
weape of the scheme This recommen
dation is under consideration

Forelgn Language Institutes

5356, Sbri Samar Guha; Will the
Minister of Education be pleased f0o
~tate-

(a) whether Government have
adopted any general policy regarding
the seting up of institutes for studs
af foreign lenguages;

(b) how many such nstitutes have
already been set up and how many
are under consideration of Govern-
ment;

(c) whether n approving the
schemes for such institutes, shy pn-
ndpllhllheenhlddownuln'lma
priority to certain languages; and

(4) whether suth institutes are set
upuurelldtoleou.bonﬁmofthe
countries concerngd snd, if so, whe-
mmmmwwm
collaborating countries?

The Minister of Educatin (Dr.
Trigung #6u): (a) to (d). Govern-
Mmphnﬂnmmolthe

Writlen Answers 13154

development of higher education and
for promoting international coopera-
tion end understanding.

Two institutions have slready been
established—(i) the School of
Foreign Languages which imparts in-
struction 1n 10 languages and (n) the
Instatute of Russtan Studies mn col-
laboration with the Government of
the U.S.5.R. The Education Commis-
sion has recommended the establish-
ment of institutions on lines mmiliar
to those of the Institute of Russian
Studies 1n certain other language®
also. A proposal fo set up an Institute
of French Studies is at present under
ennsideration

Proposals fo the esfablishment of
such institutes are on the
basis of their International impor-
tance.

The Government of the USSR ha~
some books and laboratorv
equipment and has provided the sei-
vices of Rusuian teachers for the
Institute of Russian Studies. The
rest of the cxpenditure is being met
by the Government of India.

Imstitule of Russian Studies
5358, Shri Samar Cuba: Wil tnv
Minister of Kducation be pleased 1o
state

(a) whether the Institute for the
Study of Russian Language hag beer
established according to the princip.t
of giving priority to certam langu-
ages;

(b) whether the Insuitute of Ru~-
sian Studies is jointly financed bY
India and Russia; and

(¢) whether the teaching siaft of
the Russfan Institute have been seleet-
ed on the basis of regular adveriise-
ments?

The Minister of Fducation (Dr.
Tyigena Sem): (a) The Institute of
Russian Studies has been established
invwdmunwﬂmeolﬂlelll"
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(b) The Government of the USSR
has presented some bookg and labo-
ratory equipment and is providing the
servives of Russien teachers. The rest
of the expenditure of the Institute is
being met by the Government of
India,

(¢) Yes, Sir

aqgeye | e

§357. WY %o Wo WA : T
formr w1 @A B g w0 Fw

(%) #1 qeg w¥wm F;ORTC awT
YT Yz AEqTE) ¥ & FIAGT A OF
g e FfA nqEra gt g =
¥ goeiT A ge iz A fear &,

(a) afz 71 A Fewlt wfow
wer fegt man @ W

(7) wwefems ¥ famion & gara
% v av T sAAS S Ak

fowr dwma & wog A@t (W
womew Wy aranx): (¥) rETME R
HyurgEt & wrvor qF wt ox wfior afa
arex gf & fevy o ¢ o Frerfonr
¥ A nrafer w&TT99 WA @

A Ag gwr @ o
(=) Y () o ) 5570

wtT 5N ¥ gevwTwel & fud wzmm
§358. xt Wo wo WifWA : ¥m
fawr v se eI S v 530 Fr .

(w) e w2w U™ ¥ IT 8W-
wfe qRETET Y TR ST aTaat
Fqerwraal ¥ amw wn §, fae o
196667 ¥ ¥ X farelrr wvgraen oy
gk W

(w) swpm e fags’ 1967-68
v = war e wmgena g ?

JULY 12, 1967 Written Answer;
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fowry s & Tew shiy (ot
WY W1 W) (%) 196667
¥ drary e stw ¥ Forafirlas g
wat A ¥ ¥ sy frew o —

1. W7o wo 4T Afhfiy, Ty

2 Wy gEvera, anfeac )

3 W9 AR R W
2T, WM )

4 wrax atfaafre i, o
T, wifeae

s oy Hif e Axaivan dw)-
Afm= si=nge, @&k

(@) % xom & fae wagW
T & srar 9% 74 fen snar afes
TR AT F7 (AHiw g 0y T
qTRE ¥ T ¥ ogmerr qv feow
ol 4]

Hra W arfeamst -amfos

5360. \l T ==X WM : W\
ngww gAY @ awE Aoy A
fF

(%) o= & forx amfee
¥H §97 W@ A §,

(&) fawslt, 3orc 2w, oow g3
oy AT X Y dway fra §,

(1) w1 34 ¥ §o Fm oy ofe
@}y o

(w) afe gr, &t 319 weer foerrsfh
2

Tew s & Tow (R
farar wew wew) : (%) v ww ey
WAT & wARTC 30 Y7, 1967 WY
wvd Wit Shmg oW & 2701
wifewly wfes ¥ 1 e v
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frdyere i aqp, Twerd, fafrer
awr wivrddt 2 e, 30 WK
AT gAsr aar Fal it Ehre
wiayor § ot fsewh i
e
(&) fewt 984
Li>4-re g 314

T AT a3m & ¥ g
oot @ 9T gl § )

(w) sren
(%) wrs3 g7 & 14 Wl et ¥
% o g

W TR & T X g S
R TR T AR WX
AT |

Revenue Officery in Delhi

5361 Shri Ni iraj Smgh Chaudbary:
Shrl G. C, Dixit:

Will the Min stor of Home Affuirs
be pleased to state:

(a) the number of Gazetted Reve-
pue Officers in the Delhi Administra-
tion who do not belong to local
cadre;

(b) for how long they are on depu-
tation; and

(c) the number out of them work-
ing on the same posta for over four
years and the reasvons for the long
oontinuous posting”

The Minister of State in the M'nis-
try of Home Affaics (Shrei Vidwma
Charan Shukia): (a) to (c). A state-
ment is lald on the Table of the
House. [Placed in Library. See No.
LT-1011/87].

Teohsildars in Delkl

5262, Shri Nitira| Singh Chaudhary:
sbri G. C. Dixit:
Wil} the Minicter of Home Affalrs
be pleased to state:
{8} the number of Non-Matric Teh-
gildars in Delhi Administration;

Written Answers 11

(b) the number of thoee promote |
from the post of patwari;

{e) the number out of them who
passed departmental examinations

(d) whether any of them are loa
bhoomidhars holding land wiihun th
De’hi Administration area,

(e) the number of them confirm:
in posts other than Patwaris; and

(f) if not, the reasons for such
promotion when better qualified su'-
ordinates are available”

The Minisler of State in the Mimnis-
try of Home Affairs (Shrt Vidys
Charan Shukla): (a) Three

(b) Three.

(c) No departmental examination
has been held =a far for Naib Tehsil-
dars or Tehsildars

(@) One of them is a bhoomidar n
the joint holding of the family,

(e) Wil

(f) Promotions have been madv
accordine tn the recruitment rules
framed in 1965.

Recruitment of Civilian Empicyers

5363, Bhri Omkar Lal Berwa: Wil
the Minister of Home Affairy he
pleased to state:

(a) the number of new civilian em-
ployees recruited during 1088-87; and

(b) the total number of
ment Emp oyees working as on t»-
1st April, 108T?

The Minister of State in the Mi-
nistry o Homs Affalry (Shri Vidma

information is bheing
will b~ laid on the Table of the House
&g soon as possthle.
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whas gy i ¥ faea agram

5364. wY wigre A qvww
¥T AEEW WAL T WA FToFU
s fx

(%) war ag 9 § & Ty AT
A ¥ Avere ¥ yg fadm AwEe
L

(@) ;g1 = fer@infoa
wrr ¥y &, Wi

(7) ¥® =% § FAg AT W
o sfafwar &7

nE-wrd WA & Tew T (W
fawr woor wew) : (%) 3 gr, AT

(&) 1967-63 ¥ am T
st ¥ diwT ZHe oy isq ¥ g
AFY 12,90 AT 97 & wOTW |
X 11 07 FIAT TG RIAT (T HY
faar «x) =ow 1 mawqr Frooar o
A ¥ ®Q § A AN WG aw "W
wifgdy & s &F quar ¥ Ay W
fge amY 9T @ TEED & FIW
8 06 T WA & Wy AANA I9T
6,46 FOT X ¥ W FAw AT
Fra 3 Y srwrEa

(%) ¥z swmar & faenc &
AT F@ ¥ AT A7 FE AR K
felm A1EAT # wA 7 WA PO
d, 1067 ¥ #AT ¥ A SEp
Al AHT A 5 55 W §A &
Y WA AT 4 54 FUF T &
2T ¥ sgaeqr ¥ 7 o7 ) 19 # faeitm
aradi ¥ qftafan feafor & wad 3%
7€ 1967 % weyy Twz A e & fog
1967-68 ¥ AOT Qv wOF WX AW &
wfe owr wror Y sy wle WY k)
W T 1967-68 ¥ QU vo &
W 555 why ¥ ¥ W o

5. 54 FOF WX % wor fyefty agrar
Fwmitrefmc

qIwATHT 24N e

5365. & S0 NWlo WS :
FTT WATC W4T F A OA FY ORI w ¥
f¥

(¥) sar g aw & fe A g,
AR 9 AT (vgAmt)  #
FACERT FR X =X Al £ @A
arar qF Zerew veERw aarfy e
T 2,

(") savwgiiex iy oo
aftal aqr swiafaw  wafegt w
fag 8 =% 9} vwestewle
(Fra), FEAT * Ay T
far oot mrizaqa femr @, Zam
akr fer na g, W

(n) sfeg, T Es Ty ?

dWat-wm aq wwie foum § v
N (W) §o Yo MAOW) : (%)
AT

(&) g

() %32 qat &) wafes wh
1 & wr0r whawy g ¥ A &%
fox Wt 2s5@TET w1 qw BRT Aww
& warlor T w1 wTiwT § )XW
®TH ¥ WAAT 6 WA "AT WX A
avraat §

University in Aimzchal Pradesh

5366. Bhrl Hem Raj:

Shri Partap Singh:
Wil} the Minister of Education be
pleased to state:

(a) whether the Himachal Pradesh
Government have approached the
Central Government and the Univer-
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(b) 1§ 4 the decision taken there-
on?

The Minisier of Eduoation
Triguna Sem): (a) Yes, Bir

(b) The matter 15 undér conmdera
don,

(Pr

Prematore Retwemont Plan of O
Companies Employeey

$367 8bri Viremdrskumar Sheh:
Will the Minister of Labour and Re-
baklifation be pleased to refer to the
reply mven Lo Starred Question No
314 on the 15th June 1967 regarding
‘orelgn oll enmpanies’ move for re-
Auction of staff and state

{a) whether the Commusion of En-
quiry has since been appointed to go
ato the question of complaint regard
ng premature retirement plany n
‘oreign oll companies in India, and

(b) 1if so, the names of its mem-
ners and its terms of reference?

The Minister of Labour and Reba
Mititation (Shri Hnthi): (a) Yes

(b) Mr Justice B N Gokhale has
osen appointed as the one-man Com
~russion under the Commissions of In-
quiry Aet, 1952 The terms of refe-
rence are thown in the statement at-
tached to the reply to the Lok Ssbhs
Unstarred Question No 4570 anv-
wered on July 5, 1967

Post Ofices in  Bihar

5368 Bhri Valmiki Choudbary:
Shrt Shiv Chandiks Presad

Will the Minister of Communica-
tions be plessed to state

(a) the number of Post Officeg in
‘Bihar whose names are not in accord-
ante with the name of the place of
thelr actus! location; and

(b) the reasons therefor®

The Minister of Stzie in the De-
Parliamentary

partments of Affalrs
und Commnnications (Shri 1. K Qoj-
ral): (2) Twentv-nine

(b) Thase Poct Offices were opened
iong age and thelr names have not

Written Avswers 11162
been changed &s the public have got
acourtomed to their names

rl;u-m-dnnmlnm
Exchanges

5300, Shri Nitiraj Singh Chaodhary
Wilj the Minister of Labour and Re
habilitation be pleased to siate

(a) the total number of persons ;e
nmd in employment exchanges o
States separately duriog
1!!—68 and 1968.97;
(b) the rwher out of them whe
got employment State-wise durmg
the above peniod, and

(¢} the average number annually
1egisterad”

The Minnirr of Labour and Rehs
billtslion (Shri Hethl), (a) and (b)
The information 13 given in the state.
ment lmid on the Table of the touse
(Placed in Library See No LT-1012)
LUR

(c) On an average 331 471 regis-
trations were effected annually dur
mg the last five years
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(b) Entire amount (Rs. ’096985 P)
has been recovered, .

(¢) No Sir. As a matter of fact
recoveries have been made from the
Accountant concerned-and. he has
.been relieved of his services by the
National Rifle Association of India,

(d) Does not arise,

centrumnazmge'

5871, Shri Kameshwar Singh:
Shri Njha] Singh;
Shri Sri Chand Goel:
ghri A, Sreedharan:
- Shri J. H, Patel:
Shri K. M, Madhukar:

" 'Will- the Minister of Educatiom .be
plealed to state:

(a) wliether it iz a fact that some
Pfficers in the Central Hindi Directo-
rate are translating on payment a
number of reports etc. which when
officially entrusteq to the Directorate
are refused for translaﬂon* £

(b) whether it is nlso a faect that
the mtrusting of ‘this work of trans-
lation is also being extended tfo the
wives of some officers of the Central
Hindi Directorate and the Commis-
sion for Scientific and Technjcal Ter-
minology;

(¢) whether it is also a fact that
this practice has resulted in shortage
of work-load in the Central Hindi
Directorate and abolition or reduc-
tion of certain posts; and

" (d) if so, the. action taken in the
1tter?.

The Minister of State in the Minis-
try of Fdnca‘ion (Shri Bhagwat Jha
Aszad); (a) and (b). The Kendriya
Hindi Nideshalya is. responsible only
for translation of Office Manuals,
Forms and other procedural - 'itera-
ture of non-statutory character, For-
merly. the Directorate used to trans-
late alsn the renorts of other Minis-
tries an9 Departments of Government
of Indin on special re~ruests, but as a
result thereof its own translation

JULY 12, 1967
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work had fallen into heavy arrear:,
The Directorate was therefore ins-
trusted not t6 accept any-translatiom
work from other Ministries, - who
should be asked to get their reporis
translated by their own Hindi Off:-
cers. The Central Hindi Directorate,
however, maintains a panel of trans-
lators and whenever any request §c
received from any Department for
suitable mames for translation -work
on payment basis, suitab’e names from
the: panel are suggested for the as-
signment direct to them, In a few
cases, however, the employees of the
Central Hindi Directorate have alsov
been permitted to accept translatior:
work outside their office hours on pay-
ment basis after obtaining the prior
approval of the competent authority.
Only in one case, a wife of an Offi-
cer working in the Office of the Com-
mission for Scientific and Technical
Terminology, who was borne on the
panel of translators maintained by
the Directorate, was assigned trans-
lation work by a Department. -

(¢) No Sir, since it is not the nor-
mal function of the Directorate to un-
dertal:e such tramlat.lon work. .-

() Dou not arise,

crretqq:&u’fi-rﬂi-mm nfewwor

5372 ﬁiw{fﬂii g
=t R fqg :

wn«ﬁmnwﬁﬁﬁ
& fF :

- (F) mrag Ex g fF 16 S
1967 ®Y ATQ ggrfeat & TR da
& oF Wi § 25 qued qifEae 9%
qﬁw» P

(&) = ag «t == & fr5 oW
T AT F A FT IAE 2T F A9 F
ot saer oy feg @ wiw el &
FERIIEAT FA 9T AW T q;
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(7)) mrmwEdurcaEam &
W SeT N g g i gt &,
wR

(w) afc gt & T wemal W
st farwr SR M rfy Y

npewd Wl (f!  gmewcw
™) : (v) @ (w). 15 7
1967 Y ¥NWT MG qX IX q 7
arfsat ¥ &7 smwwr 25 ¢ fwm
amfer wiy €1 ¥ Wi g 7w
s ore ady azvfent faey & Famamd
# oF wRg amfs g wreaw
Frar ot w7 42 3 &9 T wAfwat By
AFT MEAATT AT 7 A T T A
o wrar 1 wrRw A W
angent € wrd 1 wif e a4
wrf wafedt 1 gr6 ¥ Ity o Y
#t frg W amfort ot qv
Wty w 2w w7 A |

() o g weanq mrdy wgrfeat 3
ATALATT AT FATCITET ATHE € Wre-
wff wt4i ¥ 15 wdw, 1967 W g€
¥ YWt wix oI wfgwia & el

w g

(v) &wr grar @ & alim
ARV £ I /T aEl ¥ fatg ane
fear T | XT /7 § ey ¥ W
mn & o g7 T ¥ w2zl
gragf: &t am ¥ fag &= s
k)

wydt et v

$373. wt e Tam yony :
WP 12478 HAT 7 @ g w6
fe:

(%) wr ug v § fs famlt ¥
WA OF waes arfaer g 3wk
v gt &
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(w) w7 78 ¥t g ¢ fr o% ‘o
w1 age gF Hagd gfaa wfesrd &
farar a1 W ¥ T S Iw® Wi T
oz frar o @Ay §; Wk

() fao'y o Fewefy ey @ faeeld
¥ oot wafraY W wageer feay mn
o Ak ¥ fraft sefenr wome
& o vy § st wopewr & fae
amet Ay W g T M g ¢

®-rrd A § ven @ (WY
frmam 1 7) : (v) W (W)
w71 11 ¢ fr ferelt & gagd w1 2w
¥ or 7zwr & wugen Trar a7 a7
awf & wwz gt 6t | I vagd
1.8273 frrare a= fomr o oy ot
GT AT G T § ) AR B
@ wea safaT (& gew Wi gF wh)
ot freene £ o § 1 oy o wrm,
sruw T ot §

(7) af 1966 & W 213
wxf.ar uge #7 af o faqd & 200
TTRT FT W T | O qree ¥ & fewd
% frat gfw wfirrd /o stem
a8 .

wd qY; * winfet € awit &
faz qaa faumr

5374. S} i W w{OY
Wi qaw fay gy ¢
w fagm fug :

Gt wat ag T B o
wti fs :

{7) w1 soe | Fafim woerc ¥
@ i ¥ wiakE & ae @
T ¥ e auy T fver o fawrs
Lt iecig e B

(w) afz g, ot saw s -
§: d<
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(7) wo aowrcRrqm § fe woh
fur wf5 gl & wrow «opd ot @
ofrwm FANF o eedd ¥ oA
¥ oy ®ad ?

fowy dnwn & qwr B (W
Wi Wy wwm) (%) ol ey
ol worT & 37 oy et ),
farer mifew ¥ 600 W & wfaw
it § e Forr T oy sivy iy welwrr ot
ofey § avaare wrsufas w1 aw Y
agrk & g % Fafewy dmr o= fren
wex arfaw faw arm 8 )

(@) wwr aft 3z

(+) &1 B e ATET &
v & Y s g

ooy afezeite seart  arforen

5375. wt J¥w WX wuT :

it frgrer ferg -

vt fawr 797 I8 *T@A 1 g
wtr fF

(%) wav a7 aw ¢ fis Ot #
45 Sfaws wF T T 1Y |SEy w1
faeert #1 A wfedes aeamt & &
facey ¥ Y wrfgsr A faman &,

(w) v g W aw § fis Q& o
ot w7 afaeg Tifasr 3 fred & wroor
famy wAT 7.

(1) ¥ fe=ait mzvne ofrex &
T ARTW F g F AT A neerrRrE
e fem 7, Wt

() afz g, aY 57 gueawt ®Y
e &g oA mE ?

fawi vt (we fqw ¥) :
(%) watfe =fay Fam dhem &
e 9% ey and §, gafag wnmhe
¥T b @et & fag 5o, sfower &
¥ ww o s frafaqr &) ofesn
aft frw o & ) wpgfe afet)
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wigfer wiftr wfedt ST wagd
e, wr Wk ariy e oy wpffy

&frw & qut/eret #Y 40 sfawa siw
qrd qv Wiy aifew w< fovar aren §

§ () ¥ off 1 & wo argEwnT A
gfgar & awd § 1

(m) dradra
(%) sor aft sz 1

wrmw ot Sfafufohn

s376. ot fagemr fog :
o gew wR wguTT :
w11 qg-ww Ad) a7 *mA ¥ g
= fr
(%) war ag wx g s 16 77,
1967 ¥ wiaty feurgs! a4
sfafafansa qurr w2t & faer ar,

(w) afz g, at 5o &% & (va-
fra faear qr frare-faws fem nar
qr; wir

(1) 5% W § W@T F W
Frardy %t 2 7
N (Wt oavw e
wogw) : (%) Stz (@) A og@w
sransy e fewrdy-za 1 oF sfafufe-
d¥a 16 77, 1967 ¥ I FAY ¥
frmr gy ety marw & gearfay gadsa
& T9x qT % wEA I fear ar

(n) 8 WT 9 YA, 1967 ¥
fafaw wat & wrafwy s & 13
duy weedt AT 32 sa fewr awr
¥ wwegt & ot feeel) 3 s ¥ golew
¥ ait ¥ fawre-ford fsar feg aw
frarcfnd & W wbwa g W
frrw wwt 1 femy wfwsat aet &
7g vvor ¢t fir g amad o< el ok
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faar< frgr ar  ww: oF adoma ga
33X F TRT A7) W@y F faw g,
d¥@ qar Tavafas wYv wqis wegro
q47 #r wouwar ¥ oF winfe fagaa
#t w§ faa% sram & g5y @A anr
3% ¥ ¥ 93w wey aeEEi ¥ @ Wy
g3 mira ¥ ) @ afqfa 51 31 saeq,
1967 ¥ Sfadew grqw &3 & fag
g fear war § o

ald & & w 9R

5377. =t fAgm fag .
N gAY 99T IGAY :
=t e fag gwang :

FI7 AT AT I3 FAA W W
wi fw

- (%) ®arggExd fo gumam &
: miﬁé«h‘mtmww:ﬁﬂ
wﬁwﬁmzfﬁw&a‘ﬁtaa&
110 fs9Im i@ F are gomz gf
2; "X ’
o (=) afz g, A 3w aew § feaa
safeaal ¥ favg wrdamgt #Y o€ § gt
T FTAE A 0§ & 7 ,
wag-w aqr wart fawer § T
LA (W go o T ) ¢ (F)
ST gt 1 quETaE ¥ @, 1967 &
A7, 1967 7% ©iF few-faw 75} 97
ZAMT & T FEd F wwy F
17 safFagt #r famarT fear agr &
ATY IAW 548 fRANgm Td F AW
Fumz fwar mar &

(9) oF 7 # BRFE, N
qataa & wfita gar g 37 awt Araal
% ofew grfrmfat e aie @ @
e

-Asadha 21, 1889 (SAKA)
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Kendriya Sanskrit meapeeﬂna.
TFirapati P
5378, Shri Ram Charan:
Shri Baidhar Behera:

Will the Minister of Edacation b=
pleased to state:

{a) the number of posts in the
Kendriya Sanskrit Vidyapeetha, Tiru-
pati, Chittor District (Andhra Pradesh)
which have been filled up through the
Employment Exchange and the num-
ber filled vp by the Directors of Vi-
dyapeetha directly;

(b) whether it is a fact that the
teachers appointed through ‘the
agencies other than the Employment
Exchanges do not have requisite gqua-
lifications; and

(e) if so, the action Governngnt
propose to take in the matter?

o8

The Minister of State in the Minis-
try.. of Educatiem (Shri Bhagwat Jha
Azad): (a) No posts were filled up
directly by the Director himself, All
appointments were made either
through the Employment Exchange or
by making an open selection threugh
duly constituted Selection Cwmlt-
tees.

(b) NO, Sir. \
{c) Does not arise,

s Wit adw @ A 2R w7 w0

5379. sit wEvow feg W ¢
AT GATC HAY 21 F7, 1967 & WAC-
fd THTEEIT 3123 & IATH grEw
ag Taw T F41 fF

(%) ¥ wreadia & a A g
frat & @aT g0 & HEETT A ¥ WA
F 2P FE 77 T OF 0 8
oty anag ¥ Fraar we age {90
AT &5

'
i
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(%) A Y Qg & o ¥ W
:’;Tésﬂﬁa v w1 aew fom §;

(7) et & ager = amd
ALY AR FILA AY wwArk fawerlt N
;‘rasqtfmnmiﬁww
&?

day-wnd awr dwre fam w e
R (w10 Fo Yaww) (%)
¥ W WA ¥ A S s
FO 44 eI 1 wdw g @
WG ATk i s fae
TF AW FTA § §F GEATC 1. 00
&9 § W vaar gt whawre age fear
Lic g g
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(n) faatdr (fadvt) aar Qgar
(Rw) & N amf o a7k
we7 Frosarf (12%0) 19 five e
R 1 ¥97 ¢ a1 B 5 1) av
(@ ¥ &% qT 4T @1 T) 35000
WA Yo ™ G §
q® NI JrT wmA w Ao, fowd
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Mock FParliament

5380. Bhri Yashpal Singh:
Shri Ram Gepal Shalwale:

Wil the Minister of Parlicmentary
Affsirs be pleased to refer to the re-
ply given to Unstarred Question Nc
1427 on the 16th November, 1968 an
state:

(a) whether any decusion has sin
been taken in regard to extending
the scheme of Mock Parliame:.
throughout India; and

(b) if so, the steps taken in thi
direction?

The Minister of Parlivmentary Af-
failrq and Communications (Dr, Ram
gubhag Singh): (a) and (b) It ho
been considersed aoproprialc to ga»
3 pttle more experience of the work-
ing of the scheme in Delhi Schoole
before venturin® on an all-India pro-
ject. However, a copy of the Schems
of Mock Parliament competition
drawn up for the Educational Inst)-
tutions in Delhi. hag been forwarded
to all the States for such action =°
they may deem necessary.

Indo-Boviet Co-operation In
Archacologil Excavition

5381, Shri Marandi: Will the M
nister of E@ucrtion be pleased ¢
state:

(a) whether the attention of Go-
ernment has bern drawn to the state-
ment made by Prof Yurl Zaidne-

. a noted nrchaeologist, that
Soviet and Indian Scientists shoul¢
jointlv earry nut excavation, research
and writing of s~entific works;

(b) if so. the reaction of Govern-
ment thereto; and

(e) the steps being taken in this
regard?

The Minister of State in the Minis-
mummmm
: (a) No. Siz, No forma® pro-
wﬂlhuuhfhnwbrﬂ*
Government. The statement of Prad.
Yur' Zaidneprovsky regarding Joist
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excatution and research, etc, appear-
¢d a8 & newg Hem In the papers

(b} dnd (c), Do fot arise

farvz-mfaae IR wigw

$382. wt qowm fag gowy
ot ure 1) 5 wiw, 1967 § WA
Ifes I¥ T 591 & JATH FIEE
X g vt A g fr

(%) fawe—enfyas 29rer argr
s giF ¥ VT & T g7 ToHfloqRe
orTe FIRT AN KT FiAAT T TN
w1 QU T @At Wi Ag w1
™ fET QU 4T 8 W7

(=) ¥ AT 7T YA AT
*§ @TET o 7% ufay AW ArEw wE
% gfe & fax 77 7o & v
21 W & ZwE Y ENWT v faan
raR ¥ faarsT @ 7 -

dayard aursare fovar § v
w (Wit Fe qauw) : (¥)
T feda at & 7 3w WA
¥ WE QN W oww F o

(') 5T SH4 T o wem

Fryrerdr fi ¥ 1

TR & wagEm ¥ Twm TR TR
-
$383. WX TAY WO : ¥4T AE-¥
g 9z TR A N w4 I

(%) ®7% & wrqeay & Soww
¥ftq wewre & fafaw s¥mady 3 qow
Az & fe1a o awd oy woo Wy
fisr 72, .m ’

(w) €% 2 ¥ A THAT KAT
roret T afe ¥ 7
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WwTd swww § vve soht (ot
fewt wew qww) ¢ (¥) Wi (w)
O THfaT Wrar @ ¢ st genfre
HIT & WU TT] 7T o ) A

waw w9y fm et & wiuedial &
ifrw T Wil W G

5384 ! Tryaey . war qped
st ag a M y 7 w4 e

(%) fafww Faredt & wew W7
fadg I0% oxtTer ATIRFAI T R
fem at HMes o § o Gy qrw
@ 7 .

(a) 7 aope ®r fare war
frgfa % 7 fraf & wead- 98 W@
o frger w3 w1 3 ol

(n) ol afy, MM A wxA &
smgrror g ?

qEErd WAOw § g N (wt
faar wow 7ww) : (w) g gwfe
=Y a1 TE1 & WIT gty ART & 590
g qr v & iy |

(@) &.X () v 7dr o s
& Fornl #7 33w q¥ At A Ay
femt a1 wwaT & Agr T A fe
AT wafgy & g1, % fx daw aoeR
wRafrn ¥ dafms deaar € s

q7
Demands of Survey of India
Bmployees

8385, sbri Onkar Lod Berwa: Will
the Minister of Bdweation be plewserd
to stxte:
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(b) if s0, Government's reaction
thereto?

The Minisler of State in the Mi-
Ristry of Education (Shri Rhagwat
Jha Asad): (a) Government is not
aware of any such decision

{b) Does not arise,

Ban oo Government Servaats apply-
tay for Cleveland and other Sockl
Service Programmes

5388, Shri Onkar Lal Berwa: WU
the Minister of Eduentlon Be pleased
to state:

(a) whether Government have :m
posed a ban on Government servan's
applying for social servics program-
mes like Clevelsng Programme
offered by US  Educstion Founds-
ton,

.

(b) it not, whether some of the
Sate Qovernments have Tefused 1o
forward applications of Governmant
servanty for such a programme; ana

(e) whether Government would
clarify their position in regard to the
e'igibility of Governmment <ervant.
for these Programmes?

The Minister of Education
Trigwma Sem): (a) No, Sur

(b) Information 18 pot available.

(c) Since the Government servants
are eligible to apply for the program-
mes of the United Statcs Educa! n.
Foundation in India through prope:
channel, the question does not arise

Pak Intrusion in Coech-Bihar

5357, ghri Atam Das: Will the M-
mster »f Home Affalrs b pleased to
state:

(a) whether it is g fact that Pak-
wtatis raided the Indian villages in
Cooch-Bihar area on the 14th June.
1987

(b) if 50, the details of the oot and
murder which they commatted;

() whether it is a fpct that the
police did not reach the spot nor did
they chase the raiders; and

(d) the steps Government are tak-
ing to maintain the high spirit of the
nbabitants and safety in that area®

(Dr.

Written Answers JULY 18, 1087 Written Anmoery
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The Minister of Homo Affatry (Shri

Y. B. Chawan): (a) to (d), Ascord-
ing to the reports received, on the 14/
18 June, 1867, Pak Criminals, armed
with guns and other lethal weopons
trespassed into the Endian tertitary
at village Fulkadabari, P. §. Meak'i
ganj, District Cooch Bihar, and com-
mitted & dacolty in the house of onc
Gajendra Nath Roy. The eriminuls
looted away ornaments and 12 heads
of cattle. valued at Rs. 1407]-,

The crirunals escéped to East Pak-
stan before the arrival on the spo’
of the patrol party, who left for the
place of oscurremce. 13 miles awav
from the border outpost, immediatel*
on getting the report, Mowever, pat
rolling has been intensified and
protest note has been lodged by the
State Government with the Caverr-
ment of East Pakistan,

Payment of Bonus to workers in
Marmagao Dock Labour Board

5388 Bhri Atam Das: Wil the
nister of Labour and Rehabilitatior
be pleased to state:

(a) whether it 18 a fact that A}
Indla Port and Dock Workers fede
ration has requested the Transpor*
Minister to intervene in the duspuls
between Stevedor Workers and Mm
magao Labour Board over the pay-
ment of bonus pending for the la<
three years, and

(b) if so, the action taken by him
in this vegard?

The Minister of Labour and Reha-
bilitation (Shri Hathl): (a) Yes

(b) Central intervention is not con-
sidered necessary at this stage as the
Chairman of the Board is trying t-
bring about a settlement on thw
fasue

Nntienal Service Schame

5315, Shri K. P, Singh Deo:
fihei P. K. Deo:
Saei ML C,

Maghi:
Wil the Minister of Bdwention be
pleased to refer to the vep'y given to
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Unstarred Question No, IMm the
Tth June, 1987 and

The Minister of Education (Dr.
Triguna Sen): (a) Yes, S8ir. A Com-
mittes 'was appointed under the chair-
manship of Dr. D, 8. Kothari to exs

the introduction of compulsory na-
tional service at the university stage
and to prepare a scheme for thewr
implementation,

(hb) The report of the Committec
has been received and i under the
conslderation of Government

Pay of LC.BS. Officers

5399, shri Surendranath Dwivedy:
Will the Minister of Home Affairs b

pleased to state:

(a) whether 1t s a tact that fo:-
mer 1.C.S. Officers appointed tn the
posts of Secretary, Additional Secre-
tary and Joint Secretary are gwen
a higher pay as compared to the offi-
cers belonging to other serviceq oOc-
cupying the some posis;

(b) if so, the reasons therefor and
(e) the number of posts of Secre.

Written Answers 17158
(¢) The information 15 as follows:

Name of the post n'esm As on
- -6
adepe: 30-6-67
Secreray Specul
Secretary  to Gov-
ernment of Inha 3 13
Addmnml Secr tar
Governune:nl
o'.' India 1 24
Joint Scerutany
to (;orvernment of
India 33 133
Chiel  Secr
the Prow
ey L] 17
Diviswnal  Comnu-
asjoner in the Pro-
vinges, States 30 3
Unemployment
5381, Shri Ramavatar Shastri:
Shri Bhogendra Jha:

Shri K. M. Madhukar:

Will the Minjster of Labour and
Rehabilitation be pleased to state:

(a) whether gny scheme 1s unge.
the consideration of Government o
remove the unemployment;

(b) if so, the details thereof,

{c)} whether it 1» pioposed to vay
dole tg the unemployed, and

(d)} af pot, the reason therefor”

The Minister of Labour and Be-
habilitation (§kri Hathi): (a) and
(b), No. Various devclopmen: sche-
mes included in the Five Year Plans

() The question of payment of
unemployment relief to retrenched
workers s being studied by the Gov-
ernment,

(d) Does not arise,
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Rehabilitation of Migyxwis froms East
Pakistan

3392. Shrimati Jyotsna Chanda: Wil}
‘he Minister of Labonr and Rehabilj-
tation be pleased to refer to the reply
Zwven to Starred Guestion No. 635 on
the 21st June, 1987 gnd state:

T4} the number of families which

ate still residing in camps State-wine:
lnd

(b) the steps taken to rehabilitate
tem .o the near future”

The Minis'er of State in the Minks-
try of Labour, Emplovment and Re-
habllitation (Shri L N, Mishra): is)
About 28,300 familiee are still in
amps as on [.787 Statewise number
i~ given in the attached statement

(b) Duning 1967-68 it 1s proposed
o provide rehabllitation assistance to
about 14,000 families out of the 26300
families in Camp. new

Statewmenr

Name of the State Number of families

hich are reading
in camps
\ssam 10,357
\ndhra Pradesh (13
1hihar 2,009
Madhya Prades) 1,996
Maharashtrs 1,343
N.EF.A 1,824
Orissz 956
Tripura 678
Utar Pradesh 1,139
Centrally sdmmister-
ed carmpy Sr'iﬁ'
Torat 26,375 or say

11186

Pepuistion o Indila

5393 Shri Rane: Will the Minister
of Home Affairs be plensed lo atste:

(a) wheiher any estimate of popu-
lation of Indie wag recenily made mnd
if s0, the method adopted;

(b) the population of India by the
end of May, 1967

(c) the percentage by wiuch it has
frown after the Census of 1961;

(d) how the increase compares with
other important nations of the Worid.
and

(e) whether any interam census «
camtemplated by Govermment to fiad
oirt the exac! populstion?

The Depaty Minister in the Miny,.
try of Home Affaj-s (Shri K. S, Ra.
maswamy): (a) Yes, Sw, By the
“Component Method" according to
which births and deaths were esti-
maied quinquenmaly wih suitable
assumptions regarding the future
trends in fertility and mortahty, with
the population of thc 1961 Census ms
base

(b) the population of Indla at the
¢“nd of May, 1887, s estimated as
510.2 million=

(c) The average annual growth
rates for the periods 1061-68 and
1966-70 are estimated to be 238 per
cent and 246 per cent respectively.

(dy A statement, showing the
growth rates in gelected countries ar
Riven in the United Nations Dema-
graphic Year Book, 1088 lald on the
Table of the Flouse, [Placed in Lib-
raryy,  See No. LT-1013)87].

e} No, Sir
gfw wrw e peomon i
s394 wt fow quw wvedt :
ot Wwg WA
wr fgwy st o Wiy oF gov
=t fr
(%) 196e-67 ¥ thwwr tgw
o (eomTw ' ¥ frg e
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swrea gra feae qqam #4% faar
war;
(W) =57 & g o ¥ TE WA
gfawa &;

(7) 1867-68 ¥ TN T I
Ty w1 ¥ yam §;

(%) *a0%q% 7o qur HATITTA
oz qcerT ®1 g4 Brdga & W

(w) afeaf, gk #T R
T #71 ATHTT ¥7 frqer KA W TN
A wad Frqar r gy w1 & 7

faury oA (¥to Frqur @7): (%)
6,49,317 75 ¥

(@) wredt q w1 96 YA 1
(7) 7.00 #r@ w97 |

(v) oz (v) e frafaarsa
TaEr AT aEY s w9A wE R
FAIgAWTE 47T § | ATET LHE
fxx sfafe & w14 g Fagaw 7§ @l
!!Fﬁwﬁﬂiw&%ﬁﬂﬁf
faare 7 &1

wiwfeat v fpiy & fownd
5395. st fo gquer e :
WY Wwyg wAW

qqr foerr 74t o7 A W wav
w4 fr :

() war 3 stqrary & ey Ay
A AN ¥ wiwia ¥ et
gy foord gy % ot a2 &;

(@) wfx 7, o wqy 37 AT
#1 fiewre Pree whesg # ¥ fowmsl
w fyet # AT wrow TR W R
L1
1308 (Al) LSD—s.
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() afe @, &tk w4 VO
'Y

fowr st § vvas (st
W W W) 2 (F) ¥ ()
Wt Ay Fhf § weafuw o,
IR ATy IA-AAGT AW Vi Ao &
&% ¥ fag smmefre wigw fgd &
ot for ard & 1 fgr wrafoar Wiy
e # wrady ¥ I @, qy AT
0 qay e AN wrwfar ¥
g & v fowrk fet & 7 W
A § 1 smEgier wfsaTeal & wror
Porrel #1 et & v oy |

Rehabilitation of Repatriates from
Burma in O.P,

5396, Shri Marandi: Will the Min-
ister of Labour and Rehabilitation be
pleased to state:

(a) whether 1t i3 a fact that the
Uttar Pradesh Government bave
agreed to rehabilitate the repatriates

froom Burma;

(b) if g0, the total number of fami-
hes to be rehabilitated, and

(c) the asmistance mven to the State
by the Centre in this regard?

The Minisier of State in the Minis-

habilitating such  repatriates from
Burmg whose families had originally
migrated from Uttar Pradesh and
have now come back.

(b) About 5,380 persons or 1,530
families are reported to have arrived
in Uttar Pradesh

(¢) The financial assistance given
by the Central Government to Uttar
Pradesh Government i3 as follows:—

For Business loans Rs. 710 lakhs
for repertiates.

Yor Cash doles paid Rs. 0°35 lakha.
to repatriates.
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Pay Scale of P. & T. Deparimens & .

v oft o Ro v :
ms:;-lﬁnﬂmwm the *!.!. a .
Minister Communications be pleas-
ed to stater :mm:
(a) whether 1t 15 a fact that the womw Wi :

le of the departmental stamp
egdo’u:zfthel’&‘r 18 only 75-1-83- Wd"ﬂ'ﬂ'ﬁq‘“ﬁ-“‘“

28 pm,

(b) whether ot 1s also a fact that
this pay scale gome years back was
much higher, namely, 110-4-150,

{c) whether after the reduction of
this pay scale, 1t hag neither been re-
viewed nor increased during the last
36 years,

(d) whether Gove:rnment propose to
revise thys pay scale of the depart-
menta] <tamp vendors due to the tre-
mendous increase m the cost of In-

ing, and

(e) if not the persons therefo.”

The Minister of State 1m  the De-
pariments of Parliameniary Affairs
and Commnmeations (Shri I K
Gujral): (a) Yes, Sir

(b)Y No The Pre 31 pa)-scales of
Departmental Stamp Vendors work-
ng in places other than Bombay and
Calcutta cities varied from Rs 18-1-38
to Rs 23-1-43 according to localities
The scales of pay applicable to Stamp
Vendors of Bombay and Calcutta
cities were Rs 60-4-100 and Rs 50-5-
100 respectively

(c) The pay Scale of Stamp Ven-
dors was reviewed and increased by
the First and Second Pay Commsuion

(d) No For increase in the cost of
living the rates gf Dearness Allowance
are being revised from time to trme

{e) Does not arise

7% v fuw

5398. ¥ wm wAtgr Wifymy :
wt e ow :

wui fs

(%) w1 g ww ¢ fr & ww
faat ¥ fawroit & gt & 99 ofda
fem m §;

(o) afz g & wr ofedw
fiey @ §,

(1) #r FvwC A v §
£ qfadT & FTOT ZF WTW SR O
v & fadt N ofw [ & vyl
§1 & §, wife fow s W 3
fear 7oy ar fasr & 3@ amw At
ferar T,

(v) & wfar & g oA
¥ frd voeX W o FEEf @
=t famre g, =

(F) 1 wwR g% W o
ar  sfer ® fiw fame Q@ framy
7 guar 23X & g war oW fa

?

¥ WTOW T w7 o faare w4

Hey-wTd a91 Hat ferer F v
woft (st o Fo Twm) (%)
¥ (%) 1w, 1967 ¥ mg
o T Far gt g AR
oA A gw w e e (1) ww
#Y aréw I°T (2) FF T N A
*1 = Y fear o T 4 v Ty
< fie & fare fioar ma § W feeqe
=T ¥ A vy N fir 1 wiw, 1087
¥ o =Ty O, fove ¥ e v ke
ard e ar W &
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(¢) oGt
& Wz ETa qg sywe fe
fowr wer 8Y wq” ur fo-fy @ @
aTaT I |

LAS, Cadre for Goa

5399, Shri Bequelra:
Shri K, P. Singh Deo:
Shri Girra] Saran Singh:
Shrl Kameshwar Singh:

Will the Minister of Home Affairs
be pleased to sta‘e.

ta) whether Government have
{uken g decision 1o stait an I A.S.
cadre for the Union Territory of Goa;

(b) 1f ¢, the date when ¢ne deci-
sion was teken, and

(e) the reasons fo; tne non-1mple-
mentation of this decisiou”

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) Yes, Sir Govern-
ment have decided <o constitute a
combwned Cadre fur 1 A 8. for all
the Union Territories including Goa,
Daman and Diu by extending the
existing Joint IAS Cadre for Delhi
and Hrmachal Pradesh

(b) 6th November, 1964

(c) Various steps have had to be
taken for the imulemenlation of the
decision The agreement of the Union
Territories to participation in the pro-
posed extended Cadre had to be ob-
tawned. The details of the scheme had
{o be finalised i1n consultation with the
Unlon Public Service <Commssion.
Various amendments to rules under
the All India Services Act relating to
Cadre, Recruitment, Pay, Seniorsy
and Prometion had to be drafted. The
question of absorption of 1 F A.S.
officers in the proposed 1 A.S. Cadre
had to be examined 1n consultation
with the Union Public Service Com-
misgion with all its implications.
Work on implementation of the scheme
hag nearly been finalised.
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Toget & fod wowgfernt

5400. st Tw Wivy : owT
e et oy aard Y por wEd s

(%) wr swec ¥ wegel ¥
ergfoat ¥ W ¥ Do ok
[ §

(@) war sfewr wrem & qeyEl
7Y @ T A g1 §, W

(m) afz gr, N Fww =T
T

fus: wamm o wegwst (oY
WoTER WY W) ¢ (%) g

(@) st = | g S W
T AT AN ST AN |

(7) s 7Er FEaw |

dera % i faget wt wgmar
5401, Wt THIW (TN : AT
fawrr waft gg T@ary F g w0 fE

(%) =1 ¥ 7 &7 &
frdw fagmt &1 faeitr @gmar [
& art &7 ayem g g, W)

(=) afz g, N 1905-66 T
196667 W ¥W drar ¥ fee =-
fert ST AW gar § 2

(@) 1965-56~—167
1966—67—201

Class IV Employees on duty im
Bungalows

5402, Shri K. R, Ganesh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it 1s 4 fact that 3 nume-
ber of Peons'Orderlies employed under
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the Andamans Administration are en-
gaged by the Officers exclusively in
their bungalows;

(b) 1f so, the number of such Class
1V employees,

(c) the nature of duties performed
by them;

(d) whether the officials of the Ad-
munistration are entfiled to such con-
cessions; and

(e) if not, the steps Government
propose 10 take to prevent the misuse
of the services of Class IV emplo-
yees?

The Minister of State in the Minis-
try of Home Affairy (Shri Vidya Cha-
ran Spulkix): (a) to (e). A number ef
Class IV employees serving under the
Andaman & Nicobar Administration
work in the offices or at the residen-
ces of officers, gecordmmg to necessity
in connection with their official duties.
The number of Class IV employees
utilised m this manner 1 not readily
determinable While on duty at the
residences of officers, the Class IV
employess are supposed to be utilised
for official work such as attending to
telephone calls, receiving official visi-
tors, recelving and delivering official
dak, sending official messages ete.
Government have already 1ssued ins-
tfructions to the Andamans Adminis-
tration to the effect that Government
servants should not be utilised by offi-
cers for doing their private domestic
work. r

Labour Employed under Controller
Labour Foree, Andymans

5443. Shri K. P. Singh Deo:
Bhri M. Amersey:

Wil the Minister of Home Affairs
be pleased to state:

(a) the total strength of labour em-
ployed under the Controller, Labour
Force, Andamang and how they are
employed for the remaindar period of
each month after working for 14 days

JULY 12, 1987
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in stevedoring on M.V.
and Nicobar;

(b) the total number of men e¢in.
ployed 1n each shift of stevedoring
with their allocation;

{c) whether it 15 a fact that when
there is no sievedoring the lébour =
employed in pfficers ‘bungmlows; and

(d) whether Government Ppropose
to find out proper utilisation of labour
for such occupations such as fuel cut-
ting and supplying to Government de-
partments, Military and to the pub-
lie on payment?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya TUha-
ran Shukla): (a) to (d). The BSBanc-
tioned sirength of mazdoor labour
force 1a 300 However, the leave
vacancies are not filled up except
when a steamer ;g in Port when casual
mazdoors are engaged to make wup
the required strength,

Normaily, 100 mazdoors are de-
ployed n each stevedoring shift of 12
hours—there being a day shift and a
night shift

The actual number of stevedoring
days 1s not 14 always and depends on
many factors such as the nature of
cargo, weather conditions etc. Some-
time 1t tekes )7 days 1o load and
unload m v ANDAMANS and m.v.
NICOBAR. During the days when
these ships are not in Fort the ste-
vedoring labour 1s deployed to work
on the inter-islands ships. This labour
15 also engaged for other miscelianeous
work such as stacking and shifting
gran bags, transporting building ma-
terials, fencing Government residen-
tial buildings and offices which have
not been provided with barbed wire
fencing and clearing the wild vege-
tation from compound areas of the
Government bulldings including those
allotted as residlences to officers. This
1abour is also supplied on piyment to
other Government Departments as and
when required.
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Enmroshments on Publie land in Port
' Blaje

5404, Shri K. F. Singh Deo:
Shri M. Amersey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that nume-
rous people have encroached wupon
Government land in Port Blair;

(b) the action taken against
intruders; and

{c) if no action has been taken, the
reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) Action has been taken under
the Public Premises (Eviction of Un-
authormed Occupants) Act, 1958,

(c) Does not anse.
Anclent Sculpiares in Hoghlarpur

5405, Shri Atam Das: Will the Min-
ister of Eduoation be pleased to state:

(a) whether it 15 a fact that some
ancient scultpres have been found in
Hoshiarpur District of Punjab;

(b) whether it is also a fact that

the

(c) if so, whether these sculptures
are from the Mahabharata era;

(d) whether there is any propgsal
to eet up & museum there; and

{e) whether the excavation work
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(c) The sculptures mentioned at (b)
sbove do not belong to the Maha-
bharat era, but, on the basis of their
style and representation, are assign-
able to the early medieval period,

(d) and (e) No, Sur.

Robbery cases in Delhi

5408. Shri Atam Das: Will the
Mipister of Home Affairs be pleased
to state:

(a) whether it is a fact that cases
of robbery are on the increase in the
Capital,

(b) whether 1t 15 also a fact that
the local police protecis such robbers
and helps them to commit the rob-
ber:es,

(e) if so, the steps Government are
taking to avo:d such robbery cases;
and

(d) whether 1t iz also a fact that

there is panic #mong the inhabitants
nearabout Ring Road on account of
thege robberies?

The Ministar of State in the Minis-
try of Home Affairs (Shri Vidypn Cha-
ran Shuokia): (a) No, Sir.

{b) No, Sir.
{¢) Does not arise,
(d) No Sir.

wa i ¥ W gy wewei

5407. ! MW wigewre
W ww awrpreie W g ad Wy

o W

(%) ™ o wi ¥ few fomr
Bt & woundf Wi & w Wi I
wwr v §;

(w) ™ & fr fier el o
o woonfedi €Y wamr Wi Iy
vwu feft.}; oix
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(w) ¥ oWt & T awr
W & fad ¥4 woee ¥ W
mreT Wt 7

u=, Orrare awr gty Wvrew |
wa g (st we Ao farm)
(%) & (7) arerdoefar o
oft § T e § 9 wwr A A
aT T ¥ et

Study of the Rallway Porters
Problems

‘Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether his Ministry has under-
taken a study of the problems of the
Railway porters engaged on the
various Raillway Stations 1n the coun-
try;

(b) if so, the terms of reference of
shus study group; and

(¢c) when the report of the study
group 1a likely to be received?

The Minister of Labour and Reba-
biliistion (Shri Hathi): (a) A study
group to look into the working and
living condrtions of Railway Porters
and Vendors 1s 1n the process of
being set up,

(b) and (c). These do not arise for
the present.

Repairiates from Burma

5409, Shrimat! Snshils Rohatgi: Will
the Minmter of Labour and Rehabili-
tation be pleased Lo state the total
number of Burmese repatriates in dif-
ferent States in the country State-

from the Embyssy of India, Rangoon,
155823 cepatriates from Burma have

JULY 12, 1987
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arrived in India as on 1-7-1007. State-
wige details are given in the State-
ment laid on the Table of the House.
[Placed in Library. See No. LT-1014/
aT1.

Civil Defence Organisatien

5410, Shrimati Sushila Bohatgl: Will
the Minister of Home Affairs be
pleased to state whether Government
propose to make Civi] Defence Organi-
sation, a permanent featurg in view of
perpetual threat ¢hat confronts the
country from Pakistan and China?

The Deputy Minigter in the Mimlg-
try of Home Affairy (Shri K. 8. Rama-
swamy): Yes Sir. A recommendation
to this effect has already been made
to all State Governments and Union
Territory Administrations.

First aid and fire fghting training in
Schools

5411, Shrimati Sushila Rohatgi:
Shri ¥Yashpa] Singh:

Will the Minister of Educatior be
ploased to state:

(a) whether 1 is a fact that first
aid and fire fighting traimung s gowng
to be introduced in all recognised in-
stitutiong n Delhi, and

{b) whether GoOvernment contem-
plate to introduce gimiar training in
all recognised achogls in the coun-
try?

The Minister of State in the Minis-
iry of Eduecation (Shri Bhagwat Jha
Azad): (a) Yes, Sir, The Delhi Ad-
minisiration has introduced a Civil
Defence Scheme in all Secondary and
Public Schools which includes train-
ing in first aid and fire fighting

(b) The propoasl has been com-
mended to all State Governments.
Stenographers’ Examination, 1008

5412, Bhri M. L. Sondhi: Wil] the
Minister of Home Affalrs be pleased
to state:

(a) whether it s a fact that in ths
Examination conducted
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by the U.P.5.C. In 1965, some irre-
were noticed:

(b) whether the passages selected
for dictation were rather tough for
mmmmmmumqum-

.

(c) whether the speakers were
mamntamning the speed

(Shrl Vidya
Charan Shukla): (a) No, Sir

(b) The dictation tests for the 1966
Stenographers' Examination werg held
i November, 1086 No complaints
about alleged toughness of the pasia-
ges set for dictation have so far been
recerved,

(c) It has been verified that there
'mh nohﬂuﬂunm in the speed at
w) the passages were ufred
be dictated. e to

(d) The resiriction of two chances
for gppearing in the Stenographers’
Bxamination 15 relaxed only 1n  the
case of candidates belonging to the
Scheduled Castes and  Scheduled
Tnbes and to certain other categores
of persons notified in the rules for the
examination Tt cannot be relaxed n
any other case

Indusirial Workers in Andaman zad
Nicobar Telands

SAIL. Shri K. B. Ganesh: Will the
Minuster of Labour and Rebabilits-
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(e)whuurhnhwmlh
extend the Provident Fund
Scheme to the Forest Industry and the
Stevedors in the Island;

(d) if so, when the scheme will be
finalised, and

(e) if not, the reasong therefopt

The Mininter of Labour and Eehabi-
litation (Shri Hathi): (a) 2,766 (as on
31-3-87).

(b) Information 1s being collected.
(c) In the broad group of forest in-

dustry, saw mulls, wood seasoning
kilng, wood preservation plants and

Act and the Scheme framed thersun-~
der,

Ag regards Stevedores a proposal 10

extend the Employees' Provident
Funds Act to establishments engaged

in loading and unloading of goods at
sea ports and at steamer ghats is under
consideration

(d) The scheme will be Analised
after the concerned interests have
been consulted

(e) Does not arise

Repairiates from PBurma

5414 Shri 8, Kundu:
Dr. Surys Prakash Pueri:
Shei M C, Majhl:
Will the Minister of Labsur and
Rehabilitation be pleased to state:
(a) the number of Indian natwmals
repatriated from Burma after the
agreement with the Burmese Govern-
‘ment
(b) the number of these repaiijates
from Burma belonging to Oriase;

(c) the total money spent on reha-
hilitating these refugees in India,

(@) how much of this amount has



I119s

(e) whether Government have any
other schemes of rehabflitating refu-
n:s from Burma belonging to Orissa,
an

(f) if so0, the details thereof?

The Minister of Stode In the ~“Ununs-
iry of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
There Is no agreement with the Gov-
ernment of Burma for repatration of
Indians However, 1,55,523 repatrates
have come to India from Burma upto
1-7-87.

(d) About 1,840

(¢) A sum of Rs 28509 lakhs has
been sanctioned at loan and Rs 47.76
lakhs as grant to the State Govern-
ments for rehef and Rehabilitation of
Burma repatriates

(d) The Government of Orissa have
spent Rs 13 01 lakhs upto dlst Viay
1987,

The Government of Orissa n1 e
given rehabilitation assistance by wat
of (i) business loans to 738 prisons
(it) employment to 229 persons and
(iti) educational concessions an:} all %-
ment of houses to 28 persons

(e) and (f) The State Government
have under consideration a proposal
for providing land to the repatriates.
the details of which are being worked
eut '

“ITamilnad Red Flag Movement”
Group in Mafitss Séxte

5415, Shri D, D, Jena:
Shri K. P. Siagh Dee:
Shal Sidheshwar Prasad:

Will the Minister of Heme Affairs
be pleased to state

(a) whether 1t is a fact that Peling-
oriented Pelitical Group called “Tami'-
nad Red Filag Movement” is active in
the Madrag State for the last two
years; and

(k) if so, Government's reaction in
this regard?

Wnitten Answers JULY 13, 1967
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The Minister of State in the Minis-
try of Home AfSains (Shri Vidya
Charan Shukla): (a) Yea Sir. How-
ever, the ncﬂvitma!the"!!edﬂag
Movement” are mostly confined tg the
Madras city

(b) A close watch over its activities
13 bemng kept

Resenrch Training Scholarship Schemg

5416. Shri Jagannath Rao Joshi:
Shri Yajna Dutt Sharma:

Will the Minuster of Education be
pleased to state

(a) whether it 15 a fact that for the
last eight months or so the amount of
scholarship has not been given to the
scholarship holders which they are
entitled to get under the Research
Traimng Scholarship Scheme, and

(b) if so, the reasons therefor”

The Minister of Education (Dr, Tri-
Euna Seén): (a) No Sir Under the
Research Training Scholarship Scheme,
1000 scholarships are ip foree and a
sum of Rs 13,23,607 has been remitied
to the Universities and Research Ins-
titutions where the scholars are work-
ing for disbursement to them ‘or the
period November 1966 to June 1967
(8 months),

(b) Does not arise.

Theft of Dollar Drafts frem
Posthl Custedy
5417, Shri Virendrakumar Shah: Will
the Minister of Communications be
pleased to atate;

(a) whether ,t 1s a fact that dollar
drafts worth $4000 were found to have
been stolen from postal custody in
Calcutta recently;

(b) 1if 30, whether some arrests have
been made in this comnectwn and it
30, the number of parsons arrestad and
the number of postal employees amang
them; and

(c)huedmhhnhthuu.uf
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(a) A complant hes been received
that a bank draft worth four thousand
@oliars was stolen from a postal arti-
cle The case is under enquiry with
the police.

(b) 10 officials of the P, & T De-
partment and 5 outniders have been
arrested n connection with the theft
of bank drafts from postal articles at
Calcutta.

(c) All the 10 officials have been
placed under suspension

Archseclogical Survey of India
Circles in Mysore State

5418, ghri J. H, Patel:
shrl George Fernandes:

Will the Mimster of Eduestion be
pleased to state

(a) whether 1t 1s g fact that there
is no circle office of Archaeological
Survey of India 1n Mysore State
though there are more than 500 na-
tional monuments in the State, and

(b)ﬂn,ﬂmﬁlﬂﬂlhﬂ!‘hﬂ

The Minister of State in the Dinis-
try of Educstion (Shri Bhagwat Jhs
Azaf): (a) In the State of Mysore
there are monumentsjutes declared to
be of national importance numbenng
Though there is no
Circle exclusively for this Btate, at

postible so far
Women's Polyteshnie

5419, 6hrl D. D, Jeas:

shri K, P. Bingh Dye:
Wi} the Minister of Edueailgn be
pleased to state:

(8) whether t is & fact that the
aumber of ssals for @irls In the Wg-
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m‘s:l’blyteehme, Delh; has been re-

(b) whether 1t 1s also a facc taat
the wnstitution 13 beng shifted from
its present location to some far off

place which will put the students to &
great hardship; and

{c) if so, the action taken by Gov-
ernmen m this regard®

The Minister of Education (Dr. Tri-
guna Sea): {a) No, Sir

(b) No, Sir
(c) Does not arise,
Agiack on Police Party in Dellu

§420. Shri Hardayal Devgun:
Sbri Bal Raj Madhok:

Will the Mimster of Home Affairs
be pleased to state-

(a) whether 1t 15 a fact that a
police patrol party was attacked by
some undentified persons on the

18th June, 1967 on Ram Jhanm Road,
New Delhi;

(b) whether any investigation bhas
been made mnto the alleged attack,
and

(c) if so, the detaus of assault
and the achon taken to present such
incidents?

The Minister of State in the Mi-
nistry of Home Affalrs (3hri Vidye
Charan Bhukk): (a) to (c). On
18tp June 1967 a police

7.8 pm. when they
Jhansi Road, the A.SI directed the
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ASI not to harass them and maid
“Tum Hamara Picha Chhoroge Ya
Nahin” to which the ASI replied
that they should give up the mle of
illiest hquer otherwise the checking
would continue, On this, they as-
saulted the A. S 1 with an open
knife The Head Constable who tried
to protect the A.SI was also assaul-
ted The ASI received 13 knife
injunies and the Head Constable re-
ceived 4 Both the injured are pro-
gressing

One of the assailants has been
arrested ‘The search for the others
continues A case u/s 307/353/332/
148/149 1 P.C, waa registered gt the
Police Station Original Road and 18
under investigation

Patroling has been mntensified mn
the area,

o # i ey wwewr ) fewfr
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gorrc e st et ¢ e @
faret & g ¥ e el arlt Wi
B AT AT A ATV AGY |

Armeg Mizos

5425. Shri Maramdi: Will the Mi-
nister of Home Affairs be plea®ed to
state:

(a) whether it is a fact that some
armed Mizog were seen near Imphal
on the 26th June, 1967;

(b) if go, the steps taken to cap-
ture them, and

(c¢) whether it 15 also a fact that
Mizo National Front men have been
found in various parts of the Sardar
Hill Sub-division?

The Minister of State in the Mi-
nistry of Home Affairs (Shri Vidya
Charan Shukila): (a) to (c). Accord-
ing to reports received from
Manipur Administration, no armed

ed into Sader Hill sub-division and
divided up into several groups. Pat-
rolling by tbe police has been inten-

Will the Minister of Home Affairs
be pleased to state:

(a) whether the organization cal-
led Sadachar Samiti is still in exis-
tence; and

(b) if so, its present activities?

The Minister of Home Affairs (Shri
¥. B. Chavan): (a) Yaes, Sir.

(i) to create a social and moral
which will
valuse and

climate
moral
living and discgyrage
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socinl sttitudey and cocrupt
practices; and with this end
In view, to launch an inten-
sive and widespread cum-
paign in the country for
moral awakening and social
enlightenment;

to develop the will and ca-
pacity of the people to fight
and eradicate corruption in
all forms;

to mobilise the strength gnd
resources of social and reb-
glous orgamsations of the
country for eradication of
corruption in all forms; and

to assist in the redress of
people’s  grievances relat-
ing to all forms of corrup~
tion and set up a smtable
machinery for this purpose.

(ii)

(iin)

(iv)

Supervisory Staff in Coal Mines

5428, shrl §, K. Tapuriah: Wil
the Minister of Home Affair, be
pleased to state:

(a) whether it is a fact that there

to ‘Gheraos’ and assaulis committed
on managers of mines;
(b) the sileps taken to ensure

menagers of mines has made any
representation in this regard; and
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Will the Minwster of Communica-
tions be pleased to state:

(a) whether a leased circuit for
teleprinter between Madras and New
Delhy has been sanctioned for the
Universal Press Service; and

(b) it so, when the connection at
the two ends will be installed”

The Minister of Stste in the De-
partmonts of Affaire
and Commuonications (Shei I K
‘Gujral): (a) Yes, Sir,

(b) In about three months
R.M.B. Division, Kerala Circle

5438 Shri E, K, Nayanar: Will the
Minister of Communications be
pleased to state

(a) whether there ;s any shoriage
of staff in the RMS Division, Ke-
rala circle; and

(b) if so, the action Government
propose t0 take in the matter?

The Minisier of State in the De.
partments of Parliameniary Affairs
and Communications (Shri I. K. Guj-
ral): (a) Yes, Sir

(b) Candidates have been recruit-
ed against bu'k of the vacancies and
are wundergomng training in two
batches and will be posted after com-
pletion of the same, Recruitment
will be made shortly against vacan-
cies caused by recently created posts

Mall Van Service in Kerala

5437, Shri E. K. Nayanar: Will the
Minister of Communicrtions be
pleased to state:

(a) whether Government are
aware that due to lack of co-ordina-
tion between P. & T. Depariment

Written Answers  JULY 13, 1987  Written Anewers

rtira
and Railway Mall Van

Authorities,
Service in Rerala has bscome more
difficult; and

(b) it so, the steps taken to co-
m’di.n.ntethaworkm!‘,&'r.
Dep.rtmmt-ndthennﬂwly.ﬁ.uﬂm-

The Minister of State In the De-
pariments of Parllamentary Affairs
and Communications (Shri I. K. Guj-
ral): (a) No Sir. There is no lack
of co-ordination between the P, & T.
and the Ralway authorities. Al] the
Sections in Kerala Circle have been
ptovided with adequate number of
mail vans to meet the daily require-
ments,

(b) The question does not arise.

Employees of P. & T. Depariment

5438. Shri George Fernandes:
Shri Madbu Limaye:
Shri J. H. Patel:

Will the Minister of Communica-
tisng be pleased to state:

(a) whether ceria;n employees of
the Posts and Telegraphs Department
from Lucknow, Allahabad, Fategarh,
Mathura, Kanpur and Meerut were
given special tralming 1n operating
{eleprinter machines, sometime dur-
ing last year

(b) if so, where the training was
given for what purpoge and at what
cost; and

(e) whether these employees are
now posied and thy work allotted to
them?



reluctance to publish a bulletin about
Sheikh Abdullah’s health and the
cdnwequent resentment amongst the
Kashmiri people; and

(b) if so, the reaction of Govern-
ment therew’

The Minister of Home Affairs (Shri
¥, B. Chavan): (a) Government have
seen the letter published in the
‘Guardian”

(b) Sheikh Mohammed Abdullah
has been and is being given compe-
tent medical treatment and his close
relatives who are in direct touch with
him are fully informed of the state
of his health Government do mot
romsider it necessary to issue any bul-
Jeting about his health,

www™ ey & fower ® weaes

5441, Wt qewn foy goy -
it ww T e
W Ww T :
it Rwmic medt
oft faw yore wrelt
oo §& wem g6 :
ot g oy wret :

war fowy st g W Y g

8 f:

) W owwww @ owgg ¥
fewin & st f wft 1
1308 (AJ) TAD-T.
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(w) wr ag aw § fo oyt o3
wearwwt ¥ g firarg oY i sqwewr
aft ¢ W :

s St ar ot  ?

fowr siwew § wor it (o
W wr o) ¢ (%) ¥ (7). 9%
fore g e #7 ar oft § wawr
w9 wwT qEN 9 Tw & wedt )

Khoda Bakhsh Private Library, Patas

5442, Shri Shiva Chandra Jha: Will
the Minister of Edocation be pleased
to state:

(a) the efforts made by Government
for developing the Khuda Bakhsh Ori-
ental Public Library at Patna and the
money spent so far for the purpose;

(b) whether Government plan to
get old manuscripts in the aforesaid
Library translated into Indian Lan-
Euages;

(c) if so, when;

(d) whether Government have taken
any microfilms of these rare manu-
scipts so that these can be used by
other research scholars in other libe-
aries; and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
try of Education (Shri Bhagwai Jha
Asad): (a) It is proposed to declare
the Khuda Bakhsh Oriental FPublic
Library Patna as an institution of na-
tional jmportance and a Bill for this
purpose was introduced in the FPar-
liament in August, 1065. The Bil,
however, lapsed with the dissolution
of the Third Lok Sabha. The ques-
tion of reintroducing the Bill is under
the consideration of the Government.

The Library is at present being ad-
ministered by a high powersd Board
set up in September, 1962 under a Re-
solution of the Government of Bihie,
with the Governor of Blhar m the
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Year Amount
Rs.
1963-68 16,000 Maintenance
1963-64 . 50,500 Maintengnoe
1964-65 .

1968-67 . rl.yn Maintenance

(ﬂ.omwhhunddnen-
uong to the build-
ing.

(b) and (c). No such proposal at
prepent isp under the consideration of
the Board or the Government.

(d) Yes, Sir.

(e) Does not arise
Rebel Miso Leaders

5443, Bhrl Shiva Chandrs Jha:
Shrl Kanwar Lal Gupta:

Will the Minister of Home Affairs by

plessed to state:
(a) whether it is a fact that the

brought to Delhi would pe put on
trial;

(b) ¥ so, when and what are the
specific charges against them; and

(e} the wrrangements made for their

Written Answers JULY 132, 1967 Written Annoer;

19853 to 30th June, 1967; and

likely to be provided?

(b) The existing capacity of ex-
change, which is 2800 lines, is being
expanded to 4200 lines. The work is
to be completed by the end of
thereafter the pending app-
licants will be given connections pro-
gressively.

Wage Board for Nom-Jourmalisis

o

(e) the stepy taken to implement
them?

The Minister of Labenr and Reha-
bititation (Shri Hathl): (a) The Boarfd
it iy understood have finalized its re-
commendations but the report ls still
awaited.

(®) and (¢). Do 1ot arise.
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Iastitute of Histerioal Stugse,
B8, Bhri D. C. Simrma: Wi  the
Minister of Ednoation be Plodged {0
state:

(8) whether the Institute of Hor:-

Amad): (a) and (b). Yes, B,

fry of Heme Aflakrs (Shrl vwigys
Charan 8hukis): (a) The MAper i
still undec consideration.

(b) Does not arise.

Written Answers 11318

Mobily Foat Offices

5448, Shri 8, K. Tapuriah:
Shri Meotha Lal:

Will the Minuster of Communica-
tlons be pleased to wiate:

(a) the number of Mobile Post
Offices working in the various parts of
the country at present;
(b) the expenditure
them every year; and

(c) whether this gervice has been
of considerable benefit to the public?

wmcurred on

(b) Information 1n this regard 1
being collected A statement will be
laid on the Table of the Sabha short-
ly.

(c) Yes Bur.

Teleprinter Lineg

5449. Sbri §. K. Tapuriah:

Shri Meeths Lal Meena:
Will the Minster of Communion-
tions be pleased to state:
(a) the number of applications
pending for teleprinter lines at pre-
sent n the country;
(b) the number of lines granted
during 1086-87; and
(e} the reasons for defay in grant-
INg Qermission?
The Minister of State in the De-
partments of Parllamentary Affairs
aad Communicationg (Shri L. K.
Gujral): (a) 160,

(b) 157

have been intimated that ® is not
possible to provide the ecircuuts at
present; 25 applicants have been
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Claimg on properties by Nizam

5450, Bhri 8. A, Apadl: Will ¢the
Minigter of Home Affalrs be ploased
to state:

(a) whether it is o fact that the
Nizam of Hydepabad is claiming the
properties known as ‘Iwan-i-Shahi’,
‘Thkram Sarat’ and Jail Gardens
situsted in Gulbarga of Mysore State
along with some more landed proper-
ties 1n Andhra Pradesh and other
States;

(b) if so, the detmils and approxi-
mate values thereof;

(c) whether the said properties are
mncluded in the schedule of properties
mentioned n the Instrument of Acces-
sion gndjor mn the Covenant entered
into between the Union Government
and the then Nizam;

(d) whether the Nizam has object-
ed to the Mysore State Government
interfering with the said properties;
and

(e) if wo, the details of action taken
thereon?

‘The Minister of Home Affalrs (Shri
Y. B. Chavan): (a) to (c). According
to the information furnished by the
Government of Mysore and Andhra
Pradeth, HEH. the Nizam of Hydera-
bad hag not claimed any of these pro-
perties. These have also not been
included gmong the private properties
of the Nizam of Hyderabad.

(d) and (e). Do not arise.

Bcholarships for siundies abroad

5451. Bhri Sequeira:
Shri K P. Singh Deo:
8hri Madhy Limaye:
Shri N. K. Somani:

Will the Miruster of Education be
pleased to s.ate:

() whether it 15 a fact that the
quantum of Government scholarships
to our students studying abroad in
terms of foreign sxchange standg re-
duced to the extent of devaluation of
our Rupee;

Written Answers JULY 13, 1967 - Written Answery
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(b) i so, whether Government are
aware of the hardships caused to
these students; and

(c) the steps Government propose
to take in this regard?

The Ministor of State in the Mials-
try of Education (Bhri Bhagwat Jha
Asad): (a) The quantum of scholar-
ships for overseas studies under the

due to devaluation of the
Rupee.

(b) and (c). Do not arise,

dam wite i & gfeaw awee

5452 WY Wo Wo meft : WT
gt df 7 Y7, 1967 ¥ warcifer
W T 1770 & g ¥ g #
g waATY ¥ ¥ w45 i

(¥) o st gfamr & fe
anfew wfewfcl (gfewe awed)
¥ frwlt =ufae Ay 3 fadr oy W fory
greAaw fod ¥ oy =% ¥ feaR
wfemfadt & ¢ m,

() wr ag aw § fs 99 o
wré =nfer faframs w7 @7 93
ot feelt 9w ATy F "nfuw wfeg-
wifcat ® ¢ T,

(7) wr S T ¢ ¥
9T &Y W% ¥ar v aur 99
WY ¥ qoEe fiegr qr; WYX

(v) afe @, @t w® = ooy
¥?

qeed Wavm & uwa R
(wir faar wewr qew) : (%) Wi (w).
gy 7w §w fewlt & fag =nfas
Fay dwif aff W qy § | ey foelt
¥ fg OF wwT Y wraTRY WY -
Ty ¥ @Y s darmy oy g i e
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v ¥ a wiez wfaw Wt
wwr owy fafiew Gar ¥ whirnfolf &
ot fr wr foelt anfaw v
wwt wr firnfor ¥ e @ Fwit Prgfier
¥ fad vogr @t | ofy ot e
fomfor o W 19 iRl ¥ afee
wnfaw ¥ar dwf & wic 123 safigf
A wfrrer wnfiw vt gt ¥ frgfer
¥ firly xweT wwr # 1 Sy awT Efc-
e e e & e ST A
wfiese e Fam gt ¥ fiag o safiwrad
aur faeft & fadr wfvreq wofae T
swt wr frwfor fesd oA g3 wwR
frgfer & fa 38 sufimat & w0
ax 7 38 =feet # ¥ 7 st &
uyar Ary arfew & fegr

() sz (7). feslt & ford
sfae ¥a1 gAAt W ot aw frfer
aff foear man § 1w e Y ol 9
WemlFrrar W @ @
et # & sfifmgfier & omare
w frgficat o o€ §
wigw (feeeht) & qomr firct o wen

(v) wr feelt ¥ wiyo @
15 WTEE, 1966 ¥ wwrw firy W
& wamy wive B Rder o, o freft
yurew ¥ frerondir @1, o sfy xw
Mo e st nt ;
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(w) afe xft, N ol 7 wTONV
g o

(v) w sfder & w aw
HWT 9EW T WA Y e g 7

sawg € uwg s (WY
feur wew gwwr) : (%) wfirizw wrw,
weiq 12 Ywrk, 1967 W §OT ¥

T R ST T 9T @r
(w) W (). wwr gt =T

wityar (fret) § wewr freht ot weny

5454, %o g& W g :

wT qg-eT WA oy wort o g
woi s :

(¥) v feeit gfem & freelt
T o waar I8 s afew ¥
faeg, o mgw (Reeft) & 15 W,
1966 ®r firar qr Wit fam¥ afenm-
ey Wy wfedt @ gq @ of &,
wr§ s oY 3,

(=) =fz gi, at #r m sefmfr
¥ qU = o ;WX

(m) afc xfr, & €@ WA &
v av 9§ sTiE 7 ) ¥ wr
wror § 7

qred Wwwg | ave Wt (o
fewrwrw gwr) : (%) ¥ (")
15 W, 1936# T e §
st du dfier BTy 282/ 3046 ¥
Wl TF SRR EewTEe Wite Wt
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566 v w frar var § 1 26 v,
1966 % ta avvr ¥ firgh ¥ wiw
¥ frr qw wiw smim ¥ firgher R
af qr TWR ¥ ynTe, SRV T
e gl fel ark aw & fd, Ow &
wk | wriry ¥ faewmfon v fioel qre
frr ¥ oy @ fwlh wraw T
farwr fiear o @ § | 3w IO wiw
W wfr sTd 0 @ oy g
¢ W farwre i ar < £

(a) whether the child lifting menace
18 still rsmpant;

(b) if so, the total number of child
Ifting cases reported throughout the
country and also State[Territory-wise
during 1966 and 1867 so far;

(c) the steps taken to curb thus
menace; and

Written Answers JULY 13, 1907 Written Annoery

(b) the outcome of the inquiry, if
any, ‘made into the matter so far?

The Minister of Home Affpirs (Shri
Y. B. Chavan): (a) and (b). Neces-
sary vigilance is being maintained,
The recent broadcasts by Peking radio

cate the great interest of the Chinese
in the activities of the extremists In
the Naxalbari area.

Delld University

5457, 8kri Shards Nand:
Shri Hukam Chand
Skl J. B, Bingh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Accountant-General Central
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at the basement of the Botany Depart-
ment; and

(e) i so, the action taken by Gov-
ermment in the matter?

The Misisier of Rducatien (Dr.
Triguma Sem): (a) Yes, Sir,

(b) Yes, Sir.

(¢) The University has sccepted the
suggestion of the Audit for the in-
<lusion of the value of gifts received
from abroad in the Balance Sheet
and has asked its Departments to
furnish the particulars of such gifts
and their value.

With regard to the expenditure on
the installation of air-conditioning
plants, the TUniversity has eclarified
the position to the Aupdit and the
matter is under correspondence,

Rules for Transaction of Businem
under Union Territories Act, 1983

5458, Bhri Sequeira: Will the
Minister of Home Affalrs be pleased
to refer to the reply given to Un-
starred Question No, 2363 on the 14th
June, 1887, and state:

(a) whether it is a fact that the
TRules for the more convenient trans-

in each of the Union Territories

have not been published anywhere;
and

{b) if s0, whether on re-considera-

The Depuily Minister in the BMinis-
try of Heme Afiatrs (Bbel K B.
Ramaswamy): (a) Yes, Bir

Shri 8, Kundu (Balasore): I call
the attention of the Minister of
Defence to the following matter of
urgent public importance and request
that he may make a statement there-
on:

The reported movement of a
Chinese  armed  division
specuslised in mbotage acti-
vities on Bbutan and Sikkim
borders,

The Minister of Defemcs (Bhrd

has moved a Divislon specialised in

neighbours is a continuing one.

As 1 had indicated 1n a statement
made by me on the floor of the House
on 16th June, 1967 in response to &
Calling Atfention Notice, Chinese
forces have for a Iong time now been
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ernment stand by that statement,

Skri ¥, Venkatasubbaiahk (Nandyal):
‘What about Sikkim?

Shri Swaran Singh; About Sikkim,
I have already on an earlier occasion
clarfied the position, that we have
ireaty obligations with regard to the
defence of Sikkim,

Shri Hem Barua (Mangaldai): There
have appeared reports about concen-
trations on the S:kkim border also.

Shri 8, Egndu: Ths is a very im-
portant question. There 1s radio and
press propaganda, and there are at-
tempts by the Chinese to sabotage the
internal defence of certain countries
of Asis, which have assumed a siuster
significance partioularly when Mao
saying that

Chinese are spreading
Bhutan, The hon. Minister gays
have got no information from the
Bhutan Government, Under the

?
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JULY 13, 1007

on Bhatan-Sikice
berdars (CA.)

iraad

sssurance, but we were caught un-
Warsd.

Mr, Speaker: This is exactly a
speech.

Shri 8. Kundu: My question
this, Let the hon. Minister now
definitely ascertain, and report to the
House at the earliest possible date,
from his own sources whether the
apprehension caused by fhe report in
the press among the public it true or
not.

Shri Swaran Singh: Apprehension
in the minds of Chuna's neighbouring
countries 1s understandable, and the

ders gre a matter of grave concern
to us and to other countries. This
13 the information that was specifical-
1y asked, about the movement of &
particular dwision on the Bhutanese
and Sikkimese border, and I have
tried to trace the origin of this re-
port, and I have mentioned in my
statement the origin of this report
Under our treaty obligations, the re-

g §
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they always are very co-operative
and give information t0 us. And
this was & way ‘of maying thit 3o far
the Bhutanese Government them.
selves have not got "any information,
otherwise they will pass that infor-
mation to us.

sft vt v (qd) : wsaw wgy,
1862 ¥ W7 & e & far ¥ Tav
aw v @ fs wowre W ot
wT A T ¥ A waew @& own
oy v e fe W g W
N 3T o e & wg el g ¥ faelr
§ ®@ B T T w9 ¥ 9 qg q@T
¥t ¢ afz ag-ugt & O v ww gow
& q¢ WA ] ¥ WX W@ HTHIT F
wrE et av fadw sorrerg ay oo e
¥ ®g gORTT ¥ |19 ¥ worg-miaw
o a7, werfear qrat ag w) q@rr
wfgd, et femr Nt ST I i w1
T FTH 5 ¥ AL F wrrag) w0
wifgdr |
Shri Swaran Singh: According to
my mformation, no special contact
has been established with the Soviet

Government to ascertain or to verify
the correctness of this information.

borders (C.A.)

Japanese language which gave this
news. He should know that.

Bhri M, L. Sondhi (New Delhi): In
1982 to those who have analysed this
situation, it appeared that there was
not enough military and political co-
ordination in the Government
India. In asking a question I
just by way of preface say that
in Burma, Nepal and the whole
South Asia, we find that the Chinese
have come out of their previous
cautious and flexible policy and it
seems that Mao's struggle against
those whom he regards ag revisionists
18 entering a decimve phase. The
question 13 about the help and aid
which this particular wurmit of the
Chinese armed forces which is specia-
lising in sabotage activities may give,
Will the hon. Mimster tell yus the steps
he 13 going to take to prevent guid-
ence and help reaching the revolu-
tionary groups or groups believing

I
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on Adjournment Motions
borders (C.A.) Ruling

[Sbri Nath Pai}

hu duty to check the authenticity of nervous and are out to proclaim that

this news and (b) may I know whe- not being supported

ther, as is referred to in the call at- m by the

are about to create mmilar Viet-nams
»n India, Burma and this 13 only the

cat’'s paw?

of Chinese troops or any wunusual
movement across the Sikkim border.
About Bhutan 1 have little to add to
what ] have already said. I have
mentioned that 1 shall investigate it
further. . (Interruptions). ..and M
there 13 any further development, I
shall inform the House It is true

Skri 8. M. Banerjee (Kanpur): They
are afraid of you!

In the present Rules of Procedure and
Conduct of Business in Lok Sabha
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I beg to lay on the Table a copy of
the Annual Report of the Rehabilita-
tion Industries Corporation Limited,
Calcutta, for the year 1965-668 along
with the Audited Accounts and the

clause (1) of section 61SA of the
Companies Act, 1856 |Placed in Lib-
rary, See No LT-900/67].

Raworr of CoMMISSION oF INQUIRY re
COLLAPSE OF THREE HOUSES IN DILX

whenever such g report is Iaid on th
taken

D.G. (Min. of 11334
Food Agrl. ete.

we shall definitely come before the
House and report.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Emgere Ruroxt

ghri Khadilkar (Khed): 1 beg to
present the Eighth Report of the
Committee on Private Members' Bille
and Resolutions.

1257} hme.
DEMANDS FOR GRANTS—Contd,
MuesTay or Fooo, AarrcutTuns, CoM-

MUNTTY DrvELoPMENT AND Co-OPERA-
TION—Contd,

Mr, Speaker: Yesterday, we had
taken 1 hour 35 minutes on the De-
mands for Grants under this Minis-

§
s
E
i

journ. So, instead of beginning the
debate now, we shall begin it after
lunch.

1258 brs.

Lunch tsll Fourteen of the Clock.

The Lok Sabha re-assembled after
lunch at Four Minutes Past, Fourteen
of the Clock.

[Mr. DerUTY-SPEAXIR in the Chair]
DEMAND FOR GRANTS—contd.

: I
mwg, & gv (v ghreewc damew
#t WY wtwr § 3 o7 by v ¥ ol

wngw i
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[ e arg)

tw fowawr & fas wor gq &
e T s ww & Dy wr awrr
¥ F9T 99 8 o)X ¥ W wpw
1w ¥ o o ot frowemdt &
o Wt e & W 6 af o
o fipgarr #t awa A A @
RTIEFHTFo JNFT AT AgE S
N Tnaim w3 Facia Y,
T AT WA g & I o iy
¥ o« firgeam wranz gt @Y 7 190350
¥ A gy WA ®Y 1€ fs
¥ ey frwre & ooy @ Wt
w1 W xFpa foar A ) afew &
Tg AT § TAg T ¥ M & A
fo & % ot qF &, s g i ww
For< ¥t § o w7 gamar owd i ot
*O ¥ wrvawar § 1 0w a g
& e =T #), foe ¥ owde fem
o § xw anr & foad o & aft
e wfed fe or feelt w ot €
afew Tg @ v ¥ ov€ o iy
fe 0 sgw fafretr # fer m &,
T gvTw ¥ g 7 ofirveny fafreft
! ¥ T 1 wroor ag § fe A cifor
T A I AR WA § oo -
WA FHIR AR AT § A argd Ay
w § Ardm 2ot w1 ¢ 1 o ¥ g
faer [equ & i QR WY & ot
gt, TR ¥ o g o & o9
fraw ¥ fagt sewRw fen
| ¥ WIT W F A T e
v AT Ng ok AW d Ay A

g & wigmr Weger &
e W guet S w1 T a figg-

a3 g g g
T g e
“Twn ¥y werx w™A
oy wwdt e fer

JULY 13, 1067

Food, Agri.etc.)  11a36 -

W figegens & wee ww w1 wer
iRy egwar
o Wi HA aw e R § ) ogw By
wfeedt faeeflt 8 1 g0 &Y W T
2 & QY feafr G Y ok ¢ ) Y
T W aE o g G WY vaw
W 79T & 1 W Tw AT TTE s
§ fr sarer & ouwer Atwfogt fwd o
wd W o e at @ e
wgd W v v of Gt & e
ot gt & dwfar g g
e gn fr @ dax A
feafs & ar o § | var2r & SamEr W
wF e g an

Tt i waee WY forr st AW
qU sty §, Fuw ¥ feafa o a7
2 1w et et wr o fe sy §n
e giea Y fer § 1 ag WMo Qo
ot FQREIE v w07 qEA
fis ag o To WAT wWT & | A7 Ty WY
fe Qe s w1 gar § s
gt ¥ A A2 gU W W g ¥
& Tl & AW & wiv wgrefe
Y § 1 ot Qreridiz atww a4,
o s q2ww Afew Ay § a7 WY
= d°f v ¥ falr 1| & o wgEn
g 5 wiv fegrt ¥ ff =Y 3=
v § fr ag w9 A W oW Wy
w12 AT RY 1 7g $rE oW ¥ ey aret
o Aff 1 AW wY o g frady
¢ T it e e § w Iw Ry
a7 &t W st et §Loow
g7y &t fis guige A sroweT G
NiNwhRw t W« ww four
o} & friew wow g g
Fe arx srsrORte gy ot o firer
vt §F ag e @ vk &1 Aol wTve-
wre Wt it fow ot &1 oy 3600w
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ex g ot ¥ ) W W e W
wen @ A s & fod off faw
oft €1 IT ¥ o ot T ¥ fad
7w dw e ¥ wngw Tt ¥
AfET g7 aOF T ST g T OR ¥
axr€ § e 4 Sesta B aew
ara fear ar @ 1 g e e
qiferrs 3 garh grd W g 1 W
¥ AT 78 & T W AN € T
g e ] A & { fadgw s
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Sarl N, B, Patll (Bhir); Spoke in
Marathi®,
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*The Member did mot furnish a tramdlation of his speech in Mindt or-

English,
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adeption of machinery and technolo-
gical inventions 1n farming,

& TRt  increasing application of scientfic and
(R technological methods to agriculture;
LU L

Wﬁm*aiﬁwt‘;‘: agricultural education, heavy use of
o §

fertilisers;

o ke &vitw & mechamsation, ymproved varietics of

crops and livestocks, better mm
better irrigation and drainage,

o ag & fe 20 methods of controlmg weeds and

T ¥ N1 T M pests  Implementation  of research

o A @& ew result n forming
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that we
would get 1 1966-87, 80 million tons.
fourth Five Year Plan is 120 mulhon
tons. That 15, we shall have to pro-
duce six millon tons more per
annum, But in the case of our agn-
culture, only a stepmotherly atten-
tion 15 given, The third Five Ycar
Plan lad stress on sgriculture, but
plan priority 15 not observed by the
States Once they go to the States,
the plan priority 13 shelved and thus
the planning papers became only a
farce.
In 1964, our income was

nationa]
Rs. 16,630 crores. We got from agri-
culture Rs. 7462 crores, that 1s, near-
ly half. Yet, we spent only 10 per
For agricultural
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Now, we have 25 river valley pro-
jects and the catchment area 18 3 lakh
square nules It 1s not of my work-
ing but the figure 1s suppled by our
experts. In June 1884 I was in Sri-
nagar to attend the soil conservation
meeting going on there 1 do not
know whether my hon. friend, Shri
Shinde, was there or not then Shri
Dasappa was presiding over it 1
was the only speaker from amongst
Members of Parlament because other

1 no time and we will have
ng {irrigation, They @emanded
Rs, 363 crores for that. Here I have
that Lterature. It was supplied there

JULY 12, 1087

Food, Agri. ete.} prabo

smal] room sit who tHink they know
everything and they do not grant the
money. What will these people do?
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[Shri H. P. Chatterjee]

Club” of 3 LC.& men. What do they
know? Why not change LAS. into
Indian Agriculture Service? Let us
have technical men; let us link labo-
ratories to flelds and let us all go to
villages and create proper enthu-
s1esm,

What about price factor? I com-
pare here U.K. and India. For India,
a tonne of ammonium sulphate costs
Rs. 1752 whereas in UK, ita price is
only Rs, 671, In India, single super-

15 Rs. 1519 per tonne
whereas in UK. it is Rs. 552; sulphate
of potassium 1n Incha is Rs. 829 per
tonne whereas in UK, 1t 15 Rs, 628!

muriate of potassium in India 18
Rs. 819 whereas 1n UK it is Rs. 500
‘Wherever you go, this is the thing
that 15 going on,

The less saxd about cattle breeding
the better 1 thought of speaking on
it because they give us organic
manure to the extent of 400 mullion
tonnes of cowdung annually which
we burn and which 15 equvalent to
60 million tonnes of firewood. Why
not save this? Without this organic
manure, you cannot doanything rou
have destroyed the forests, and all
the humus which can preserve water
and mineral matter just like a blot-
ting paper has gone, They can keep
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does not have the option to buy
food from anywhere nor you

supply them that You have the bird
in the cage and kll 1t like that; you
would not be able to take charge of it
in thus manner. I do not mind Ben-
gal's paddy going to Bihar or any-
where. As a matter of fact I found
district; there is a
substitute food; they use grams and
other pulses during the ban period
but thig time they are all exported
away to Maharashtra, There should
be free trade throughout India. Black-
market prices should be controlled
Also merchants should be controlled,
but not ke this., Just because the
duck is laying golden eggs. you
should not open its belly and lull it.
Do not kill the merchants, Procure-

is one; you should not divide it.

1 thank you for having given me
the opportunity,
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oft §o WYo WNW (ATHAT) : TW-
= TEad, w7 §iw seeg 6
W Wit ¢ Saer e s & fag &
e g 1 e grfeer @ ¥ W
WX WAR 9T JeWE & T, E@e
wgfia wr gy T W Ot 0
affy Frer § @ g FE AT faar
Ty | gy Ay IwH g wTRaTt WY
i g€ 1 fe @ are g T
T F gawt wEfiraa &) AW W
w ey mar sitewraEAl 97, wREY 9%
meT & e e W w1 far
TOET efraT qg gem fin HEd vy
T¥AT ¥ oW ¥ g anfaT Wi
s w v e wEge 3 W
YA ag ag fear e qu & Fo@ §
vy afpvdet ¥ fog, sgrer AT @i
YT I 3 gy | TER AT 5O
aweug Ju 5T € 1§ Ay Farafy wifner
gt wifig o, Seoft wiferer o frerfiedr
3 ot e o oo & afr gl 1w
whfr Fwrdi For & qowr T W
w1 2o oy s & wrwdy F o ot
g € ay & 6 wmw § 1 @ oA
o & awd ¥ age ey g &
T Tew & wor fw e § Wi e
o e § 1 gt T el ol

fowwm g ¥ &
wrardy % e @y & 9w waw @

T ww Ay Ty qRm | e
T g W s wrr W aee
w1 Arerc o o § 1 ok frg g
¥ gu v e Y e ¥
¥ & o arw ad ww frefadr & wgm

i EmFm I ¥
et & o demr ¥ wgr fre? g ¥
IYTEGE AT 1964-65 ¥ dAver ¥
& 3T 13, 6 feew df w1 gw,
wrefomr ¥ 13, 8, wi=rgAT ¥ 18. 6,
wifoe % 17,7, Mectew ¥ 47.1
o fegem & 7 3 feew W
dar gur § 1+ & xaw e qg gur
fir fipger Sftwewt & Aord & aEw
¥ amad % g o aoeTET ERt
¥ e & g frow g 1 @R
7 qUE QA A AN W g
T T o derare W @k & fag
R EeT § oy S wrfyg | oz o
foamaft waer o wff & wear AN W
iy wTe qgt @3 g € W@
Ffrft raw S P sgat =
arr w5y &) Afew ot aw waw
ar & ag dwwr wifgr | & awwar
£ fe v % Qo1 gr gt @ gt
qT gw A @ § fF |/ B
firer ¢ g% Srewwr B g wiigw
T wrgT amr & arx Tav ff gy
g o gw W A §) gw wfor
yag s €, ww YWy Yo g
¥ ol W wawmy § ok e
wimx § soror ¥ fag ) @y Wy ¥
w1
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il fearddz, aresveinlr fegrd-
dz §, fore) xn Ot W apdie
w7 wrw fiear ar wwar §, v ¥ o
wre Y & asz wo ¥ At ¥ agiene
W W fer W WR W A
AT fir AT & wrE & et
w w77 § wwar & R W et Q2
waTar Far ww vy O At aff qraf e

Foe aw oy § fe gk oyt W
&Y AEd age | e a¢ orfrfr
oy ot § &y g atewr ¥ ag swfier
iy gt e
firemt o o w7 & o fad & e
T ET AT TECFAY wrfigd anfs fearat
N weg A o 4 TOF Y A

o frew oY qavewl @ 2w ¥ 1w
o alet & ot ¥ fewrr wlar w3
I X TG wTH T A W fee
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o O § Tg A AT TAAHE w7

fe sz & sfewt, ag wiw
gfyafadt sw g1 %

g agey o 3T e
F qfwewt & grew A wiolt oy fisar
{ Afwa o ¥t oY Wi smar Wy
o oo &1 w@ AT ¥ afaw wr
W FaTT WgTaT wrAr wifed mfw aut
® oY Y et o @@ | vl Ay
& rft ¥ wag a6 ff arnft i
ey feami &t oy s/ g
Tr W a¥r qAfree Freral & Fd
aane ¥ tewre W@ ¥ fodt g @
wwer § fe wwr witt amdt wfyd, =%

o ¥ W Wi fya whd
W Ay warr 8 dqarc ¥ awe
W Wit ware # denere w3, waT
a7 2t R mar e wg ARy

furer gy TR § fe aoR
W averd w1 e fear

et wesht arf (Few): FumTw
wgra, § ow am wpm wht g
aw¥ ¥ feewa @ wry e
& ¥ agada st § Afwa
ﬂ*i!ﬂﬁﬁﬁ#ﬂmw’
376 A fardr sihver Zar wifgd

TR WPAW:  QrIET AT WY &,
sy wriar |

Shrimati Mohinder Kaur (Patiala):
I nise to support the demands of the
ministry.

The cut motions tabled by the
friends opposite show the gravity of
the situation. It also showg that this
13 a subject which cuts across party
lines and marrow alignments. This is
a subject which is of vital importance
to this country, attanment of self-
sufficiency in food, and we are all
concerned with it. At the recent
Chief Ministers' conference, as I was
reading through the conclusions, soms
very parctical suggestions emerged,
and I do hope they will not remain
only on paper, but Government will
implement them.

Shri P, Venkatasubbalay (Nan-
dyal): The treasury benches are
empty, there Is no minister here.

Shri M. N, Reddy (Nizmmabad):
The discussion is on demands for
grants of the Food Ministry, and the
concerned Cazbinst Minister or the
Minister of State is not present.
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3r. Deputy-Speaker: The Cablmet
Migister and MBnister of Stale wmoe
toth present just now, they must have
gone for tea.

Sk M, N, Reddy: They were pre-
sent just now, but they are not pre-
sent now.

Mr. Deputy-Speaker: I shall see
that they come back soon. We should

not waste time.

The Deputy Minister in the Depart-
ment of Parlismentary Affalrs (Shrl
R. L. Chaturvedi): They will return
within five or six minutes.

Shrimati Mohinder Ksur: For ins-
tance, one suggestion that they have
made 15 that a simplified, unified cre-
dit structure should be evolved in the
country. The credit structure for the
farmers, as you know, is a very cum-
brous one. Perhaps you are aware
that if a small farmer wants credit
from the Government, it takes g mim-
mum of six months to one year to
get it First you have to go to the
patwari because you have to take the
khasre number. It 1s almost Lke
pledging the land to the Government,
and he i1s given a loan against that.
From the patwan, it has to be endors-
ed by the village level worker. From
there it goes to the Tahsilder for en-

JULY 13, 1087

varying
{rom 9 1o 12 per cent, while for indua-
trial development, loans are made
available at ; rate of 3 per cent, sumple
interest. I do not now why this glar-
ing diserimuination is made between
farmers and industnalsts I want to
come back to irrigation. In this coun-
try we want to go in for high yiald-
ing vaneties. Irrigation 13 an im-
portant factor. Without irrigation we

spent Rs 700 crores on minor irriga-
tion in the last three plans. I strong-
ly urge that the present budget pro-
vision under this head should be in-
creased by fifty per cent  Unless we
give more money and provide more
faciities to the farmers by way of
minor irrgation projects, we cannot
go in for this programme. You are
aware that these pigh yielding varie-
ties could be grown only on wet land
because a lot of fertiliser has to be
used. I have also said before that
loans should be made available to
the farmers owning two or three acres
of lands.
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stagnation. I shail substantiaste my
argument. I have spoken before in
4his House and T want to draw the
attention of thig hon House to & re-

the major mmpedmnents, one of the
causes responsible for stagnation 1n
agnculture was the 1mplementation of
land reforms. When I say so, I also
know that there 1s something which
we ought to do We should stop the
fragmentation of holdings. We have
no law to prevent fragmentation at a
certain stage; so 1t keeps on going and
the holdings are getting smaller and
smaller and at a cerlmn poimnt 1t be-
comes uneconomuc If we do not pay
proper attention to this problem, a
time will come when the entire
agncultural land in the country would
become uneconomuc holding Serious
thought should be gaven to this prob-
lJem Secondly, about the speedy um-
plementation of the land reform
policy, I have to say this They say
gve the land to the landless. Agn-
culture 1s also like any other profes-
sion You should have the aptitude,
the feel for the land. Every landless
labourer cannot become an agncultu=-
nst You cannot just take a thou-

it T A qree ¢ (aTaa)
oY & qre et i & ?

e sfipre Wt . W weR
amr ¥ 7

o T ¥ qrn . w9 ¥ fE
wane ¥ | ag ore agr & ot ag T
g1

Mr. Deputy-Speaker: You continue;
1gnore interventions from there

Shrimati Mohinder Eaur; What I
was saying 1s that when surplus land
15 allotted ‘o the landless, it should
be an economuc unit, that should be
taken into account, It should not be
just a couple of acres 1i should be
an economic umt, where a family can
depend for its hivelhood It should
he an economic proposi‘ion and not
1ust a couple ot scres

tain points I fully endorse what he
said when he talked about soil conser-
vation, and erosmon of sal. I fully

1 know I am going to tread on deli-
cate ground here I do not know why
the Government hsve adopted this
policy of zonal system; closing the
barmers Thus 13 on¢ country, I am
not in a position to speak about other
States, but speaking of my own home
State, I want to tell you that this is a
chsastrous policy that we have adopt-
ed. I will tell you that a glut has
heen created in the market, there was
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[Sbrimati Mohinder Kaur]
is not allowed to go directly to pro~  (ourse, there was a2 time when we
the wheat 10

1 also want to draw your attention
to the fact that wheat prices have
been fixed for Punjab The price of
<oarse grain s much higher than that
vt wheat in Punjab, whether it 1s
bajra, maize, jawar or cotton seed
Look at the price chart It 1s very
much higher than wheat. I am not
exaggerating. What 1 am telling
you is a mere fact As a result of
that, the wheat 15 being fed to cattle,
as cattle-feed, because it is the lowest
I certainly feel that something ought
to be done gbout it I just want two
or three minutey more, Sir Some-
thing should be done about it, because,
after all, this is one country, and the
people acroes, in Bihar, Uttar Pradesh
and in so many other partg of the
<ountry are almost on the verge of
starvation, and this 1s mainly because
we have narrow, outloock we have
closed the barners. The barriers
should e removed; we must not close
the barriers It 15 a very very wrong
iung, and ] request that serious note
hould be taken about it.

I will tell you another thing About
two months ago, when the Punjab
Government came into the zonal sys-
tem, I wrote to  the Chief Minister,
when the price was fixei for wheat
I hold the Chief Muruster in very high
esteem; he 15 a personal friend He
was gracious enough to reply to my
Jetter; he took about =mix to seven
weeky to reply to my letter. In that
letter he said that he had not only
to take care of the interests of the
producer but the interests of the con-
sumer also. This was his reply; it was
not adminusirative approach, This was
the reply I do not know what it
was based upon, because Punjab's
economy depends on agnculture. In
Punjab, 80 per cent of the people live
©on land: 1t has & village economy. Of

were proud of our industries, but »
8 result of the reorganisation of Pun~
Jab, all our industries went to Haryana.
1 wish them all luck. But the indus-
tries have gone out. There was a gum
of about Rs, 300 crores capital which
had been invested 1n the ndustries
in Punjab; there was a great indus-
trial development; an industrial belt
was there comprising Faridabad, Sone.
pat and nearby areas Secondly, on
account of the Indo-Pakistan conflict
also, the industrialists from the border
districts of Punjab, where there were
sume big industries, have pulled out
vecause of jnsecure conditions; and
row, we only depend upon agriculture
and our economy 1is based on agricul-
ture Therefore, to say that the in-
terests of the consumer has to be tak-
en 1nto account 1s not a logical argu-
ment. I am afrud I do not know
what is meant by it

1 was reacing with great interest
the proceedings of the Chicf Ministers’
conference wWhich has just ended in
Dellu It was reported in the press
that the Chief Minister of Himachal
Pradesh Dr. Y. S Parmar, said that
if this attitude persists, they would
cut down all the forests and start
going in for food production in a big
Wwav because they have ro other op-
tion He. also sad that the result will
be soil efosion and Bhakra into which
we have sunk crores and crores, with
be silted This 13 a8 narrow mndel
policy. I do feel that something ought
to be done and the whole policy sught
to be reviewed
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oft Wit my ¢ (FAR) ¢ wT
wgwifear wYe arsperfos fewre daee
o ot waz 3 wegy TN E 7 W
gehe: faw wodr & forg & T gor g 1
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gamaw § 1 afew gafa fs wror At feafa
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wer§ Y & Forg T oy At & Wy W
i, g ey W Xl ¥
mfew 7@, MAAHT T qudy

wifty fwrz w¢ go o qat § ot
N o

7g o feafir 8, ag faemae & g
T W o g, gfar o e
IH X §O g W ¥W ¥ A § o}
ghry oY Qo 2w & vz AT £
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% qg oftfe wgt o ff W et g
e Y wx ¥ sfofeme®t e ¥
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[SearMATT LAKSHMIKANTHAMMA in

the Chair],

# wyeft dve oY v & syAT A wiger
£ 1 fiee & wgan sty § i gy ot
oY g} aveT A W OEY 9T W
Y v gawi Y ew arwrw) & fere fadelt
o< favieeger v+ Wit §9 o W
ferar st & wgn o7 fr foes qoaced
¥ wiey f vy a9 ¥ ufe fdwrax
gt g sgm g fw
ot wafw FaYay o sOw 39 W
wers wrleer ¥ o fadwi & waTm
Wtﬂtux'{lﬁtm :m%

¥ fy vy & 1 gt oyt Feufr Y &
fvmwtﬂlwﬁt | o
fawr 4 O X E & M AW
¥ & any vagieer ot § s feoiner
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ot § | XY are-ame e R €1 gk
ot oy ot & otk w ¥ el
¥ gwen o @ wé § witf ol
*rfick Ot T QY 198 =R W
forw ¢w w10 & = O W@ E 1 qfw
woer 7t faw g1 & ow ¥ qg g
der g€ & 1 g swfaw ot § 1 End
3w ¥ 75 tawe swardy @t iy
w0t § 1 v Iuw arg aftw A
T wT ¥ Aeam A §, vk o dar
aff § oY sreant ¥ dare wr= faw wf
wwar § 1 xufoy st W0 w1 Fw
der g amar §, sl w72 & wwe du
& amar & o et gEa At 7 fas
TR E s sz dm R ¢y
% 3% frw aifas e T X § o
gl 75 ¥ wim & e fred
g A xog ¥ Tk ana o feolt aft
o L1 § garh oy A wt
gweny § Ay wwe & q ok § woawh

u’t‘(ﬂﬁﬂ‘l%sﬂwtw
¥ ot €Y | 37 T ¥ waw Y O
forre % fog wiw = e @t #Y dara
g Iy § oY w7 4¥ W A dwe uW
ftr & fag wuit awar Y s e
arqar, ¥ faw wredt 7 seer
T Yy wia N R eR gl €
forr w1 @ & 1 won WK ofn
= w § e ol T oed
adt @, Wit o el SR
oR-eR {wT Ak WAy
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oy et or @t & | 9§ T
& s g gt | dw & AT WY
Wt gra et ) e g T A
wafs wEeRET WK W
fodw¥ ¥ o1 wx avomf wr T S
¥ F 1w fggem & fog gfn
W e Wit S gur A @ L R
T wrrE AT ¥ grea &, T ot
oy wifwer & ooty A ferzar o TET R
ag aF A @1 &1 o & wdeafant
Y 7% v oy At § i Pzt ¥ amn
¥ 7'y ofe wrw ¥ 3w ¥ o fder &
Fef ) &% | e 201 & A AT
&Y 27 %Y Farer At @ 1 9 ) wn ot
2 fir mifers e o1 2 ag T AR o
qU @ TR E WRTE RN I AE &
o e € faw o §
#ifa $ & woy af @ Tor w9t wwAT)
Fafd @ &

T T & garL W aw ff gER
*Y ary Yo it & At w72 } fi TR
HiawmrNAM QP 1 I
TR gH owoA ww ¥ el o F
T gy ¢ dfergw o€ Ay
T AN ; @ EFERY gArAAR A
awmegd H ¢ g Efe
qafrary € oAt § O 59 Y ure T
itfr & sreTe O W, o ¥ T
afe o2 st st o) oY saferra
qaft oY T & @ ) afgh aR 8 g
qTRAYY Ty A o & g v g fw
& safierrr weafer & qorcr §, safiwrrer
gogfer ¥Y ofewar o a2 § v §
¥ 97 ¥ 2awn wifgd fe sy
W & wr-wa g arE FA0y of@Te N
R < faner g & ar qrar i AT
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i, oY g el y, s syfven
axfo gr ik are mf vy € 8, & Rorsfer
g, s ¥rsafwnmy wefe o e
AT AT Y g § ¢ Ty o oy e
g s & wwafer & g Y ds 1 W T
o afFa) oY, zrerr o fagame w
g faw ¢, ot swfwrrn i
¥ gt firgeamr it tg ond, anff karw
7Ty weafey dfra grame | a9 o
Y & et Y s, et e o,
o § gy dzwet w1 favm wox dfe
w§ g T, WY 90 &Y v ¥ fax
¥ g @rd, 9t GEEAT w7 wr ¥ for
w# §Y g A gmA OF & e e
AECE LR EE CLd i 1l
Tg T 30 AT AT FA T MEE A §
AME, sAN @RI AT | W
W& &1 Wt At & 1 & gwar g
o ff Aifa gt fer W) ab @
TEW wew ww @ &) W) o gE
Mgy fnegardfs
et & e eAfe i R} § ok
Tg wAt A wz¥ 2 fv wrfenfedt ¥
7wt W ey o g fay )
T EH AW ¥ I F7T W AT I qOE
T A aEX § ? wo o wfgr fw
fo & q o1 AEY & BT B wg o
2

ag oF It qarr @ 1 9y TR
arar Y &1 @R AT zAw A e
MNEry xR fmiaw v
¥ grg Wt §, a3-72 woaT WY g, ot fiy
TR WA aE TN Negag |
o & wrfes A A5 § ITHT e W
forar arar & o wrew zw & ot WY
R ErArT L F wgy §
fis &% & w9 wr orary o mew ot ¥
BroiET #1 aww 0 yre v go fer
v feid @ i oft e st e e
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oty §, A opsfrere §, ot et vy e ¥
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TF oxw iy Wil d§ W9
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o 17 far A A &, gETI¥ I
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= §, Tt mfe AwT e @Ar et
36 I vQ 2, Ygaa w4 ) AfwA
I ¥ wfgww & seY ol &t &0
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16 hrs.

WX yravawar g aa w1 g fw
wrHR & SYfaw wEr Y g fwar smo
TREATEY w1 FAT WIT FE F A
i w1 e s e A
wRAY &7 aomar gur &, ¥few 3w ¥ wg-
ar oY fmrT Y oy wfeer< § fe warc
w1 w9 ¥} wfer a1 | o€ AT W,
1K 9 oY e v ¥ fag o,
oY wg WY ¥ v vW W qEE W<
wwar § 1 ag vt ¥ v o@r &
o e figgen ¥ wiar | gr ot
feamr & @r ¥t et A AR @-
WAt o7 qerer w37 | yfewy e
S d gt v T wfawrc fear &1
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faxr vt st 2uat fow 8, ST P o
¥ R WA wifgy | W % gy Ar
Y T gwr o 8T ¥ wnt ¥ e
MY EHAT | T AT W W T wraT,
ST A YT W AT, AWy T
& I w7 wyrawr &3, d91 fwgw
fwar § 1 Afew g7 N7 WK\
¥ 4% ¥ 3¢ § fommT W1 TR A
&, 3w oy Igmw T O B, &b w
izt

# wmger g e 2w A7 AT WA
& far =y wier aark ¥ fo ag oy
g fw gara7 s77y A wardr W ¥w
qw 1 w7 qm &7 TE fewal
O T e g A A e
foear sn% | S weT FeET F amTA
W, dF gW YW ¥1 q_AWA |
e g7 ww f@w 7 dwx
A FL AU AT F WL A wL Iew
feam ®) il g WA T T AT
FW ¥Y WEg w1\

g7 aF fawr 1 Ty § ey
g mat &Y e R Y W
W ¥ I * wgfwgy § Gw A4
fer 1 =t fau fewr fawrr &
adt % wfr-wedtg @ | f IEE
T et of 1 www § e qfw
fa=rt e & oeg-wEl O fadiew
¢ o fau 37 # sfaqaw =< W
AA A T wmr {0 & e g
fir am avs oF Wiy fore o g
fa=ft wx foer wY oot @et ¥
&1 T &1 e it i w5 Afir-
e WX W At Y A § Ay ay
wny Y f ar femr q )

g WO W 20, dwex 2,
arar w0 afew ot ) a3,
fawrf # swegr ofr S0 o ¥
X WX ¥ B Iy o ot
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try of Fonod, Agriculture,
Development and Cooperation (Bhri
Ampambih SBhinde): Madam Chair-

man, I am thankful to you for allow-
ing me to mtervene in this debate. A
number of hon. Members have partici-
pated in thus debate, About 13
speakers have preceded me and a
number of useful suggestions have
been made from all sides of the
House.

I must say that the tone of the
debate and the sincenty with which
the Members have spoken has really
impressed me. I may not agree with
all the views expressed by the Mem-
bers But I must say that from ail
sides of the House a concern has been
expressed about our agricultural pro-
duction and a number of useful sug-
gestions have been made in this regard,

Before 1 go into some of the major
issues rawsed in this debate, ] would
like to refer to some of the suggestions
and points raised by the Members
Shr; Yajnag Datt Sharma—I think he
it not here—raised a very important
point that food problem, agricultural
problem, should be treated as a
national problem and that 1t should
be treated above party politics
I think, he has expressed the
true sentiments of this House gs well
as of the whole country. I am thank-
ful to hum for saying this. I wish
party differences do not come 1 solv-
ing our food problem and agricultural
problem

Then, Shri Randhir Singh—he 1s
also not here—made a suggestion
about the crop insurance. This sub-
ject 15 being debated for qute some-
time, I may inform the House that
some active steps have recently been
taken in this regard. A Bill has been
drafied and has been circulated to
State Governments and as soon as the
comments and the observations of the
State Governments are avallable, we
shall introduce the Bill in this House.
We are very anxious that, if possible,
the Bill i{s introduced and passed in
the current session of Parliament.
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An Hom. Member: If possible.

Shri Annamhid Shinde: Once we
introduced the Bill we shall be in the
hands of the hon. Members,

Shri Ram Kishan made a number of
valid points in his speech., He refer-
red to self-sufficiency, price policy and
other things. He raised one very
important point that agriculture should
be treated as an industry. I appre-
ciate his sincerity 1n giving importance
to agriculture The thinking of the
Government also on this point has
been on eimilar lines. Unless we look
into the economics of agriculture, un-
less we give adequate importance to
price policy that is to be followed in
regard to agricultural commodities, 1
do not think 1t will be possible for us
to solve the problem of agricultural
production. 1 very much appreciate
the suggestion made Jy Shri Ram
Kishan n this regard.

Shr H. P. Chatlerjee, a very semor
Member of this House he has a lot of
experience; I have all respect for
him—spoke with some feehng and he
referred to s0il and water conserva-
tion 1 know this 1s of great impor-
tance b less we ¢ ve gur
so1l, unless afforestation measures are
taken, I do not think it would be pos-
sible for us to have an integrated
development of agriculture Soil con-
servation and afforestation gocupy a
pivota] position in the development of
agriculture, I may say for the infor-
mation of Shri Chatterjee that during
the Third Five Year Plan, we had
tried to have s;il conservation and
afforestation on about 10 million acres
under the State Plan and about 7 lakh
acres under Central Plan Similarly,
about reclamation of ravines, about
36,000 actes of land were reclaimed in
the ravines and about 100,000 scres of
alkaline land had also heen reclaimed.
16 million acres of lands have
been brought conservation
farming measures, and for the coming
years, we arg having a still larger
plan for soll conservation
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Mr. Chatterjee also referred to the
Indian Agricultural Service, I think,
he made a very important point about
this Government have realived the
importance of this because unless agri-
cultural services are raised to the
leve] of the other services unless they
are given due importance in our admi-
nistrative set-up, 1t will not be possible
for us to have the proper status of
agriculture recognised in our national
That is why, the Government
of India has taken the decision to
form an Indian Agricultural Service
and active steps are being taken to
implement this decision.

I was glad to find that a number
of members referred to the high-
Yielding varietiey programme; a num-
ber of suggestions were made and a
number of words appreciating the pro-
gramme were said on the floor of this
House But some members also ex-
pressed some doubts about this pro-
gramme Particularly, Shri Sharma
expressed some doubts about this pro-
gramme I wish to dwell on this sub-
Ject at length, but before going to
that subject, I would like to mention
this

The last two years were the most
dificult years from the point of view
of agriculture If I may say s0, eyen
the notoiious Bengal Famine year
pales nto insignificance 1f we take into
consideration the calamitous effect the
last year's drought had on our agri-
cultural production 1 was just look-
ing into the figures of production that
we had m 1940-41 and 1941-42, {e,
Just before the Bengal Famine; there,
the fall in production was 14 lakh
tonnes, But, if the similar production
Bgures of Bihar are looked into, we
will find that there hag been a steep
fall 1n production; from 75 lakh tonnes
in 1964-85 the produetion in Bihar
came down to 68 lakh tonnes in 1965-
86, and again from 69 lakh tonnes,
came down to 45 lakh tonnes in 1966-
67. What a steep fall' It is muech
more than what we had durlng the
Benga] Famine year. Though we had
such a dificult year, hon. members
will appreciate that our people faced

=
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the hard mtuation, the difficult situa-
tion, very courageously. All the State
Governmente—Bihar, UP,, ME, and
all other State Governments—were
very generously helped by the Centre,
An hon Member raused a point about
the assistance rendered to Bihar, May
1 say for the information of the hon
Member that the largest amount that
hag been disbursed was disbursed to
assist Buhar in Sghting the drought
conditions, 1n helping Bihar in their
agricultural produchion programmes.
For instance, during the last year, and
during the last few months, the total
amount that has been given to Bihar
s about Rs 67 crores; for Gujarat, it
is Rs 44 crores; for Madhya Pradesh,
it 18 Rs 20 crores; for Rajasthan, it is
Rs 20 crores; for West Bengal it is
Rs 12 crores; for Uttar Pradesh, it is
Rs 7 crores Thus will indicate %o
what extent the Centre has gone to
assist the State Governments in fight-
ing the drought conditions But the
more important point was the response
of the people Though the times were
very difficult, though we were passing
through a very dufficult time, the way
in which our people faced the diff-
culty should be appreciated. I must
say that the morale of the people
either in Bihar or in any other
drought-affected area, was very high,
though considerable human distress
was there, our cattle wealth also
suffered; even then, our people did not
lose the confidence They responded
well to the call of the State Govern-
ments as well ag to the call of the
Centre and they fought this danger

bravely and courageously

seed, credit, fertilser,
agricultural machinery, plant protec-
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[Shri Annszeshlb Shinde]
that amongst many countries we have
the finest human material in our rural
commuruty.

Shrl Inder J. Malhotra
Specially farmers.

Shrl Annasahip Bhinde: Yes, Our
farmers are not only intelligent and
hard-working but they respond extre-
mely well to new scienufic ideas.
That has been the experience in the
last few years.

(Jammu):

1 was recently reading a book on
agriculture in UK and I found that
though we consider UK as one of the
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Shri Aunasahib Shinde: About 128
miullion acres have been benefited by
munor irrigation during the Third
Five Year Plan,

Shri Piloo Mody (Godhra): During
the First Five Y.aar Plan?

Shri Annasahib Shinde: In the
Third Plan period alone. The in-
creasing importance we gare attach-
g to minor irrigation can be seen
from the fact that m 1086--67, we
brought under mingr irrigation alone
34 millioh acrhes. For 1067-68, we
have an ambitious plan, and outlay

to the tune of Rs. 102 crores has
been provided,
Bhri Pioo Mody: What about
water-logging?

Shri Anmasahib Shinde: A number
of things are there. He should allow
me to proceed,

oft Wb W : ¥ 20 W fagre
&7 g xfomws 9z firen W g
W ag ©F g 7 firaa wry s

Shri Annasahib Shinde: I havie in-
formation with me. I am prepared
to pass on the details to him,

Bhri D, N. Tiwary (Gopalgany):
There is one thing. Minor irriga-
tion potential created iz not serving
its purpose. They have almost dried
up.

Bhri Annssmhid Shinde: Some
wastage is necessarily involved
Bome wells dry up. But the wastage
is not very high. The utllity of minax
irrigation has been accepted by all in
this House as well as outside and 1 do
not think we should sy anything
against this programme.

Shri Sheo Narain (Basti): It is the
best scheme,

Shri Plloo Mody: Nobody is saying
anything agalmst it
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Shri Apnasabib Shinde; I was refer-
ring to the respenme of our farmers
to new ideas. I was mentioning as an
mstance the use of fertilisers., A few
years back, 1n 1981-83 we hardly uti-
lised about 25 lakh tonnes of rutro-
genous fertiliser, 0.6 lakh toms of
phosphatic fiertiiser and 0.2 lakh
tonne of postassic fertilwer. As
agawnst that this year we gre expect-
ed to use about 135 lakh tonnes of
nitrogenous fertiliser, 5§ lakhs tonnes
of phosphatic fertiliser and about 3
lakh tonnes of potassic fertiliser. By
1970.71, our plan is to use about 24
lakh tonnes of pitrogenous fertiliser,
10 lakh tonnes of phosphatic fertiliser

and about 7 lakh tonnes of potassic
fertiliser,

Shri Gadilingana Gowd (Kurnool):
In spite of so much use of fertiliger,
why 15 there so much food scarcity?

Shri Annssahib ghinde: The point I
was driving ot was that our farmers
are responding so well to new ideas
whereas even in some advanced
countries farmers, because of their
backwardness, do not use fertiliser.
But in our country the farmers are so
much enlightened that the demand for
fertiliser is going up.

Shri Piloo Mody: We all agree,
Shri Ansasahip Shinde: I was men-
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regard to agricultural Prices. Though
Government use the recommendations
of the Commussion, In many ins*ances
they go steps ahesd. For instance,
this year the Commission recommend-
ed that the procurement price of
wheat for Rajasthan, Madhya Pra-
desh, Punjab, Haryana and UP should
be between Rs. 57.5 to Rs. 655 per
guintal while actually the prices which
have been approved and at which
State Governments are procuring now
are: Rajasthan Rs. T7—85....

Sbri Somavane (Pandharpur): Abeo-
hsh that Commission.

Shri Annasahib Shinde: , ..Madhya
Pradesh Rs. 65—77, Punjab Rs. 70—
75, Haryana Rs. 70—~75 and UP Ra, §0-
B5, all per quintal,

Shri K. N. Tiwary (Bettiah): So
Government agree that the Commus-
slon’s recommendations are not scienti-
fic and realistic,

Shri Annasahib Shinde: The hon
Member may have his views on that
1 was saying that the sentiment ze-
peatedly expressed on the floor of the
House that farmers should be given g
very reasonable price, an incentive
price, 15 reciprocated by Government.

Shri Plioo Mody: Parity price.

Shri Narendsa Singh Mahida

(Anand): Can he say the same thing
about cotton?

Shri Annasahid Shinde: 1 know
there gre some problems with regard
to cotton. We can discuss it separate-
ly. Unfortunately, it is deult with by
apother Ministry, the Commerce
Ministry.

Shri Gadllingana Gowd: What are
the rates fixed by the Commission for
procuring paddy in Andhra Pradesh?

Mr, Chalrman: Since he referred to
some States, Members from other
States want to xpow about theirs.

Shri Asnssahib Shinde: Paddy pric-
es for the kharif season would be de-
termined now for Andhra. The prices-
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[Shri Annasahib Shinde]

which are now being paid in Andhra
are last year's prices. We will get fresh
reports from the Agricultural Prices
Commssion; turther, costs have gone
up during the last one year, so we
will have to take all those factors into
consideration before fixing new prices.

Shri Gadilingana Gowd: When it
was possible for you to fix for other
States, why not for Andhra also?

Shri Annasahib Shinde: I was refer-
ning to the fact that we should really
try to become self-sufficient as early
as possible. The present position is
nnt really very happy, and I quite
agree with the sentiment expressed
on the floor of the House that we have
to import food from 12,000 miles.
Even the little West Asian crisis has
createq difficulties in regard to the
availability of food This position, if
it continues, has g lot of dangerous
iraplications. The earher 1t 15 ended
the better. That is why the Govern-
ment of India has declared its inten-
tion not to have any imports from
1R70-71.

Shri Inder J. Malhotra: Don't raise
false hopes You have been saying
the same thing 80 many times in the
past. and every time you have falled

Skri Annasahib Shinde: Let us try,
it 1s worth trying I am not prepared
tc say they are false hopes This 18
bused on very sound assumptions, to
which I am going to make reference.

The main plank 1n our new ap-
pioach is the high yielding wvarety
programme, use of new genetic mate-
r1al which we are trying to popularise
among the farmers.

Sharmaji while gpeaking yes'‘srday
asked why should we think of im-
porting seed from outside or getting
ideas from outside? 1 do not think
in regard to science we should have
any sort of prejudice. We never en-
quire who invented the motor car, but
we are using it in India; we never
enquire who invented the redio, but
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countrics. Our young scientists are
doing a really good job in this respect.
1 must say that our young scientists
hive made outstanding contributions
during the last three or four years
especially which deserves to be re-
cognised by this House, and I really
ccngratulate our young scientists for
the outstanding contribution they
hzve made in developing 8 number of
new strains,

An hon Member:
employed

Shri Annasahib Shinde: They will
be employed

Many of our members have a wrong
impression that all those gre hybrid,
Wheat 15 not hybrid.

Many are un-

Shri Lobo Prabhy (Udipi): The
Minister is no doubt very pleased with
himself Let him kindly endeavour to
meet some of the eriticism of his
Ministry,

Shri Annasahib Shinde: Perhaps my
senior colleague will reply to the
other points I have no time, other-
wise 1 would have met all the points,

Shri Piloo Mody: If he intervenes
in the debate, it must not be to praise
the engineers, praise the farmer,
praise the young scientist. We want
to know about food. Soon he will be
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but this year we have also a program-
me for introducing all these various
improved seeds in an area of 18 million
acres Because of the popularity of
the programme, States have come for-
ward to have even bigger programmes
if seeds and fertilisers could be assur-
ed The per-acre yields which we are
having as a result of the adoption of
the new programme are so promusing
that they have opened up new possi-
bilities. We have to see this from two
angles, A large number of farmers in
our country are small farmers: sixty
per cent of our operational holdings
are less than five acres according to a
recent national sample survey, Because
of the high yielding varieties most of
these small holdings which we con-
sidered uneconomic previously will
cease to be 30 because we can have
4,000—-6,000 1bs yield per acre or
5.000—T7,000 1bs. per acre A small
farmer had less marketable surplus
and less left with him for rewnvest-
ment for improvement of land. With
this new possibility, the gmall holder
can hope to have a reasonable income
and a reasonable standard of living
The hon. Members of this House
should help create consciousness in the
country so that this programme be-
comes more popular

I wish to say something about the
contribution that has been made by
our scientists 1 developing these
varieties because it must be put on
record It would not have been pos-
sible to undertake this programme
without the valuable contributiop made
by the scientists. We could give im-
petus to this programme because our
cflorty were backed and supported by
the research scientists. All are now
aware of the great scientific break—
through which has recently taken
place 1n increasing the yield potential
of cur major cereals and millets,
Geneticists have destroyed the bar-
1iers to high vyields in wheat, rice,
jowar, bajra and maize. These deve-
lopments arise from the re-patterning
of the architecture of these crop plants,
50 ag to make them more efficient in
the utilisation of sunlight, water and

Food, Agri. etc.) 11298

fertiliser. The pace of progress in the
exploitation of research results would
be clear from the fact that 1t was
only during the rabi of 1963 that the
Mexican wheat was introduced in our
country or the fiist time. In 1988-87,
we have about a million acres of land
under Mexican wheat. There is pro-
bably no paralle]l in the world for
such a rapid progress in the assess-
ment, testing, multiplication and spreag
of new varieties, In wheat our scien-
tists have now produced several
selections from the material received
originally from Mexico which combine
high yield with desirable grain appear-
ance and quality. Also over 10,000
crosses have been made between the
Mexican and Indian wheats and there
are many new varieties on the
breeders’ gssembly line Seeds of some
of them such as Sona 227, Sonalike,
Kalyan 227 apd Sharbat1 Sonora are
under large scale multiplication now.
High yielding varieties of pulses and
oilseeds are also under development.
An African groundnut variety has prov-
ed to be very high yielding and, last
vear seeds of thus variety were import-
ed from Tanganyka by the National
Seeds Corporation Outstanding varie-
ties of pulses are now in an advanced
state of testing in a programme of
research initiated in 1866 with the
collaboration of the US Depariment of
Agriculture 1t 1s hoped that varieties,
agronomic practices and bacterial cul-
tures which will help to double the
average yield of mayor pulse crops
would become available next year.
Similarly, attention 15 being paid to
cotton and other commercial crops and
all-India co-ordinated research pro-
jects have been iniuated by the ICAR
in all the major crops

Now, the hon Member, Shri Lobo
Prabhu while interrupting me, said
that I was not trying to reply to some
of hi, queries. I know that the hon.
Member has altogether different views.
I do not doubt it; he may be honestly
holding those views. But I do mnot
agree with him, and I do not think the
majority of the population of this
country agrees with him on land
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reforms (Interruption) He spoke

about detentiop of big landlords The
tune of hus speech was like that.

Shri Lobo Prabhu: Please refer to
my words, not tg my tone.

& T fwn oiew : § 9T § OF
€S WY IW 9 A T E | 5T
e i et oy § 1

Shri Annasahib Shinde: I would
only say to Shri Yadav that we have
been insisting, requesting the State
Governments that they should really,
rigorously implement the land reforms.
I know that Shn Yadav's party 1s a

on the State Governments to imple-
ment the land reforms expeditiously
We will help them If any State
Government wants our assistance to
umplement the land reforms, we are
to render al] the necegsary
assistance to the State Governments,
(Interruption). Then, the hon. Mem-
ber, Shri Lobo Prabhu, raised a point
that controls mre inhibiting production,

§

He made a point that whenever con~
trols were 1 production had
gone down, I humbly differ with him,

Shri Lobo Prabhu: The figures do

Bhri Annasshipb Shinde: For in-

stance, 1n the year 1984-85, 1t was a
year of control, and the highest pro-
dustion of 89 million tonnes was
attained by us It was in the year
1964-65. Had the hon. Member's
coatention been right, then the high-
est production would not have been
attained in the year when we had
controls in Indis.

Shri Lobo Pradbhu: What about last
year when we had no control?

Shri Asnasahib Shinde: Last yoar's
comparison cannot be taken for any
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purpose, because the hon. Member
knows that the last two years were
the periods when large fracts of our
country were affected by drought, and
1 do not think we should compare the
drought years with normal years

8br Lobo Prabha: May I intervene
and say that the 1968 figures were the
relevant figures?

Shri Amnasahib Shinde: Controls
were lifted 1n the year 1952-53. The
hon Member, Shri1 Lobo Prabhu, will
kindly attend to me, becauze he in-
terrupted me. In the year 1952-53,
controls were lifted during Shri
Kidwar's period The 1ndex of produc-
tion 1n 1952-53 was 101. Then, it wens
to 119 when there was no control it
came down to 115. How can you ex-
plain 1t? It does not mean that um-
ply because the controls were thare,
production has gone down. (Inter-
ruption). In fact, the main point
which hon. Members over there wers
insisting upon is free trade The hon,
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foodgrain trade, I read an extrace
mww“” =

“The State should recognise ity
“mmlhmbﬂﬂyhm
enough food for all. We enun-
clate this here as a broad prin-
ciple, the implications of which

the
Government must be brought to
end

bear in order to achieve the
in view ...".

“Fhe Foodgraing Enquiry Committee
of 1957, with which Mr. Asoka Mehta
was associated also recommended that
there should be g progressive sociali.
sation of trade. Perhaps Mr. Lobo
Prabhu may say that Mr. Asoka Mchta
Was a politician., (Interruptions),

1847 hrs,

[Mg. DEpuTY-SPEAKER in the Chair}

Mr. Deputy-Bpeaker: For a fruit-
u] debate, 1f there are certain points,
7vou can ask a question, But if geveral
members interrupt, it would be very
difficult, I want to regulate it. Let
us maintain the dignity of the House

Shri Annasahib Shinde: I wish to
draw the attention of the hon. mem-
ber (o the recent report of the Food-
grains Policy Committee Dr D. R.
Gadgil who is a member of the Rajya
Sabha and some economists were as-
sociated with this committee which
submitted its report as late as 1966.
This committee also has made a recom-
mendatwon which goes against the
views of Shri Lobo Prabhu. I will
Tead an extract from that report:

“....In order to achieve the
basic objectives of food policy, it
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1s necessary for Govt increagingly
to acquire a large share of the
foodgrans produced ;p the country.
It 15 in the light of this requre.
ment that system of procurement
and regulations affecting private
trade have to be formulated and
appraiged Govt, it is obvious, has
to stiengthen 1ts own machinery
for the procurement, transport and
distribution of foodgrains in sur-
plus as well as deficit areas. It
would be only patural in this con-
text to expect of a public agency
like the Food Corporation of India
to play an important
role in the mplementation of the
National Food Policy,”

Therefore, public opmnion as well as
expert opinion differ from the views
expressed by Mr Lobg Prabhu I do
not think I need advance any addi-

tional arguments in support of my
contentwon

8hrl Piice Mody: These are opmions;
not facts

!hlhhluhhu;norﬁ;m

Shfi Annasahib Shinde: I know the
views of the Swatantra Party. Though
I have respect for the hon. membems
of that party individually, I differ from
their views, I feel that a free trade
policy in a country like India will
land us in trouble Sometimes the
prices may go down and the farmers
will suffer Therefore, unless there is
& public agency to intervene 1n the
food trade I do not think the interests
of the farmers will be protected, (In-
terruptions).

Mr. Deputy-Speaker: You have a
right to embarrass the Government
by quoting what they said in the past.
Have Government no right to quote
what the hon members sad? He
sghould not get embarrazsed

Shri Plloo Mody: I am not getting
embarrassed. He does not meet our
argument by quoting facts and figures,
He iz just giving the opinion of some
committee.
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Shri Annasbib Bhinde: 1y a5 g
commitiee appointed by the Govern.
ment of Indfa. I am gorry the hon.
Member does not know even this.
mittees with Your own peopje

Shri Annasahib Shinde: They
not Government people, they are e::[:
nent economists,

Shri Plloo Mody: They e, peop)
whg share your opinion. ”

Shri Annssahib Shinde: vuy can
.1ake that charge

Some hon, Members to
varioug other agricultural inpyye 3o
Members referred to the requi,;,mu':;
of tractor., We ale trying to iay
emphasis on the programme of indi.
genous production of tractory i o up
country. We have now a Nymber of
private firms who are MaNUfactyring
tractorse. Their capacity 1s expected
to be to the tune of 30,000 tr
year by 1070-71 Last year {y,
duced about 7000 to 8000 tructore.
This year they are eXPucted to
produce 13000 to 14000 yraci0rs,
We are thinking of mporting
about 10,000 tractors from gyutside,
About 2000 tractors have alréaay been
imported and about 8000 traciors, 4000
each fram Czechoslovakia ang yissR,
are proposed to be imported gnd we
are negotiating for \mporting e same,

Shrimati hhhmlknlhtﬂ\. (Kha-
mmam): Last time they 8gj4 that
about 20,000 tractors are lying idje for

wan® v’ s Wik (hheney o
them?

Shri Annasahib Shinde: 1 quite
appreciate what the hon 1ad¥ Member
hag said. We arc aware of ype ga01
that a large number of tracto., ,, the
country are lying idle for want of
spares This complaint hy, peen
voiced on the floor of the House a
number of times How we hyya made
adequate foreign exchange gyailable
for importing spares. The Sy them-
selves can avail of the forgign ex.
change and established impOriers alse
can import under this. Alsq i re.
gard to this requirement, we yro ore.
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pared to consider, it there in any spe-
cific difficulty, the suggestions if any
that may be sent to us by the BState
Governments.

While speaking about tractors, I
would like to say one thing. A large
number of small farmers cannot own
bullocks. Nowadays even to own a
bullock it requires a big capital I fing
tromt sorte 2 the fermr macagerment
studies that 25 to 30 per cent of the
farmers do not own bullocks. Unless
we make tractors available to the far-
mers—in what way they should be
made available, whether it should be
through cooperative orgamsations or
public sector organisations is a matter
of detail—we will not be able to make
much progress. Qur intention iz teo
formulate a scheme whereby service
stations should be established all over
the country and tractors should be
made available 1o the farmers.

An hon, Member: What about indl-
genous production of tractors?

Shri Annasahib Shinde: 1 have al-
ready sa.d that about 30,000 tractors
are expected to be produced by Indi-
genous manufacturers by the year
1970-71. We are also contemplating
to establish a public sector project for
the manufacture of tractora in the
horse-power range of 12 to 18

Some hon, Members referred to the
need of credif. My colfeague would de
intervening tomorrow and he would be
dealing with this point 1 may say
only this much, that we have a very
ambitious programme i{o make more
credit available. Last year we advanc-
ed about Rs. 414 crores by way of
short-term loan We wish to expand
this programme by Rs. 100 crores
more In addition to that, this pro-
gramme would be supplemented by
long-term and medium-term loans
from ARC and other agencies.

In the end, Sir, I would only repeat
that we are trying tomake our country
self-sufficient In food, and if hon.
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Maembers would really try to under-
stand the programmes that have been
formulated on the basis of good aclen-
tific approach, on the basis of a realis-
tic assessment of availability of inpuws
etc, they will know that Wwe are
bound to increase our production in
the coming years,

I find that Shri Malhotra 1s not here,
He was wondering whether what we
have been saying can be fulfilled, If
be looks at the potentiality for pro-
duction that is being built yp I think
he will himself feel convinced that
things are changing fast. With the
co-operation of the farmers and the
inputs we make available, thiz pro-
gramme of self-sufficiency by the
year 1970-71 should succeed. I hope
and wish that the co-operation of the
House and the Members would be
there to implement thiz programme,
to make this programme successful so
that our country becomes self-suffi-
clent in the nearest possible future.

Mr. Deputy-Speaker: Shri Kirutinan.

S8hri Ram Sewak Yadav: Sir, may

I

Mr. Deputy-Speaker: You keep your
powder dry. 1 will give you g chance
tomorrow. We want g balanced
debate here He has some difficult-
jes. So, T am accommodating him.

Shri Ram Sewak Yadav: I am leav-
ing Delhi today,

Mr. Deputy-Speaker: You will get
Yyour opportumty; you will get every
minute due to you.

Shri C. K. Bhattacharyya (Raiganj):
The day began with explosion, Let
us have all the explosions, if at all,
today; let us have a peaceful day to-
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Wl Twdww W :  Iyieny
WY, #lo [He o ¥ THF W
95 Y W wwr § WX ww ww <
Tl W MR & | A W
Fafy s fy wfer w w=ooAY
W

Mr. Deputy-Speaker: 1 have got my
own programme. You will get your
opportunity tomorrow. Whatever
time 15 allotted to your group, your
group will get it.

Wt T e AT ¢ W S JET
AT g o w U Ad wm &
R R

TN ag fome F 3| gt =
ot T FE v oF D g

Mr. Deputy-Speaker: He iz speaking
for the first ttme ‘That 18 No 1. Then,
you get gmple opportumty to speak.
On food debate this would be the
general gpproach,

Shri Ram Sewak Yadav: It 13 not a
question of party but some adjust-
ment,

Mr, Deputy-Speaker: Please resume
your seat There must be some dis-
cipline In the food debate, those who
sit on the back benches, those who do
not contribute on policy matters but
who bring their own experience be-
fore the House, I want to give them
early opportunity He is one such
member. So, please resume your seat.

ot T dww amew @ A0 FrdEa €
o9 T B AT AT AT AL, €4 A0
ooyl § 1Az AT W g e
ore ¥t ZEY ®T ow O T ]
T g, M ga T ARTFAT NG .
Mr., Deputy?Speaker: Now, let us
try to finish both.

ot T dweanew ¢ . e W R
N T T EE T T
Qoo TrEIRG § !
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Mr, Deputy-Speakes: All of you, ex-
cluding Swatantra, have addressed a
commumnication that priority need not
1o with numbers and all that and that
all should be accommodated and that
on every occasion a particular party
should not get the opportunity to
start a debate or that a particular
order should not be followed As I
have explained, if you have any diffi-
culties, 1 will try to accommodate both
before the other discussion starts.
Now, let that Member start his speech.

Shri Jyotirmoy Basy (Diamond Har-
bour): There must be some set pro-
cedure for calling members

Mr, Deputy-Speaker: The Swatantra
Party and Jan Sangh have ttme to
their credit. But I have told them
that I will call them tomorrow. In
particular cases, I am making an ex-
~<eption,

8hri Ram Sewak Yadav: Every party
Jas time to its credit

Mr. Deputy-Speaker: He i3 speak-
ing for the first time. L&t him speak
first If he finishes in ten munutes, I
will give opportumity to the hon.
Member also

ot wew fogrey s (vECry
qT) : WY W T AT aw w0 wwe

% fefrg 1

Shri Kiruftinan (Sivaganja) Sir, I
am very thankful to you and to this
hon. House for giving me this oppor-
tunity to put forward my concepts and
suggestions on this elaborate subject.
We all know that the problem of food
und agniculture 18 an elaborate and
ymportant problem During my
1naiden speech 1 have taken this sub-
ject because I am purely an agricul-
turist. 1 am proud of it, and I also
have come from Ramanathapuram
dustrict, which is mostly backward in
Madras State as wel] as 1n India
Bir, it is economically and socially
backward but not in politics because
out of 17 Assembily constituencies snd
thres Parliamentary constituencids,
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not even a single candidate of the
Congress Party bas come out with
success

17 hrs.
[M=. DrUTY-SPEAKER 1y the Chair]

You know, Sir, Ramanathapuram is
also the home district of the All India
Congress Committee’s President, Bhri
Kamara;, The vast area of this dis-
trict is filled with agriculturists but
half the land only is under cultivation
and that too produces a smngle crop.
There 12 no proper irrigation system,
Thousands of tanks, minor and major,
which were built up during the period
of the Pandyas, have not been pro-
perly renovated or repaired.

The human resources in my district
have not beep utilised properly. You
may be aware of the fact that our
district was once exporting these
human resources to foreign countries
lke Ceylon, Malays, Burma and
Singapore With these human re-
sources those foreign countries have
come to profit and they have econo-
mrcally improved. But I am wvery
sorry to state that under our Govern-
ment now they are importing these
human resources from those forelgn
countries and they have been kept
1dle, and these precious resources gre
labelled as Burma repatriates and
Ceylon repatriates. This is the con-
dition 1n my distriet, Sir.
quest the hon Food Minister to take
acute and urgent stepe to ymplement
certain important schemes 1n our dis-
triet. If that 15 done, we can produce
a lot of foodgrains for this country.

As far as the food problem is con-
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Mr. Bpeaker: He is not talking about
the speech,

8hri Narendrs Bingh Mahids: ¥ want
a ruling on that Hon. Members
should not approach the Chair,

Mr. Speaker: I have said once
but twice in thus House thay hon.
Members come to the Chair § am not
ablg to attend to the people who are
speaking. I am expected t, watch
the proceedings and what they say
and all that. ] have repea said
on the floor of the House that hon.
Memberg should not spproach the
Chair but should leave the paper with

not
it

the Secretary so0 that it would be
passed on to me. It 15 very embrras-
sing when they come. Byt when

they come, 1if T say, “No, please go
away”, 1t will be rude and erude, 1
hope, hon Members, including hon
Ministers, will maintamn that they do
not come directly to the Chair, I en-
tirely agree with you.

Shri P. K. Deo (Kalahandi): A pont
of order cannat be ramised in g yacuum
and tak: away the time of the
Speaker

Skei Besst: The hon.
Deputy-Spesker has called tw, peaple
from other parties or even more but
he has no' bothered to call gyen one
of our speakers What'is the remedy
for that if we leave 2 chit op the
Table”

Mr Speaker: We will give you time
tomorrow Shri Nayanar need not
Worry.

ot wni wothw (vt ofew) :
o weT, W § qF W wely wfy,

Tt Y, W ot oY ¢
1308 (Al) LSD-—-10.
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Mr. Speaker: There is a Minister of
State. He 15 50 lean that you do not
consider him as Food Minister.

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Sherl
D Ering): No, Sir; I am here,

ot TR O WEUE NE RN,
wye § oy a Wit wnr e g
a1 i€ g I A | MY a8 R
qx faarar & A1 yniEw w=Ew

Shri Kirutlinan: The hon. Food
Miruster has recently announced that
there wnll be a scrious break-down
in the supply of foodgrains from the
Centre to the States during the last
three months of the cutren® year. By
the end of September, the Centre
would thus have in all 1.6 million ton-
nes of foodgrains for supply to the
States as against 2.85 mulhion tonnes
of foodgraing required to fulfil its
commitments.

The production of foodgrains also
duning the year 1866-67 i estimated
at about 78 million tonnes But it 18
very low production when it is com-
pared with the peak production of 89
miilion tonnes in the year 1964-65 and
somewhat better than 723 million ton-
nes in the year 19685-86. All this
makes us feel that the outlnok on the
food front and on the agricuitural
front 1s rather grim, During the First
and the Second Five Year Plan
periods, the total outlay on agricul-
ture, irrigation and community deve-
lopment amounted to Rs. 1351 crores
and duning the Third Plan period the
outlay was to the tune of Rs. 1718
crores It is rather a sad commentary
on the planmung system that even
after our three Five Year Plans, our
sgriculture has come to a position
where our average annual production
during the Third Plan is less than
what it wag in the Second Plan period.

In our country, one hectare of land
gives about 1500 kgs. of rice whereas
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in Japan it gives 4800 kgs. and in

W.AR, it gives 5000 kgs. Similarly,

we get about 780 kgs. of wheat as

eompared to 2450 kgs in U.AR. and

8880 kgs in West Geimany

Now, the important question 1is why
there 1z a stagnation 1n our agricul-
tura] production The first and fore-
most reason 18 the well-known ex-
treme poverty of a large number of
small farmers n our vountry That
type of families (onstitute 80 per cent
of our rural population. There is no
doubt that lins extreme poverty has
about as n result of their being neg-
lected by the Government for a long
tune Firstly, the British Government
meglected them That at least 15 un-
derstandable. But what a wonder it
19, 1 am sorry to state, tha! our own
Government, the so-called democratic
socialist Covernment, is a'so totally
neglecting those poor farmers. Be-
cause of this neglect, our farmers have
mot received the necessary protection
Bo, there 1s less production and there
ia food shortage in our (ountry

To meet the shortage of food, dur-
ing the past few years, our Govern-
ment have been mporting suzeable
quantities of foodgrains for which
valuable foreign exchange s utihs-
ed  Admittedly, imports cannot be
continued indefimtely in view of the
tfight foreign exchange position
Efforts are, therefore, to be made to
produce more food wherever possible,
For this, the important needs of the
farmers should be fulfilled The first
one is the need of tools with which
he can improve his agriculture. For
this, the Government should supply
tractors and bulldozers at a cheaper
rate. 1 want to know from the Minis-
ter whether the Government is con-
templating any such scheme for this
purpose.

The second thing is the timely sup-
ply of chemical fertilisers in sufficient
quantities to farmers according to
their requirements. The true role and
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status of fertilisers in the agricultural
process is far more widely understood
in India today than that was ten
years 8go. The intake of fertilisers
per block increased from 1315 quuntals
in 1952-53 to 5273 quntals in 1965-66.
In 1966-87, it 13 estimated that the
country 1s hkely to have used 8 lakh
tonnes of nitrogen, 3 lakh tofnes of
phosphate and 1,30,000 tonnes of
potash That too did not cover full
requirements But the hikely demand
during 1967-68 15 estimated to be
13,50,000 tonnes of mitrogen, 5 lakh
tonnes of phosphate and 3 lakh tonnes
of potash It is to be doubled 1
doubt how the Government 1s going
to meet this demand Anyway, tme-
ly supply is cssential Thr Govern-
ment has slso proposed to increase the
price of fertilisers Having the pro-
curement policy and having fixed the
price of foodgiains, I cannot under-
stand how dare the Central Govern-
ment to increase the price of fertiliver
I request the hon Mimste:r that the
price of fertiliser should pyt be in-
creased. As far a: Tamlzhagam s
concerned, I want to siresg to the Cen-
tarl Governument that 75 per cent of
the Neyveli fertiliser production
should be allocated to our State T
expect a specific reply to this point.

The next ymportant one 1s the sup-
Ply of high-yielding variety of seeds
to the fa:mers The fourth one 15 the
credit facihties. You may have a very
impressive set of figures to show that
S0 many crores of rupees have been
distributed among the farmers. But
if you go into the villages and look
into the needs of the really small and
poor farmers, you will find that it is
on verv rare occasions that these men
Eet any siccable credit Even where
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This is what 1 would like to mention
about co-operative societies. So far
a8 the co-operative societies are con-
eerned, the loopholes in the legal as-
pects should be tightened up and
mecessary action should be taken to
tsp the credits to the poor farmers
without any difficulty.

Further, I would like to submit, Sur,
that there is no use giving loans
which he has got to return after some
days with interest There 1s no use
of giving them  short-term loans.
Long-term credits should be given.
The Central Government should not
hesitate and should aedvise the Re-
serve Bank and other commercial
banks to give long term loans to the
farmers. More funds should be allo-
eated from the Central Government.

It is also essential to set up certain
industries in rural areas, sp that they
can earn some extra money and sup-
plement their income

Above all, to gear up the agricul-

$ural production I would submut that
irrgation is very wvery essential
Without water, no one can produce
anything even with all the other faci-
lities such as tractors, chemical ferti-
lisers, better seeds and cheap credit
Sufficient attention should, therefore,
be given to this subject. Dr, Khosla,
Governor of Orissa, also regretted that,
though agriculture and food produc-
tion are being given the highest prio-
rity, irrigation has been neglected.
This has resulted from imbalanced
and uncoordineted planning. He felt
that in the context of acute food
shortage and famine conditions all
over India, India's prime need of the
hour js more -water for irrigation,
Our Union Minister of State for Edu-
cation, Mr. Bhagwat Jha Azad, has
also recently said:

“To tide over the food problem,
nothing much was required 1f
sdequate irrigation facilities were
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provided, the country could be
self-sufficient in food. But the
talk of irmgation was gven lem
consideration than the proposal
for fertiliser factories”

So, Sir, the amount allocated for
irrigation is insufficient and the bon.
Minister should look into this matter
carefully.

Sir, I want to say something about
community development programmes.
The basic objective of the community
development programme has been to
generate community participation to
solve the problems of gur villages. To
what cxtent has this been achieved?
How many people are really aware
of the colcssal national cffort to
modernize the whole range of our
rural life? How many have taken
advantagy of this effort? Who are the
people influenced most by this pro-
gramme®  What progress have our
villages made in communication faci-
lities and institutional developments®
Has the Panchayat Raj taken roots 1n
the political consciousness of the com-
mon villager?

In the context of the grave food
situation, has the community deve-
lopment programme contributed in
any way to set up food production?
Has it been of any help to the far-
mers® The hon. Food Minister should
answer all these questions,

Now, I want to say something about

and that in 1863-64 was Rs. 33.8 crores
mmd&mmh
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{shn Kiruttinan}

From the report of the Publie Ac-
counts Committee the quantity of
foodgrains lost in transit and in sto-
rage and due to theft etc. was 42,648
tonnes in 1962-63 and 20,439 tonnes in
1963-84,

In 1963, the Mimstry had stated that
the amount of foodgrans damaged
and rendered unfit for human con-
sumption was 7430 tonnes worth about
Rs. 22 Jakhs. Up to October, 1965, the
loss 1n transit only, according to the
report of the Public Accounts Com-
mttee, has amounted to Rs. 22.5¢
lakhs. Whle the country is faced
with shortage of foodgarins, & very
substantial quantity of foodgrans was
rendered unfit for human consump-
tion and wasted. This is burning the
heart of the people who deserve
human sympathy. So, such wastages
should be avoided,

Further, Sir, I understand—I do
not know whether it 1s true or not—
that the Food Corporation of India,
now in Madras, 13 going to be shifted
to Delhi or some other town in the
north. Madras is also within this
country

Shri Umanath (Pudukkottan: Not
Kerala alone, but Madras also.
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IR | 9 FIE AT AW g oAy
e & Wy e
¢ At <X ¥ areT ww T
afer N Chewefoe TR § dro
qHo Mo T YA E ST FAw ¥
AMFT, AT WEH AT &3 WA §
qgaga T ag &) Kot g fr
mfeat oM ¥ wen T §
WY WrEw qET Ve Tuwr I
¥ g ) AT IT A T Aty
wogAr Sifest #Y amerar srfgoy
farwedr g fr 4 or fafedwr
frifer g &1 g o fle W
W FE P, T T A TE QO
ofrweafaz & 25-25 T gwe
FTFTT TR | WTAG IR A
w @ | afew Rat o aw
w7 g & fafrer ot Y o aw
WM UEOF €T ¥ AT FT @A
aifg &% S @ war fw S
framet w war o T 21
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wrr gy MNfs T e §
WY AWNIATFH v € w@i T
% fayr e o Y T it ?
wx WY FOTEA W TTATE AT §
Nadad A A aTiaf 3 F
aoar s g o ar A o ¥ o gE
ot wfgy ar fe wedd & ot 3=
ot wfgg om wm et & AT
afardt 23X & &9 e ¥ fam
sfemdt @ ¥, afeT wlzamyr ™
I f frarii T wAr g, ww
afsrdr gmrdr g fewAmg & v
ww wAm ¢ ag faegw T=a @
O WE T FIT W H AT
a7 wifgw | s TwEAT 97 @Y Aferay
WE g9 qF ag o ¢ e
A ¥ Afme rmy ¥ o g
et ¥ ¥ frrem o g W
geAl ® FF-mBz @1 @ ™
QX MT qTT MT BT FT AT B
T MWL MFTT AL, ZRY
wgfery &1 ¥ fag o o ¥
P X A7 @ § W awig N W
I @& v W afewdt T § giat T
WY i W7 AT W g AN
q T QY oA

™ wmadw ¥ 5T g
g sy Fmrr Wy fafawT ¥
wrer fwar a1 fr zav T @ fad
WY # 6@ T IW T 1 WM,
#gT, $w, fagre art Y o faamar
ok s Rw A @ qaTE W
far et ¢, A & = 49w
= ALF RN

o O AWK aTaw ;. I NI BT
o 2 fifag

sivwelt wowanE @ IO WRW N
QU TN § 9T Y g
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™Y 4 oy fem § e 2
arw oy aret § 1 agt o Tt d
o amgE ¥ g § ogt A &
fair ot ot aft & 1 Tt winsde
# o o § 1 FewTerrdy # yarer
atar ot & 1 ag T a¥ e forx o
aq T WET & AT g7 aTH O WY
AT TP ITHR 97 8Y T T
AT AV AT A A WA HOTET
arr famd 2, ¥ @ g T
FA L 200 ¥OT Tyal q97 €7 AW
N Ggv qreR w9 qfeafiz §
9 A 60 TIIW AT A fzAv }, 28
ww w9 W7 gy o g W 0w
Tt Afo® g7 WY ¥ qIT TEew
w7 & ) 9 AN FoAvn g R
W I AAF & G € 3 a™T wN
2 1 H o wrgAt g fr gurd) ar WY
afr gt ? wiw aal W ds qu R
g9 wT ¥ A v Af AT @ R
o AT W @ 0 g v v
¢ fr wfg? axT & wfedy =ar &
o Wy AT R Ararer 2 A &
Afpr o X X G owm F A
fox 1% w7 v § 1 qhrwee
fafireex ®t s g ofgd e Cw
q@ & ¥ Wy wrar )y R
o 77 SaTEr Fw 2 A g § Tw
#t savey 17 fararm wmar 3 0 A
w9 3@ 2T ¢ IT A ww &Y ) Gt o
e afEd | @t 9= we fawrar
& Tw & ¥ 7 QY Y, 99 ¥ A
wregT syagre 7 fwgr A 1

O% WY WYer . w7 WY 6
g v @ 7

wive wwit wrk ; Tgn T Wt
& 99 3 # wrw fiywaw § Wfer ot
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1 %o § @A ¥ wawr fqwer & 1 g
W fafreet & amar figar w1 xw fadr

il dferereram
w¥ ¥ vo M2 i 9, W {Y
™ T A A qtr @ ¢ onfet
AW soFac v gt AT RE
o feare gav ¥ 12 T AN
A o 3 gt oW T Qe
# e 3w wY geae fear smar ¢
P agt e g AT E Y
qaT 77 urey FT &Y T ¥ 1 (@TFH w4
ar agr @y wifzr 1 gwro fren &
1 ® fqaar wifgd |

%Y u¥ gfysraav w Wy A
& & mad g fr ofweeeT o 2
uy e §1 T af F 0 qfawear W
HAIT AT ¥ T 7 AT ATAOA BT
W A | wE AT § Fam oW
FHAT | qriA ofgsaaT ¥ e faar
¥ W7 g7 WY A owe faar & gmox
ST 7T & W7 aArg g
T 37 ¥ gAY e g

weqw WA AAAT weE
I AT FF A W | AN AR
¥ wra T faat qmom

17.31 hry.

*RETRENCHMENT IN FOREIGN OIL
COMPANIES

Shri Umanath (Pudokkottal): My,
Speaker, Sir, the retrenchment in the

Ever
:#s'nre the Damle Committee imposed

Foreign Oil 11323
Cos. (H.AH, Dis)

a slight restriction on the loot of these
oil companies, they have resortsd %o
this retrenchment sz a way to restore
their pre-Damle committee super pro-
fits. It goes without saying that it is
the Government's responsibility to bas
retienchment as part of their respom-
sibility to prevent the companies’ at-
tempts to circumvent the Damle coma-
mittee's restriction on their super
profits but the Government has utier-
ly failed m this regard. Now an em-
quiry comrmussion has been appointell
by the Government. Does this Com-
misrion help to resolve this dispute?
According to me the appointment of
this commission does not at all help
o resolve this dispute. What are the
eruria) issues involved in this dispute?
According to me, they are two. Ome
is whether the busihess and financist
:onditions of these companies warrans
the creation of any redundancy of
labour; if nol, how to ensure job
security against the onslaught of the
foreign oil companies” The second
1ssue 1s. how to compei the manage-
ment to stop retrenchment during the
pendency of the determingtion of ¥he
main dispute? Let us take the ques-
tion of maintaining the statusr que
during the pendency, It is a sorry
tale of the foreign oil companies defy.
ing their own assurances, defying the
union, defying the government and
defying the labour relations, Im
short 1t is perpetrating humiliation m

{
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*Half an hour Discussion
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ciliation date, when the employees
went on puja holidays, the Calcutta
Caltex defied their assurance and em-
ptied their offices and rendered all the
employees surplus. It is now nine
months since when these employees
are sitting in these offices, round the
clock, without any relief. ‘Then again
when the recent tripartite was fixed
by the Labour Commissioner on the
28th April, the Deputy Director of the
Labour Ministry wrote to the three
companies to maintain the status quo
pending tripartite meetings.  That
was also defied by the companies and
they carried out retrenchment. Now
that the Government had appointed
this Commussion, does it ensure the
maintenance of the status quo during
the pendency of this enquiry commis-
sion’s investigation at lemst? No, it
doez not. In reply to my question on
the 5th of this month, that is, after
the appointment of the Commussion
Shri Hathi stated that the companies
have rejected his proposal for main-
tenance of the stotus quo, Nor can
this enquiry commission compel the
management to maintain the status
quo since it has no force or power to
pass such an order. The result will
be this, The result will be that be-
fore the commission completes its
work the companies will complete
their work of retrenchment schemes.
I know that Mr Hathi would say that
if the workers had accepted a national
tribunal, they could have been legally
Protected during pendency. Yes.
They would have been legally protect-
*d during the pendency, but would
have been legally retrenched in the
final award, since an industrial trlbu-
nal cannot take cognisance of the
wider aspects of job security and
computerisation. So, it was to avert
all these disasters that the union re-
presentatives accepted Mr. Hathi's
own proposal for the appointment of
4 court of enquury under the Indus-
trial Disputes Act which has power
to examine witnesses, compel produc-
tion of documents and to pass binding,
legal interim orders or final arders.

Retrenchment JULY 12, 1807
in
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But for reasons best known to them-
selves the Government backed out of
this commitment on the plea that it
requirey the conturrence of the State
Governments,

Qur Petroleun Ministry, being the
blue-boy of the foreign oil companies,
the foreign oil interests must have
asked them to stop this move, and the
Petroleum Ministry must have pres~
surised the Labour Ministry, in view
of which they must have backed out
of their original proposal or commit-
ment. Where is the difficulty in get-
ting concurrence from the State Gov-
ernments for the appointment of =
court of enquiry? The non-Congress
governments would have concurred.
I want to know from the hon. Labour

favoured the foreign oil companies by
refusing to concur on this question
which ;8 to protect our own Indian
workmen. ] want the Government to
tell this House as to how, in these
circumstances, Government propose to
compe] the companies (1) to Keep all
schemey of retrenchment in abeyance
during the pendency, and (2) to see
that the Calcutta office of Caltex is
revived and the employees are given
work, Otherwise, let them admit
frankly that the Indian Constitution,
the Indian Parhament and the Indian
labour laws cannot protect the Indian
worker from the attacks of the foreign
oi' companjes and that the workmen
must meekly submit to the dictates
of the foreign 0il companies to re-
trench them.

Now, I come to the second main
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“In particular, the representa-
tives of the Burmah Shell Qil
Co,, held that in view of the com-
petitive position of the oil com-
panies, low profits, reduced sales
and grim future prospects of
business, the company was faced
with the probléem of reducing the
number of surplus employees.
The representatives of the other
companies endorsed these views'

‘The Minister of Petroleum and
Chemicals—it was Shri Humayun
Kabir then—

“however, discounted the pessi-
mistic outlook of the oil compan-
ies' representatives and said that
on the basis of the profits earned
by the oil companies in the past
years, their trade prospects were
encouraging

In view of the divergence of
views expressed by the represen-
tatives of the oil companies and
their employees’ organisations, it
Was agreed that a tripartite com-

g
3
!
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Now, the company 13 lying when 1t
said that the entry of public sector....

&

. : The hon. Member's
time is up. It is a warning bell; you
go ahead.

Shri Umanath: | want a minimum
of 15 minutes, The norma] time is
15 minutes, I have seen Members
being given 20 minutes and some-
times 256 minutes also.

Mr, Speaker: 10 minutes is the
normal time; otherwise, the other
Members will not be able to get a
chance,

Shri Umanath: The others will be
able to get their chance. I will finish
in the norma] tume

Mr, Speaker: II they exceed by
one or two minutes, how can L help?
You will also exceed the time now,

Shri Umanpath: Now I was sayng
that the company is lying when it said
that the entry of the public sector
I0C into the field has affected 1ts
prafits and business profits, Because,
the company, 1n its newsletter says
as follows: I am quoting from the
company’s newsletter dated I4th
April, 1987, last para:

“With increasing demang for
petroleum products—industry
sales in 1986 of 250,000 barrels per
day are expected to rise to §59,000
barrels per day by 1975—we be-
lieve that in this large potential
market, there is adequate scope for
growth of both the public
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our profitability in the years
ahead.”

That 13 ther own assessment, 8o,
was thig issue of justifiability or
otherwise, of creation of redundancy
and the method of job security re-
ferred to the Commission? No, Sur
On the other hand, the first ixsue was
like this I am quoting from the
Governmen!'s own terms of refei-
ence”

“The number of surplus work-
men ou the 1c1's of Burmah-Shell
1l Storage ang Distribution Com-
pany of India, Iamited, ESSO
Standard Eastern Limitedq and
Caltex (India) Lanuted as on the
1st January, 1965, 1966 and 1967."

This means, the Commssion 1s asked
to take the redundancy and surpluses
for granted, asked fo hnd out from
the companies’ rolls as to how many
are the surpluses and then determune
whether the method of disposal of
surpluses are justified.

Take the sccond 1ssue*

*“The reasons for the said ;rork-
men becoming surplus and ;n par-
ticular the extent to which they

became surplus as a resuit
or . »
Then the Government gives five

methods for workmen becomung sur-
plus. After referring to that issue,
the commnussion is asked to find out
the reasons for redumdancy, but even
herc the commssion i1s not asked to
deterrmune whether the company’s
business and financial conditions war-
rant the creation of surpluses for
those reasons. Even while asking the
commussion .. -alculate the surplus
on company’s rolls, the period 1960
to 1965 is excluded, when 3600 em-
ployees were retrenched,

The Government, instead of creat-
ing a machinery for ensuring )ob
security, has created a machinery to
legalise the criminal conduct of the
foreign oil compantes. I do not be-

ill.ctmuclmum JULY 12, 1967 Poreign OU
n

i

Indian employees, but o
ed foreign oil companies. The whole
terms of reference must be scrapped.

In conclusion, I would like to bring
to the notice of the House and of the
Government that before the terms of

leum Workers' Federation,
suggested were as follows:

What arc the measures of
rationalisation, reorganisation,
mechanisation, automation e'c.
which were introduced by the
foreign oil companies?

How were the various measures
mntroduced® What was the need and
how far such measures can be justi-
fied” How can work be restored te
those rendered or are being rendered
idle? What measures should be takem
to ensure Job security in the compan-
157 These were the terms given te
help the Government so that there
may not be any mistake and the Gov-
ernment may not be musled in this
matter. But they were completely
left out

to absorb al] the 95 employees of the
Calcutta Caltex Office in the I0C,
treating the same as alternate em~

ployment, without affecting

E
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salary and as permanent hands with-
out probation. Thirdly, the Commis-
mon must be armed with additional

sent terma of reference with the ones
given by the Petroleum Workers'
Federation or let the minister sit
jointly with the representatives of the
union and draft a fresh set of terms of
reference, If these steps are not
taken, T serously apprehend that the
employees’ representatives may disso-
ciate themselves from the Commus-
«on Ultimately, 3 permanent solu-
tion lhies in the Government taking
over the entire oil industry,

Shri D. C. Sharma (Gurdaspur):
May 1 know what prevents Govern-
ment from nationalising the o1l in-
dustry 1n this country, so that there
may not be any talk about retrench~
ment m Caicutta or anywhere else by
Burmah-Shell or Esso or any other
company” May I also know how
much profit Burmah-Shell, Esso and
other foreign oil companies have been
able to remit out of India during the
jast three years and whether the profit
they have remitted does not mean
that there s no need for retrench-
ment of these workers®

ot e W aqn (et €T
qerg wgea, for AT wlA
gra srEpwa o wAAan ¥
¥ T qT 25000 wHAFE ¥ ¥
ST 9,000 AT W WH AR
Frmwrar T & 1wt ot ag Femfemr
ar® 1 T W LA FT wwEw
werg 2 O ot & T I g
we & Tt | age ¥ el ®
qhz o ¥ fagr fear o 1 ¥9
writ ¥ ¥z e feat araT B, 9
&7 3 wny fed ¥ € W At ¥
o § | €F q@ IT O W@ ;T
a w b & wfafoR aTeR X
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A o T w4 a7 sefter fezrar
¢, O wae Wl ¥ IR TR
ot wdvT WY ot wrar @ 1 & w9
AT g g fr renc gy A N
R BT AEf § o A ey
u g ¥y A, o & afed
% T T § 7 T A -
#¥mw ®T T 8 | ¥ e
arr wiwfEt #1 dww zv ol
2 ot I Fdiie st 2 A1
£ &Y “qrewedl” ¥l 3, TA R T
# foq a1 & Tow 35T I
i g A s § v gw Wi
¥ T 0% TR urS oargdr fgmea
& o anfr g7 +lrgi ¥ 1963
¥ W TRz T fof 8, afE w2
5oy 3=fon P 2 oY g3 8-
i@ &1 wgas wAT I A
a1 g% ) §a faaa¥ 3§ qoerc e wik-
ATy ¥AT TR £ 1 AT oW @I
M EAT PR AT BT AN -
e § 1 979 w1 gfeaa wam Tt
¥ aqf Ty sgraraT g AT g7 A
¥ 37 ot freda w0 TR T T g

Shri H N. Muakerjee  (Calcuuta
North East) I would like to know
from the Minister if Government in-
tends to truckle down to the ath-
tude of the foreign big money indus-
triahists 1n oil who are flouting the
recommendations of the Damle Com~
mittee and the Tslukdar Committes
1n regard to reducing the remunera-
tion of top officials ang also thewr
expenditure over the Londen office?
They are throwing out our own poe=
pleandthe,mtefmm‘lom-
memthenmommmdltmlwunﬂ
lixe to know if Government finds it-
ul!wﬁedtouuckhdmuwb
very crucial demand? 1 would like
alsa to know whether the 85 Caltex
unployee-,towhanuefermhu
bmmlde.whoweuunhedm‘z
mﬁlrm&m
Wmmm.mu
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sion instead of referring it to a Tri-
bunal so that something could be de-
cided immediately?

oft wrd word (T zfaer).
W Agew, ¥ A weafwat qR)-
Awr o WA At F @ E faw
¥ vy WA wY Wy o T Ay e
? gut v fwen & Ae-ahw #1 @R
et sTNE A AINERE

‘.Rm JULY 13, 197
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Tud ®Y fadrr T O WA W g
wW I wihat fr sl ¥
AT IT AR W whag v G
& o ar o) el a0F X Fr ¥
fog dzrc g war ?

Shri Vasudevam Nair (Peermade):
‘We have so many commussions and
commuttees and there is no end to it
that it seems that this 15 a govern-
ment of committees and comnussions.
The management turned their back
on the Mehta Commuttee and tripar-
tite committee recommendations and
nothing happened. I should hke to
know that if at all this commission
makes some good recommendations,
would Government propose to give
lega] sanction to the proposals for the
protection of the rights of the work-
ers? Have they considered this mat-
ter? Are they going to take any steps
towards that end?

The Minister of Labour and Rebha-
bilitation (Shri Hathl): Mr. Speaker,
Bir, I have heard the speech of Shri
Umanath. I was rather surprised that
he blamed the Government, the Pet-
roleum Minister and that he throught
that they had brought pressure on
the Labour Ministry and that the in-
tention of the Labour Ministry in
appointing a Commission of Inquiry
and not a court of inqury was to sup-
port or help the foreign oil compan-
1es, I have met the workers mure
than half a dozen times and also some
Members of Parliament and I

K. N. Pande has just now asked what
is the difficulty in doing that, I may
say that the ty was, while my
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voluntary retirement scheme has
many evils that it 1s not, I have been
told by the workers, really 5 volun-
tary retirement scheme, It i1s made
to look voluntary and that the work-
ers sre made to retire I think there
is much substance in what they =ay.

Then Shr1 Umanath asked 5 ques-
tion which Congress or non-Congress
Government would have opposed the
court of ingquiry, meaning thereby
that the non-Congress Governments
would have all supported or concur-
red in the proposal of the Central
Government 1n apponting a court of
inquiry But he wants to suggest
that which of the Congress Govern-
ments would not have concurred
the Central Government’s proposal
to appoint a court of Inquiry, Now,
Shri Umanath perhsps wants there-
by to suggest that Congress govern-
ments want to support the f{oreign
oil companies. and therefore (hey
would have objected While the non-
Congress governments would have
readily agreed to that T thank, this is
what he wanted to convey. The
whole idea of Shri Umanath 1s based
on a wrong conteption  He thinks
that the court of ingquiry under the
Industrial Disputes Act could be ap-
pointed by the Government of India
if the Siate Governments agreed.
This seems to be his idea.

Shri Umanath: That is what you
told me.

Suri Hathl; Yes. When the first
Tequest was made that g court of m-

Foreign OU 1133
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Quiry be appointed, I sald that
Possible we shall do it it

Thus, it
&Ctkutuﬂitisthecnrx&
pany. The West Bengal Government
1s perfectly within 1ts pawer to ap-
point & court of inquiry and do any-
tung they like with the company,

Shri Umanath: But it is an all~
India issue

Shri Hathi: Let us understand the
law. You read sections 9 and 1] of
the Industmal Disputes Act. If it is
an all-India 1ssue a national tribunal
can be appotnted and that is what T
wanted to do, but there is nothing
like a national court of inquiry, In
a dispute between an employer and
workers, it 18 permissible for the Cen-
tral Government to appoint a natio-
nal tribunal where the disputes are in
different States. Then I was within
my powers, I could have appointed
it. But they insisted on a court of
snquiry which could be appointed only
by the State Government and the
Central Government could not ap-
point 1t It certamnly can appoint a
national trnibumal which [ was pre-
pared and 1 am prepared to do.



my jurisdiction as the Labour Min-
ister to do something within the State
labour field. That 1s another

But I did meet the Labour Mimster

Shri 8, Kandappan (Mettur): You
are uphoMing the federal principle

Shrl Hathi: But even then | met
&hri Banerjee and I said that though
this 13 within your purview, shll I
wil] use my good offices and tell the
Caltex people to employ them back
and do whatever they can do But
that can be only advice, it cannot be
under any term of the law or any
other legal order. 1 have conveyed
that to the Caltex company.

Secondly, when this question of
retrenchment was there, the workers
ang everybody came to me and tuld
me that gs soon as a8 commission or a
committee is appointed we will be
able to settle the matter and we shall
start bi-partite talks and they also
will fee] that something 15 beng
done; at least appoint a
We have appointed the committee not
because I want ip any way to cblige
the workers. It is not a Question of
obliging; it is my duty to help the
workers. 1 appointed i1t because [
also fee] that the way in which the
retrenchment is carried on it 1s not

tion Therefore, the only way out
of it was to appoint a national trie
bunal The court of enquiry couid
not be appointed because, even with
the concurrence, the Law Muinstry
advised that it was not possible. Then,
there was the question of the appoint-
ment of this commission. There, Shri
Umanath asked: Will they have
powers to call for documents and all
those things? Under the Industnal
Disputes Aet. they would have all
the powers of calling witnesses pro-
ducing documents and all other
things. Shri Umanath thinks that
this commission will not have any
such powers, My only quarrel with
Shri Umanath fs that before he makes
such a statement, he should refer to
the Act.

18 hrs

Shri Umanath: You can clarfy it

Shri Hathi: [ can clarify it. Even
in clarification, there may be ;o many
things which may create an impres-
sion as if a blue-eyed boy has pres-
surised the Labour Ministry. [n this
case, to say that the has
no such powers is not true. The
Commission shall have the powers of
a civil court, under the Civil Proce-
dure Code, in respect of the following
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vits, efc, otc. Not cnly that, In ad-
dition, the Governament

Why ahnblyud I have pven powers to
the commission of ordering search, if
meceszary? My intention 1s that we
want to arnve at truth Hawving ar-
rived at truth, we shal] see what ¢an
¢ done. Even then, a national tri-
Buna)] may have been necessary. This
House is the sole custodian of powers
and they can pass gny law they like.
But I as a Minister cannot simply
pass any order asking anybody to
keep or not to keep a person when
in termg of law this could be dane.
‘What this commission wil] do is that
it will go into the reasons of render-
ing people surplus. There also, if
vyou had read it carefully, it does not
mean only this. It goes into various
reasons as to what are the reasons
that have rendered these people sur-

plus, whete the flnencial posstion
oould also be looked into,

Shri Umanath: But they cannot
So into the justifiability of it

Shri Hatht: That is there, If you
will read it properly, 1t says, the

methods and schemes adopted by the
sajd companies to deal with the sur-
plus; if any of the methods adopted to
deal with the surplus of workmen wis
not just, fair and proper ...

Shri Umanath: It says, the methods
to deal with the surplus; they cannot
go wnto the justifiability of it.

Mir, Speaker: This cross-examination
will not do; please conclude,

Shri Hathi: There were various
questions asked by Shri Sharma gbout
finances and all that. T am dealing

Foreign Ol 1
com(m.m:.):m
new with the employment guestion.
All that can be found ecut from the
report of the commission T am
sorry 1 have no material with me to.
day about all that So far as the
ntherquutionohurplmhmeemed.
@s so0n as we find that the method of
making voluntary retirement was not
voluntary but something different, we
shall certainly take adequate steps
for that.

s} Savats mar g Y v
TEH & ot w7 R & AT e g §
fFawmrerapg?

ot Nt ;AT o WO w7 2, Ay
Mw i

It 18 not pesuble. That is what I
have said

Shri Kanwar Lai Gupta: He is show-
ing his helplessness (Interruptions),

Shri Hathi: Under the Tribunal,
something could have been done.

does not care to hear you or any
State Government, there must be 5
ban on retrenchment and it cannot be
done unless some law is passed
under the Constitution 'What js the
use of umply saying this?

i

Shri Hathi: Pasing of the law
be done by Parliament, I do
come in the way, .

can
not

Shri Umanath: It must be done hare,
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Shrl Hathl: I can recommend.

Mr, Speaker: The House stands ad-
journeg till 11 am, tomarrow.

1807 hra.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
July 13, 1867/Asadha 22, 1889 (Saka).



